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T o D8.12.2009 B Mr S.PSharma, leamned counsel
thos application s in form h , ‘ :
is ficc/i F.oir Rs 50/ ' for the applicant after arguing for some
PUgite, Vies i B | time seeks adjoumnm
3765394 ocdoumment To place on
alo d% /1” o S o = record certain judgment in support of his
CA0AVINILIUBGISERVINE Clqim_

_ List on 15.12.2009.
Dy. Registray '

S| e | .
‘ : {Mukesh Kr. Gupta])
Member {J}

WV‘—J fM15.12.2'009 In terms of Para 5.7 of the
<— -
ansfer/ placement policy for Group- A

cer of the Indian Revenue Service, the

of Applicant is that on completion of

1%7'//1/ o5 - , ' _ three years tenure posting in N.E. Region,
T SR would be entitled to choice posting. .

: ' - ‘Contd/-
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Contd/- o
15.12.2009 - Ce

o . Issue ‘notice to the Respondents.

T © MrKDas, learned Addl Standing Counsel
accepts notice on behalf of the
Respopdcnts. Service is thus complete. No
fo_imal%noﬁces to Respondents need to be
issued. Four weeks time is granted to the

Respondents to file reply. Reyomder if
any, may be ﬁled by Applicant within 2
.weeks thereafter. .

L. 2 2»/151

/No /«% | Z;‘ ((7/[/ - | ‘ . List the matter on stlm
?" R B s N - 2 A

/l/;’/@ o -+ (Madan Kum4r Chaturvedi)  (Mukesh Kumar Gupta)
m/ - . .

ne/e . , C 422000 On ihe request of Mr KDas,  ieamed

Z'i v Q .
V : . . ‘ »
) dl,, /J by Ve o counsei for ihe Respondents , case is adjourned. to

, ﬁf ‘Va jo o N . (Madan Kt’é Chaturvediij iMukesh' Kumar Gupta)
VA/vf’ S . Member{A}: - - Member(j) ..
N O R N - - . IR ALEE ‘m + - ,-:‘ . ’ ) " " .
. o . ; ‘) » ‘ ‘ '
. A}Z 1 %M . © . 25022010 - Enabling the Applicant  to  file
%1 ) V | fejomder as prcyed for, case is adjourned to

15.03.2010.
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O.A. No. 257/2009 | i B '

07.04.2010 Learned counsel for the respondenfs
prays for adjoumment stating that he wants
to file reply to the rejoinder. In the absence
of any rule or !cw’ this request cannot be

accepted. However, adjournment s

| granted. .
- st on 30.4.2010. '
' s
/ | 7 G
{MadarfKr. Chaturvedi) {Mukesh Kr. Gupta)
Member (A} Member {J}
/egl
30.04 2010 Learned counsel for the respondents
prays for adjournment. o
List it on 06.05.2010,
‘ y © . . “~
{Madan Kirmar Choturvedi)  [Mukesh Kurnar Gupia)
Member (A} Membe_r {4
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Mr K. K. Das, ldarned Addl. C.G.S.C.

for the respondents has “wroduced
communication dated 21.02.2010

addressed to him by the respcmdgnm
stating that applicant’s case for transfer
will be considered in AGY, 2010 if he has
applied for transfer in response o the
Board’s circular, in acoordance with the
new fransfer policy  published on
16.02.2010. Learned counsel for applicant
states that he indeed has applied for such
transfer in accordance with the policy.
Hnwéver, it is i;raye.ti that till the outcome

of the said meeting is decided, present O.A.

be kept pending.

Copy of the aforenoted
communication has been faken on record.
Since respondents are goind o congider his
request for transfer in the next ACT to bhe
held shortly ,ti,ameiy, in May 2010, we are of
the considered view that any decision taken
therein would provide a fresh cause of
action and, therefore, there is no need to

keep the present O_A. pending.

Accordingly, reserving the liberty for
the applicant to take steps in case he is still

aggrieved, present O.A. is disposed of.

(Madan KupGr Chaturvedi)  Mukesh kurnar Gupia)

Member (A Mernber {1}
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AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT, 1985
. JN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH: AT GUWAHAT!

Title of the Case: ORIGINAL APPLICATION No: 25 Zof 2009

BETWEEN
SHRI HOME RAIKHAN .......................................................... APPLICANT
AND
UNION OF INDIAAND 2 OTHERS ... RESPONDENTS
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ORIGINAL APPLICATION No: 25 i of 2009
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Shri Home Raikhan, Commissioner of Income Tax Guwahﬁfatt Een%}
Aaykar Bhawan, Shillong-793001 Meghalaya .........cccccooiiiiiiiinnin APPL ICANE
-Versus-

Union of India represented by its Secretary, Department of Revenue,

1810 B2 (A= £ T T RESPONDENT‘S

SYNOPSIS OF THE CASE
The humble Petitioner joinec Group A Indian Revenue Service on 20™ December,

1979 with batch‘year Code No: 79076 and he had joined as Commissioner of

Income Tax at Shillong on 10/06/2005 and had spent more than four years whilg in
the service in Shillong. The humble Applicant expected that after conﬁpietion of 3
years of his service, he would be transferred to his station of his choice on the basis
of Transfer /Placement Policy for Group ‘A’ Officers of the Indian Revenue Setvice,
CBDT 2005 and on the basis of Para 3 of letter No: 14017/21/ 83-AlS.H dtd
3/2/1984 and Orders contained in OM (Office Memorandum) dated 14/12/1983

issued by the Government ‘of India, Ministry of Home' Affairs, (Depariment of

4..&-‘:“

Personnel & Administrative Reforms) which is applicable to all cases of

& ’
<

appointments/ postings, transfers etc. of Central Government Employees who are

serving in the North Eastern Region comprising State of Meghalaya-etc.
After completion of more than 4 years.of sewice in the N £ Region he made a
representation 0 get transfer to Delhias his. daughter requg,’ree,jeirtihg-_ MA in

Commerce from Delhi University and the son to get admission in a'School at Delhi.

Moreover before retirement | e. on o'!/Ob/Mpphcant wants to construct a house Y o
at Ghaziabad New Delhn and for the above reasons the Applicant wants o get
transfer from Shillong to Delhi. But Repr_esentatlon of 'the Applicant was not
considered and therefore the App!_icant'ﬁ!ed an O. A bearing No: 201 of 2009 before
this Hon'ble Tribunal for necessary directions to the Respondents for his transfer to
the place of his Choice, and the Hon'ble Tribunai was pleased to disp‘osﬁe of the said
O.Aon p‘reliminaryvjsiage of admission on 29.09:200¢ directing the Respondents t©
consider the case of the Applicanf for his transfer/posting at Delhi in ierm; of the

Government of india Guidelines / Departmental Policies ireating the O A as his

representation, but the Respondents rejected his prayer, of transfer to his place of .~

A choice most arbitrarily and illegally WithOU‘t goihg' in to the merits of the case vide
Impugned order NO: A -22011 /03/2009-Ad Vi dated ?S’dNovcmber 2009 Hencc the
Applicant has pre‘erred ths instant App!:catzon for grant of refief as prayeo for.

Dated at Shillong
The Z;l‘_i, December 2009

_ {SP.S{Z&%}‘%RMA)_
- "ADVOCATE
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0OANO: 25 Z OF 2009

Shri Home Raikhan, Commissioner of Income Tax

e e,

U e

teki

&

Aaykar Bhawan, M. G Road, . T DEC 2009

t

Shillong-793001 Meghalaya ............c.eeeveene. APPLICANT ' GU'Wahaﬁ Bench ¥ |
|
-Versus-
1. ©  Union of India, represented by the Secretary,

Department of Revenue, New Delhi-110001

- 2. The Chairman, Central Board of Direct Taxes,
Ministry of Finance, 'Departmevnt of Revenue, North Block,

New Delhi-110001

3. The Chief;Co'm‘missioner of income Tax (C C A},
Aaykar.Bhawan, G. S. ROAD,

GUWENEL-781005 .. .eeeermeesresaneesrnrecssnrsneense RESPONDENTS

DETAILS OF APPLICATION:

1. Particulars of the order against which the application is made:
i. . Impugned Order No: 96 of 2009 dated 11" July 2009 issued by the
under Secretary to the Government, Ministry of Finance Department

of Revenue (Central Board of Direct Taxes), New Delhi

i Impu‘g;nedAOrde,r No: 123 of 2009 dated 27" August, 2009 issued
by the under Secretary to the Government, Ministry of Finance
Department of Revenue (Central Board of Direct Taxes), New Delhi

i.  Impugned Order No: F No A-22011/03/2009-Ad.VI Dated 23“
November 2009 issued by the Deputy Secretary (Ad—‘\/l),'(C B DT
Government of India,%l\/linistry of Finance Department of Revenue ”

(Central Board of Direct Taxes) North Block. New Delhi-110001- -

s
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Copies of the Impugned Order No: 96 of 200 9~dat§d 11" July 2009,
Impugned Order No: 123 of 2009 dated 27/08/2009 and impugned
Order No. F. No. A-22011/03/2009-Ad.VI dated 23" November.2009

are enclosed and marked as Annexure-|, Il & }il

Jurisdiction of the Tribunal:

The humble Applicant herein have completed 18 years and 8 months in
Eastern Region of India and has been posted at Shillong in the Office of
the 'Chief Commissioner of Income Tax, under Respondent No: 3 the
(Cadre Control Authority) with effect from 10™ June 2005 and presently
residing at Shillong within the jurisdiction of this Hon'ble Tribunal and

hence this Tribunal has got Jurisdiction to hear the instant Application.

Limitation : :
The Applicant further declares that the application is within the limitation

period prescribed in Section 21 of the Administrative Tribunals Act, 1985.

4.

Facts of the case |
Brief facts of the charges and relevant documents to be referred:

That Brief facts about the date of appointment and joining of Service
20/12/1979 baich year Code No: 79076 as mentioned in the | R S Civil List
2006 as on 10/1/07.

Copy of Extract of | R S Civil List 2006 as on 10/1/07 for
Commissioners/Directors of Income- Tax is enciosed and marked as

Annexure-lV

The humble Petmoner Jomed Group A Indian Revenue Serwce on 20"
December, 1979 and he Jomed the Respondent No.3 as Commissioner
of Income Tax at Shillong on 10/06/2005. He had spent almost four years
while in the service in Shillong. The Petitioner would be superan'nuatinvg
on 311/05/2012. |

Copy of the certificate dated 1/9/0¢ issued by Deputy
Commissioner of Income —Tax, (Hqrs) is enclosed and marked as

Annexure-V

;That the humble Applicant went to Shillong with an expectation that after
{ . .
completion of 3 years of his service, he would be transferred to his

station of .choice on the basis of Transfer /Placement Policy for Group ‘A’
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Officers of the Indian Revenue Service, CBDT 2005 and on the basis of
Para 3 of letter No: 14017/21/83-AlS.II dtd 3/2/1984 Orders Containéd in
OM (Office Memorahdum) dated 14/12/1983 issued by the Government
of India, Ministry‘ of Home Affairs, (Department of Personnel &

Administrative Reforms) which is applicable to all cases  of
appointments/ postings, transfers etc. of Central Government Employees
who are serving in the North Eastern Region comprising State of

Meghalaya etc.

Copies of the Transfer Policyjfor group ‘A’ of Indian Revenue
Service (Ihcome Tax) 2005 (duly amended) and the Extract of OM
{Office -I\;‘iemoréndum) dated 14/12/1983 are =nciosed herewith and

marked as Annexure- Vi & VII.

ii. That the humble Applicant begs to state that after completion of more than
4 years of service in the N E Region the humble Applicant had made &
representation vide memo No: F. No: Per/08-09/6057 dated 13" February
2009 addressed to Shri Imokaba Jamir, JCIT, Hqrs. Aayakar Bhawan,
Guwahati-781005 in the Office of the Respondent No: 3 along with ‘dljl!:y»

filled in prescribed Transfer representation Proforma ete. - -

iii. That as per Executive Profile maintained by the Respondents it was within
the knowlédge of the Respondents that the humble Applicant desires to get
transfer to Delhi as the daughter of the Applicant requires to join MA it
Commerce from Delhi University and the son of Applicant is required to get
admission in a School at Delhi. Moreover before retirement i.e. on
31/05/2012 the humble Applicant wants.to construct a house at IRS Group:
Housing .Seciety at Indrapuram, NCT, Ghaziabad New Delhi and for the
above reasoné the Applicant wants to get transfer from Shillong to ,‘Delhﬁ.‘;

It needs to be mentioned here that the humble Applicant would-be
superannuating on 31/05/2012 hence the Applicant is wil‘!in'g to get

transferred to Delhi before it.

Copy of Executive Profile maintained by the Tespondenis-is

enclosed herewith and marked as Annexure-Viif -

iv. That the Appllcant haa sent another representanon/remmder vide memo
No F.NO.PER./9-10/2145 dated14/07/ZOOQ addressed te the Responfiem

LS

T
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No: 2 Chairman, CBDT, Ministry of Finance, Department of Revenue,

North Block, New Delhi-110001 stating therein that CBDT could transfer

and accommodate the Applicant in a station of his choice as per the fule of
Government of India and also as per CBDT’s transfer policy. But request of
the humble Applicant for transfer to Delhi was not conside.ré'd either at the
time of considering the other Officers for transfer vide Order No: 96 of
2009 dated 11" July 2009 or at the time of issuance of Order No: 122 of
2009 dated 27/08/2009 and the Respondents failed to discharge justice
equitably and impatrtially. |

v. That as per Rule 5.3.9 of the aforesaid Transfer /Placement Policy for
Group ‘A’ Officers of the Indian Revenue Service, CBDT,‘ 2005 _m.inimum
and maximum tenure to a post is two and three years respectively and as
per the Rule 5.7 of Transfer /Placement Policy for GroUp ‘A’ Cfficers of the
Indian Revenue Service, CBDT, 2005, Officers who have c_omp’iéted Three
years of tenure at NADT (Naﬁonal Academy of Direct Taxes, Néngr) eic
will get preference in posting to stations of their choice. As pér The said
Rule of CBDT, 2005, Officers who have served in the North Fastern: ;ﬂeng‘i.bn
or Jammu & Kashmir would get preference in siations of their chowicee»‘viS?in‘g:e- )
the humble-Applicant has served at Shillong for more than four years, :helis

~ entitled to get preference in to the station of his own choice \Nhich:'h?g‘:;j:}jo,;ji_;téd

to gettransfer from Shillong to Delhi.

vi. That the Humble App;iricant further begs to state that, minimem tenurei,i'n
Class ‘B’ Stations and Class ‘C’ stations in India in each cycie has Leetr
fixed for six (6) years in accordance with the Rule 5.3:6 of Transfer /
Placemerit Policy for Group ‘A’ Officers. Since in the North ‘Easfe.trk--;r?e'g»ion
there is no Ciass ‘B’ Stations the minimum tenure consisting of oné cycle
should be taken as 3-(three) years as per the Rule of 5.3.2 of T‘raﬂsjfe_-r /
Piacement Policy for Group ‘A’ Officers of the indian Revenue Service,
CBODT, 2005. Copy of the Rule 5.3.6 and 5.3.2 of Tra'néfer Policy for Group
‘A of Indian Revenue Service (Income Tax) Central Board of Direct Taxes
-2005 is enclosed as Annexure- i together with detail of Ciass ‘A’, "B’ and
‘C’ Stations. "

vii. That the Humble Applicant begs to state that in the case of Shri D. B. Rao
who joined as Commissioner of Income Tax {Appeals) in the Office of the
Chief Commissioner of Income Tax, Shillong under the C C A of

Respondent No.3 and completed four years of tenure at Shillong: was
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transferred to Kolkata vide SI No. 190 of the Order No.96 of 2009 of CBDT
In the same way the Applicant is also entitled to get his transfer out side of

Shillong to stations of his choice.

viii. That being highly aggrieved with the negative' attitude of the

5.

Respondents the Humble Applicant had filed an Original Application before
this Hon'ble Tribunal for necessary directions to the Respondents for his
transfer to the place of his Choice, being eligible after 6omp,l.etion of more
than 3 (three) years in the North Eastern Region in terms of Government of
India, DOPT Circular OM dated 14™ December, 1983. The said Application
was registered as O.A. No. 201 of 2009 and this Hon'ble Tribunal was
pleased to dispose of the said Application on preliminary stage of
admission and passed an Order dated 29.09.2009 directing the

Respondents to consider the case of the Applicant for his transfer/ posting

at Delhi in terms of the Government of India Guidelines / Departmental

Policies. -

Copy of the order dated 29.09.2009 issued by this Hon’ble Tﬁ'bbsma% is

enciosed and marked as Annexure-IX

. That though as per directions of this Hon’ble Tribunal, Respondents had

treated the said Original Application 'as his representaﬁon, but rejected his
prayer of ‘t_ré:nsfer to his place of choice and the Impugned order NO. A -
22011/03/2009-Ad Vi dated 23“November 2009 was passed: by them: most
arbitrarily and illegally without going in to the merits of the case. Copy of
the impugned order of the CBDT F.No. A-22011/03/2009 —Ad.Vi dated 23"d

November 2009 is encioséd as Annexure-l.

Being highly aggrieved and dissatisfied with the aforesaid Impugned
orders dated 11/7/.(_)9, 27/8/09 and 23/11/2009 the Humble Applicant
preferred this Application before this Hon'ble Tribunal on the following

amongst other grounds:

Grounds for relief with legal provisions

£ Because the impugned Order NO. A -22011/03/2009-Ad. VI
dated 23"November 2009 passed by the Deputy Secretary (Ad-
V1) CBDT/Respondent is bad in iaw as well as in facts. ‘
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I Because: the Respondents had acted most arbitrafiy ~ang-—

prejudiced while ignoring the justifiable grounds sated in the
Representation of the Applicant (O A NO: 201 of 2009) and also
ignored the directions of this Hon'ble Tribunal dated 29/9/2009
and therefore the Order dated 23/11/2009 passed by the under
secretary (Ad-Vi) CBDT, is liable to be quashed and set aside.

. ‘I}Br‘ec}ause‘ the Respondents while passing the impugned Order
dated 23/11/2009 had wrongly calculated the Continuous étay of
18 years of the Humble Applicant in Class ‘A’ Stations aé his
posting in Kolkata prior to the year 2005 cannot be considered
for calculation of his posting in Class- A Station as Kolkata-was
not a Class-A Station till April 2005 i.e the year when ' the
transfer/ Placement Policy, 2005 for Group ‘A’ officers of IRS

(Income Tax) was issued.

IV.  Because in the instant case the Respondents failed to ¢onsider
the mandatory provisions of DOPT Circular OM dated 14/12/83
and Rule 5.7 of Transfer/Placement policy for GroLup- A Ofﬁéers
of Indian Revenue Service (Income Tax), Central Board of Direct
Tax-2005. '

V. Becéuse the Respo.ndents while disposing the representation
had failed to consider the facts that the humble Applicant has
served the North Eastern Region for a period of more than 4
years and as per DOPT Circular OM dated 14/12/1983 heis
entitled to and otherwise eligible for posting at the station of is

choice.

VI.  Because the Respondents has miserably failed to consider the
overriding effect of the OM dated 14/12/1983 against the“g!RS‘eTP-
Guidéli_nes, while rejecting the representation of the Humble

Applicant. '

VIl.  Because the DOPT Circular OM dated 14" December, 1983
Qverrules IRS TP Guidelines, therefore after posting of more
than three years in Shillong, NER the Applicant ought to have
been posted to his Station of choice. On similar issue this

Hon'ble Tribunal had passed an order dated 31/5/2006 in O°A
)
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filed by Shri Pradip Kumar Ray wherein the Hon’ble Tribunal had
held that OM dated 14" December 1983 cannot be sidelined and
the new IRS transfer policy cannot have'overriding. effect. The
said order of this Hon'ble Tribunal was confirmed by the Division
B;anch of Hon'ble Gauhati High Court in WP (C) NO.1539 of
2008 dated 25-04-2008 in UO! VS Shri Pradip Kumar Ray and
the Respondents have accepted this ruIing.‘ | '
Copy of Judgment & Order dated 25/04/2008 of Hon’ble
Gauhati Hig_h Court in WP (C) NO.1539 of 2008 dat'_eid 25-04-
20'08'in UOI VS Shri Pradip Kumar Ray is enclosed herewith
and marked as Annexure- X.
Beca_use the Respondents did not consider the issue of
superannuation of the Applicant which is due on 31% 05 2012
and this issue was the main consideration and direction of this
Honourable Tribunal in O A No: 201/2009 dated 2.9/-‘9/20095T‘h’e

| Respondents have chosen to remain silent on this issue. This

- _implies that the CBDT is intentionally denying facts and due

| justice to the Applicant and clearly indicates that the
Respondents have not followed the directions of the Hon'ble

Tribunal on the issue of superannuation.

Because the provisions of Para 5.3.7 of the Transfer Policy
Ruleé hasl been wrongly interpreted by the *Respondeﬁ'—t's'- in
Paragraph 8 of the Impugned Order dated 23/11/09 as Rules
cannot be made retrospecti}ve. KOLKATA was never a class “A”
station prior to 2005. Had it beén classified as class “A” station;
the appeliant would not have sought transfer to that place, wHi‘ch
was in fact a dumping ground. Counting the period of stay in
Kolkata as posting in class ‘A’ city is therefore er‘roneoﬁs and

wrong.

Because the Rule of Maximum tenure in class “A” station
excluding exempted postings was made earlier for 16 years as
per iRS, TP 2005 (Rule 5.3.7) and later on th_e same. was
reduced to 14 years including exempted postings on-02/05/2008 -
(Rule 5.3.7). If such benefits were not avai-lé‘ble,'-the hurnble.
appellant ,Woul"d_ never -have sought to get posted: at exempted

hard s‘tations as foilows: -
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S|, | Postings Period Total Stay Rules

a) | ADIT (SPL. INV) | 1/4/88 to | 1 year Amendment to
1/4/89 IRS TP 2008

Y

b) | DCIT(INQ.AUTH) | 1/12/90 to | 1 Yr. 8 | IRS,TP 2005
1/8/92. months para 5.4

c) |S.Dr.ITAT|1892 tol1 Yr. 8| -do-
Delhi 1/14/94 months :

d) |DCIT(AUDIT) | 1/8/00 to | 10 months | Amendment to

KOLKATA 116101 IRS TP 2008 .

Total Period in Class-A’ |18 Years .
Station

A e,

Less: Exempted Period (As pera)'to 5 Yrs & 2 L
c) above) months

Actual Stay in Class ”"A” Station 12 Yrs & 10|
months

XI. B;ecause as per the Rule 5.7 of the Transfef /Piacement Poliey:

fcr Group ‘A’ Officers of the Indian Revenue Service, CBDT,

2005 Stated that (officer who completed 3 years tenure at

National Academy Of Direct Taxes, Nagpur, Reglonal Training
institute and vigilance Directorate, and whose performance has

been excellent will get preference, as far as possible, in-posting

| to station of their choice). Officers who have served in the North

| eastern region and J&K would get preference in po:,tfm"i 1o

stations of their choice which the Appiicant is 'de'-pnved o,‘xtc*geif

euch preference aithough he is eligible under the afor‘é"é;éi‘d

Rules.

Xil. Because the Respondents failed to consider the fact that
minimum- tenure in Class ‘B’ Stations and Class ‘C" staiions in
each"cycle is six (6) years in accordance with the Ruié 5.3:6 ¢f
Transfer /Placement Policy for Group ‘A’ Officers of the Indian
Relenue Service, CBDT,2005 and since in the North: Edsiein
region there is no Class ‘B’ Stations the minimuni- tentre
consisting of one cycle ought to have taken as three( 3 ) years
as per the Rule of 5.3.2 of Transfer /Placement Policy for Group
‘A’ Officers of the Indian Revenue Service , CBDT ,2005.

X, Because the Respondents ought to have considéred the fact
that' maximum tenure in Class “A” station excluding ﬂé)‘("e‘#n‘ep“fe’c"i»
postings was made for 16 years as per IRS TP 2085, Rule 5:3.7

which was amended to 14 years including exempted postings cn
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02-05-2008. Thus without counting the exemption .‘pe‘,"riod the
years of the Applicant working in Class “A” station is on‘ly‘.,‘9 years
as the period of posting in Kolkata cannot be counted-es"posting
in Class A city as the rules cannot be made ret-rospecti've and
are never so. Posting Caicuiation” on the same Executive profile
indicates that the Applicant had completed only four years in
regular posting in Delhi which is Class “A”" posting area and he
had completed eight (8) years in Kolkata combined with re'gu‘iar
pesting of four (4) years in New Delhi. So he cornplefed ’tétal
twelve ( 12 ) years in Class “A” Stations .In view of this the
Apphcant is eligible to be posted to Class “A” cities after servmg
Class "C" cities as per the Rules of Transfer /Placement Policy
for Gfoup ‘A’ Officers of the Indian Revenue Service , CBDT |
2005. " o

Because the- Respondents have adopted deliberate policy of
discriminafion, when some of the officers are transferyed on the
grounds of superannuetion and Children’s Education, but the
same yardstick were not applied in the case of the humbie
Applicant, who had submitted the same disabilitiés -in his
representation dated 13/2/2009 and the ‘Respondénts Havi.

followed a policy of punishing the humble Applicant wilhoutany

justifiable reason and ground, by not transferring hir: to. a-staticn
of his choicé. When an Officer has complet ¢ his term -i'ﬁ”t‘he
NER dutlfully and is due for transfer, he ought to-have beer
transferred as per Rules as in the case of Shri D.B:Rao who awis
sent to Kolkata after completing 4 years in Shillong. But the
Humble Applicant hds been denied this obpor:tunity* without "vatid
reasons. | | .
o iéopy'oif the Certificate issued by the Dy. "ﬁféﬁ%ﬁ*ifi‘s@'ﬁ%ﬁé‘?f“
" of Income Tax (Hgrs), Shillong dated 1/9/09 is enclcsea;

and marked as Annexure- XI

Because ihe CRDT has not followed the d|rectlon of ‘the H':m b|e
Tnbu'\ai by not consudermg the issue of superann.xafuor* o* me
'apol'cant ano rejeumq the issue of f‘hs!r!rene eeucafzon uw

f.mcy qmunds

Because, the CBDT has not followed the sarhe  yardstidi

of -Sﬂtperersnm'at-ion, children’s education, D G P T Gircutai OM
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dated 14t.h :December 1983 and IRS transfer/ Placement
guideline which has been applied to others and not on the
applicant. »Kolkate was never a class ‘A stét_io_n before 2005 and
the IRS Transfer/Placement rules cannot be made retrospective

to make the city into a class ‘A’ station.

XVII. Because, the policy guidelines vide DOPT's Om dated 14"
December, 1983 overrides the IRS Transfer/Placement rules and
in view of the above facts and position of law, the CBDT has
wilfully not followed the direction of the Hon’ble Tribunals orders
dated 29-092009 and has farled to appreoiate the Hon'ble
Gauhati High Court ruling due to patent discrimination against

the applicant.

XVIIL. Humble Applicant craves leave of the Hon'ble Tribunal to place

more grounds at the time of hearing.

6. Details of th‘e remedies exhausted: The applicant declares that he has
availed of all the remedies available to him under the relevant Transfer/
Placement policy for Group ‘A’ Officers of Indian Revenue Service ’Gincome
Tax), Central Board of Direct Taxes -2005, Government of India’s DOPT
Rule. As his eerlier Representations had been refused by the Respondents
despite the Dir.ections of this Hon'ble Tribunal given to them in O A No: 201
of 2009 vide, order dated 29/9/2009.

7. Matters not previously filed or pending with any other Court:

The Applicant declares that he had filed the Orrgrnal Application No:. 201 of
2009 which was disposed by thrs Hon'ble Tribunal on 29/9/2009 drreoang:
the Responoents to treat the O A as representation of the Applrcant but the

Respondents have rejected the representation of the humble Applicant on
flimsy grounds on 23/1%/2009 and no other applrcatron writ petition or suit

regarding the matter in respect of which this application has been made, is

pending, before any Court or any other authority or any other Bench of the

Tribunal. ’

8. Re‘iiefs sought for:
in'view of the facts menticned in aforesaid paragrapns the app!rcant'

prays for the ‘foi'owrng relerfs -
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I. Directions to the Respondents for Transfer of the HumbléﬂA‘bhai“é”é’“ﬁ‘t“’tO —

a station of Ihis Choice j.e_at New-Delhi; Or
] } \.__—-—————L-y\____ ' =

IIl. Directions for Transfer . of Applicant may also be considered for

Kolkata or Mumbai: AND/OR
S—_——

HLAI conseqUehtiaI benefits arising out of the Order of trja‘n‘sfer.

9. Interim ordéf, if any prayed for :
Pending final decision on the application, the applicant seeks the
following interim relief:
I Stay of Impugned Order No..F No: A-22011/03/2009-Ad V! Dated
23" November 2009 passed by the Respondents till final disposal of

the instant Application (Annexure-lIf).

il. Any ‘other relief or r‘feli‘efs, order or orders, direction or directions as
this Hon’ble Tribunal may deem fit and proper.
. - 10. Particu_lars of banks draft/ postal order filed in respect of the
application fee : | PO No: 39G 559766 for a sum of Rs. 50/- (Rupees
v - Fifty) only issued in favour of the Registrar, Ceniral Administrative

Tribunal, Guwahati

11. List of enclosures:

(i) Copies of the Impugned Order No: 96 of 2009 dated 11“‘ July
09, Impugned’ Order No: 123 of 2009 - dated 27/08/09 and
impqgned Order.Nd. F. No. A-22011/03/2009-Ad.V} dated 23"

Novermber 09 passed by the Respondents -Annexure-, ii & ill

(i) Copy of Extract of | R S Civi! List 2006 as on 10/1/07 for

Commissioners/Directors of Income- Tax - Annexure-lV

(iii) Copy of the certificate dated 1/9/09 issued by Deputy

Commissioner of Income ~Tax, (Hqrs) -Annexure-VY

(iv) Copy of the Transfer Policy for Group ‘A’ of Indian Revenue
Service {Income Tax) Central Board of Direct Taxes:2005-

Annexure&i !

(Ev) Copy of Extrac: of OM (Office Memorandum) dated 14/1 2/1983-

Annexure-VIi

R R
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(vi) Executive Profile of the Humble Applicant maintained by the

Respondents- Annexure-VIlI

(vii) Copy of the order dated 29/9/2009 of the Hon’ble Tribunal
passed in O A No: 201 of 2009 - Annexure-IX

(viii) Copy' of Judgment & Order dated 25/04/2008 of Hon'ble
Gauhati High Court in WP (C) NO.1539 of 2008 dated 25-04-
2008 in UOI VS Shri Pradip Kumar Ray - Annexure- X.

(ix) Copy of the Certificate issued by the Dy. Commissioner of

Income Tax (Hqrs), Shiliong dated 1/9/09 - Annexure- Xi

VERIFICATION

- | Shri HOME RAIKHAN (name of the applicant) S/O, Late Arim Raikhan

aged 57 years working as Commissioner of Income Tax Shillong in the office
of Chief Commissioner of Income Tax, _Shillong-793001‘, resident of
Lachumiere Shillong -793001 in the District of East Khasi Hills Meghalaya do
hereby verify that the contents of paras ..i/..%,.l.‘..‘.'! ...... E— loto.fl.... are

to be true on legal advice and that | have not suppressed any material fact.

Date: 7 #h /s&aw/buhm—y

Placezﬁmw\? ‘é
| X
Signatu

'
—_—
N




ORDER NQ. 96 OF 2009

Centrel Adminietretive Trounal N -
&R JPraI AT
: . F.KO, A-22011/3/2008-44.V1
- 7 DEC 2009 GOVERNMENT OF INDIA
| MINISTRY OF FINANCE
. DEPARTMENT OF REVENUE
Guwahati Bench CENTRAL BOARD OF DIRECT TAXES
TEERE =8 R

New Delhi,

of Income Tax are hereby ordered with immediate effect and until further orders:

A MuEXDRE - ¥

the 11t July, 2009 -

The following postings / transfers of officers in the grade of Commissioner of Income Tax / Director

i8.No. [CODE [HAME. [mom TO CE ]mmms
‘msr PLACE [POST ACE [NAME &
ICODE KO.
1 79024 JARCHANA.  [ON REV. FROM  [CIT-1 AGRA  [DIGVIJAI
- |[RANJAN DEPUTATION KUMAR
: ) 78008
2 83018 |ASHOK ON REV. FROM [CIT(A)-5 [SURAT [|ADITYA
KUMAR BAL [DEPUTATION VIKRAM
81035
3 83024 [BHARAT ON REV. FROM  [DIT(TP} |KOLKAT
BHUSHAN DEPUTATION A
NANAWATI o :
4 84028 ISANGEETA  {ON COMPLETION [CIT(CIB) [PATNA
GUPTA OF STUDY LEAVE
5 85030 [PROMOD ON REV. FROM  [DIT(INFRA[DELHI* |HARINDER [* UPTO AGT, 2010 -
INANGIA DEPUTATION )-2 BIR SINGH  |SON STUDYING IN
, : 87051 CLASS 10™
6 85044 AS ON REV. FROM  [CIT{A)-29 {DELHI [DAVENDRA :
-~ ISHANKAR RAY [DEPUTATION - ISHANKAR
. 34015
7 86020 [NAGESHWARA|ON REV. FROM |CIT(A)-1 |[COIMBA JASON P. .
- {RAO DEPUTATION TORE [BCAZ 84027 |
KORIPALLI ,
8 86042 [SANGEETA |ONREV. FROM (CIT(A)-11 [MUMBAI|SREEKANT
© |SINGH IDEPUTATION CHATTERJE
® 82049
g . [86050 ISHRI '|ON REV. FROM [CIT(A}-17 |[DELHI* |RAKESH * UPTO AGT, 2010 -
KRISHANA  |[DEPUTATION : ‘ KUMAR DAUGHTER
PALIWAL STUDYING IN CLASS
86022 {12TH
10 86058 [RAKESH ON COMPLETION [DIT(TP) |CHENNA
'BHASKAR OF STUDY LEAVE I
11 57030 (GEETHA RAVI |ON COMPLETION |CIT{TDS) [NAGPUR|D.V. REDDY
CHANDRAN  [OF STUDY LEAVE ' . 185036 ‘
12 |87037 [BIPIN BIHARI .\ON REV. FROM ICIT(A} -18 [DELHI* [JUGESH CH. [* UPTO AGT, 2010 -
SINGH DEPUTATION PEGU 84069 |[SONS STUDYING IN
: CLASS 10™ & 12™
13 87040 [KUNAL SINGH|ON REV. FROM [CIT{A)-15 [DELHI* M.B. * UPTO AGT, 2010 -
' DEPUTATION MAHAPATRA |[SON STUDYING IN
85031 CLASS 12T
e . ' Ny ¢
ggﬁ'g\g\ﬁb TOBET RUE COFY

pgvocate

n
ghillong Bar Associt®
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14 187048 |SUNIL GUPTA [ON REV. FROM  |CIT(A&J), IDELHI K. AJAY * UPTO AGT, 2010 -
DEPUTATION CBDT . ~ |[KUMAR SON STUDYING IN
_ 82061 CLASS 12m™
15 [87070 [VIPIN ON REV. FROM [CIT(A})  |UJJAIN [S.C. -
_{CHANDRA  |DEPUTATION AGARWAL
L (DR.)82055
16 188004 [DHEERAJ ON REV. FROM  CIT{A)-26 |[DELHI* |[RAVINDER [ UPTO AGT, 2010 -
BHATNAGAR [DEPUTATION SINGH GILL |[DAUGHTER
. . 85040 STUDYING IN CLASS
‘ , 10T
AP: CCIT(CCA) HYDRABAD .
17 7025 [A.K. JAIN CIT-2 ERA|CIT-1 HYDERA
, AD [BAD
18 81001 [H. CIT-4 ERA[CIT-6 HYDERA [FAKIR
SRINIWASULU [BAD BAD  |[MOHAN
MOHANTY
79056
19 [81006 |A. BHASKAR [CIT-5 |HYDERA|CIT(A)}-3 [HYDERA DESH
DDY - | AD BAD  [DEEPAK
- : GOEL 82025
20  [79056 [FAKIR MOHAN [CIT-6 ERACIT {CIB) {HYDERA|P. SRIDHAR
MOHANTY BAD 84052
21  [83001 [R.P, CIT(A)-1 ngDERACIT(A)Q LUCKNO
SRIVASTAVA L W
22 185009[AK. - [cIma)2 F\’D RA(CIT(A)-1 |HYDERA [R.P. ,
* |SATAPATHY AD BAD  |SRIVASTAVA
: | 183001
23 82025 [DESH CIT(A)-3 HYDERADDIT(INV) |[HYDERA.R. SHARMA|
EEPAK GOEL| AD AD  [76056
24 186033 JATUL PRANAY|CIT(A)-4 FYDERAcmA;-z HYDERA [A.K.
AD BAD .= (SATAPATHY
. |8s009
25  |85039 |CHITTA CIT(A)-5 MERACIT(A)-At mzm ATUL
- AN PATI : " [PRANAY
: 86033
26  |87020 [PRANEET CIT(A)-6 [HYDERAICIT(A)-5 |[HYDERA |CHITTA
SINGH BAD : BAD  [RANJAN PATI
SACHDEV 85039
27  [76056 [J.R, SHARMA Pnunv; DERA|CIT-2 HYDERA |A.K. JAIN
' : BAD BAD 77025
28 181044 [ABHAY CIT(CO) [HYDERA|CIT ICUTTAC [RAVINDRA
CHARAN NAIK AD K TI%MAR
o 86005
29 84052 |P. SRIDHAR  [CIT(CIB) [HYDERA[CIT(A]  [VIJAYA |SUKHPAL
AD WADA [MEENA
: - . |84068
30 (80040 JS. CIT(TDS) [HYDERA|CIT(A)}-1 |BHUBANMAQBOOL
, }MAHAPATARA BAD ESHWARIAHMED
' 78078
31 183051 ARTABANDHU |CIT(AUDI[HYDERA|CIT(CO) |[HYDERA ABHAY
ATRA T) BAD BAD  |CHARAN
INAIK 81044
c@m{nl Adminiatat Tribunal
AT T ey .
‘ joteg TAYE CCP‘%
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32 (81046 [PRAFULLA  [CIT(A) |[VISHAK [CIT{JUDL)|CHENNA
4 DASH " HAPATN I
_ AM ) ,
33 184036 NIGALLA CIT(ITAT) VISHAK [CIT(TDS) ERA|S. =
AGA PRASAD HAPATN AD MAHAPATAR
AM A 80040
34 78015 R.C. CIT-1  |[VIJAYA [CIT(AUDITICOCHIN [S.C. SONKAR
PRAMANIK WADA ) 83067
35 184068 [SUKHPAL CIT{A)-1 VIJAYA [CIT UDAIPU
' ENA' , "~ [WADA ’R
36 35 M.S. CIT [RAJAM [CIT-5 |HYDERA
"|CHANDRASEK | - UNDRY BAD )
ARAN
37  [80056 [NATHAN RAUL [CIT(A) AM [CIT RAJAMUM.S. -
NDRY NDRY |CHANDRASE
BIHAR & JHAR.: CCIT{CCA) PATNA
38 176045 [0.P. AGARWAL(CIT-2  |[PATNA [CIT-1 PATNA
39 80008 [SAYED CIT(A)-2 [PATNA [CIT-2 [PATNA [0.P.
TARIQUE AGARWAL
AHMED 76045
40 184011 [SHAMBHU  [DIT(INV) [PATNA [CIT(TDS) [PATNA [UJJAWAL
DUTTA JHA - ~ [KUMAR
ICHOUDHARY
: , 79019
41 {79019 [UJJAWAL ~  [CIT(TDS) [PATNA [DIT(INV) |[PATNA [SHAMBHU
: MAR S DUTTA JHA
CHOUDHARY ~_[g4a011
42 78084 [M.L. LAKRA [CIT{A) [RANCHI [CIT-2 KOLKAT
43 77045 R.K. RAI CIT(ITAT) CHI[CIT(A)}  |RANCHI [M.L. LAKRA
_ 78084
44 81008 [S.S. RATHORE [CIT(UOP) MUZAFF|CIT{A)-13 [DELHI |MOHANISH
ARPUR RMA
87054
DELHI / CBDT: CCIT{CCA) DELHI
45 180009 FN.K.SANGWAN IDIT(VIG) {DELHI [CIT(A)-3 [MUMBAI[RAKESH
: ' : MOHAN
: 81033 .
46  |78027 [KIRAN 1DIT(BPR) DELHI [CIT(C) |LUDHIA [B.B.
BEROI -2 -INA - |[MOHANTY .
ASUDEV 78044
47 79003 ISAKHARAM  |DIT(INV)- DELHI [CIT-3 DELHI
‘ GOVINDRAO 2
LJOSHI
48 5055 [SUNIL KUMAR IDITaN’P.TPELHI DIT(VIG) |MUMBAI|NISHI SINGH [IN RELAXATION OF|
OJHA AX)-2 79063 T.P.. ON
ADMINISTRATIVE
1 _ } _ [REQUIREMENTS
49 176043 [S.S. BAJPAI |[DIT(L&R) [DELHI [CIT ALLAHA [S.S. KANNAN
-2 ID IBAD 78046
Central Adminkstrative Tribunal 3 /’\N>/
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%% 87051 NDER brr(mFR IDELHI {CIT ‘BIKANE
IR SINGH |ASTRUC R :
. ILL ) )-2 o .
51 180048 IP.C.K.SOLOMAICIT-7  [DELHI [CIT(A)-1 [JABALP [SUBHASH [N RELAXATION OF
N _ : UR KUMAR TP. ON SPOUSE
78023 GROUNDS
52 182045 [HARSH CIT-8 |DELHI [CIT{A) SHILLON|D.B. RAC
. ARDHAN G 73018
53 - [79069 PRASAD [CIT-10 |DELHI [DIT(INV)-2[DELHI |SAKHARAM
N GOVINDRAO
‘ JOSHI 79003
54 178072 |J.P. MASSAR [CIT-12 [DELHI [CIT-2  |[DELHI
55 (78025 [S.K. CIT-14 |[DELHI [CIT-7 DELHI [P.C.
SRIVASTAVA KARUNADHA
: . R S.80048
56 181042 [S.M. ASHRAF [CIT-15 ELHI |[CIT(C)-1 |[DELHI [M.D. KABRA
e ' - 78010
57 |81007 |GOPAL KAMAL[CIT-16 [DELHI [DITINT.T |DELHI
: ‘ AX)-1
58 80036 |ARTI HANDA: [CIT(TDS) [DELHI |DIT(BPR)- DELHI
] 1
59 178010 [M.D. KABRA [CIT(C)-1 [DELHI (CIT-2 INDORE (T.K. SHAH
3 ' ' A ' 77042
60 79058 IVIJAY KUMAR [CIT(C)-2 [DELHI |[CIT-6 DELHI
AKSHI
61 79028 [SURBHI CIT(C)-3 |[DELHI |[CIT-3 JAIPUR [PAWAN
. |sSINHA : KUMAR
: SHARMA
. 181031
62 . 85070 |R.S. MEENA [CIT(ITAT) [DELHI [CIT(A}-8 |[DELHI NITIN -
' : -3 GUPTA
026
63  [86015 [DURGA CIT(TAT) [DELHI [CIT{A)-5 |DELHI |IB. MURALI
CHARAN -6 : KUMAR
DASH 83058
64 184019 VEEN ICIT(A)-1 [DELHI [DITONV] [KANPUR [ANAND DEEP|
‘ 80031
65 [84022 [SURAJ BHAN [CIT(A)-3 [DELHI [CIT(A)-1 -[BHOPAL [B.L. RAZDAN
L A - 77026
66 183058 [B. MURALI  [CIT(A)-5 [DELHI [CIT-10 |CHENNAIL.H. MANNE
I 79066
67  |82046 |GIRISH KR. |CIT(A)-7 |DELHI [CIT-12 [DELHI J.P. MASSAR |
. IMAHESHWARI . 78072
68 186026 [NITIN GUPTA [CIT(A)}-8 [DELHI (CIT(-TAX DELHI |PRADIP
. l&en, HROTRA
CBDT 88037 .
- 169 Kszom ETA CIT(A)-10 DELHI |CIT-8 DELHI [HARSH
: NAMBIAR BARDHAN
: ' 82045
70  [83038 H CITA)-11[DELHI |CIT(TDS) [DELHI [ARTI HANDA
' 80036
GUPTA
Céﬁtgﬁiﬁcﬁs’ﬂm%ﬁ.%i‘fﬁ%‘?xfa‘?réhs_am;::?'é,
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{71 |87054 [MOHANISH [CIT(A)-13]DELHI |DIT(EXEM|DELHI
VERMA : P) _
72 |85031 U.B. CIT{A)-15|DELHI [CIT(OSD) [DELHI N RELAXATION OF
WATM » P. ON|
al MINISTRATIVE
QUIREMENTS
73 86022 |RAKESH CIT(A)-17 CIT(JUDL) [MUMBAI K. A. -
KUMAR : ' GOPINATHAN
[PALIWAL - 177018
74 [84069 FEJGESH CH. [CIT(A)-18 CIT(A)-1 |[DELHI [PRAVEEN
GU ' :
Fs(:ow
75 187088 [BHARAT CIT(A)-24|DELHI [CIT(A)}-3 |DELHI [SURAJ BHAN
HUSHAN ‘ E4m
76 (85040 RAVINDER  (CIT(A)-26 CIT(A}-10 {DELHI \:IEETA
SINGH GILL _ NAMBIAR
, 182013
77 rsaom ASHU JAIN  [CIT(A)-27|DELHI [CIT-15 [DELHI [S.M. ASHRAF,
: 81042
78 84055 |[S.K. CIT(A)-28[DELHI [CIT(C)-3 [DELHI |SURBHI
ICHOWDHARI | ‘ ) ISINHA 79028
79 84015 LDAVENDRA CIT(A)-29 CIT ALWAR [SUSHIL
SHANKAR o MAR
: ‘ SAHAI 79060
80  [87023 [SANJAY CIT(CO) - CIT-20 |KOLKAT [T.P..
- [KUMAR A KRISHNA
' KUMAR
_ 83055
81 82024 [RAJNISH CITWUDLIDELHI [DIT(L&R)- [DELHI [S.S. BAJPAI
MAR |) ' 2 76043
82 37 |SAMIR IDIT{ITSC) CIT(A)-11 |DELHI [RAKESH
MUKHOPADH
YAY GUPTA
. 83038
83  [82061 K. AJAY CH(AM),PELHI CIT VIJAYA R.C.
: MAR CBDT - ~ WADA  [PRAMANIK
‘ 78015
84  [88037 [PRADIP CIT(I-TAX CIT{CO} |DELHI [SANJAY
: MEHROTRA {6 CT), KUMAR
CBDT 87023
85 84036 ERH:NU CIT(VIG.),]DELHI |[CIT(A) ALLAHA |ASHIM
TAP . [CBDT BAD KUMAR -
INGH BISHT | - : - 85005
‘GUJRAT: CCIT{CCA) AHMEDABAD
86 179033 NAYAN [CIT-4 [AHMED [CIT(A) LJAMNAG [PRAVIN
AD ABAD AR VERMA.
, . , 85048
87  |B3062 [KIRAN BABU [CIT(A)-4 |AHMED [CIT-16 ELHI |GOPAL
ABAD KAMAL
81007
88  I81055 E HARI  |CIT(A)-11|AHMED |CIT-7 AHMED
_ NAICK ABAD ABAD
80 181034 |AJIT KUMAR (CIT(A)-14|{AHMED |CIT BILASPU
. |PANDA ABAD R
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590 83059 [NATHU SINGH [CIT(ITAT) [AHMED |CIT(A)4 MED [KIRAN BABU
" DAYAM -3 ABAD ABAD (83062
91  [81035 [ADITYA CIT(A)-5 [SURAT [CIT(A)-4 [SURAT
: KRAM :
92  [84059 [D.B.R. V. CIT(A)-5 [BAROD [CIT(A)-6 - |[BARODA [KISHORE KR.
‘ PRASAD A . AWAHARE
- 84013
93 184013 [KISHORE KR. [CIT(A)}-6 [BAROD [CIT(A)-5 |BARODA|D.B.R. V.
* [VYAWAHARE A PRASAD
: 84059
94 85048 [PRAVIN CIT(A) JAMNA [CIT(C)-3 |CHENNA
VERMA GAR i
95 80018 H OJHA[CIT VALSAD [CIT(A)  [RAJAMU[NATHAN [ IN RELAXATION O
: NDRY [RAUL 80056 [T.P. o
ADMINISTRATIVE
A _ . GROUNDS
96 85004 [GIRIJA DAYALICIT(A]  [VALSAD |CIT VALSAD [RAJESH
' OJHA 80018
KARNATAKA & GOA: CCIT(CCA) BANGALORE
97  .[85037 [LAKSHMI CIT(A)-1 [BANGAL|DIRECTO [BANGAL JANIL KUMAR
HANDE PURI | ORE |[R(RT) (ORE [AGGARWAL
_ 79010
08 87098 [RAJU CIT(A)-3 [BANGAL[CIT(A)-5 [BANGAL |D.P. HAOKIP
TAYENG ORE ORE (85068 .
99 [85068 [p-P. HAOKIP CIT(A)-5 [BANGAL|CIT(TDS) |GUWAH JASHOK IN RELAXATION OH
. - |oRE AT KUMAR T.P. - ON
SINHA 84026 |ADMINISTRATIVE
REQUIREMENTS
100 85060 [SADANANDA [CIT(A)-6 [BANGAL|CIT(A)-1 |BANGAL [LAKSHMI
SANBARSA ORE ORE  |HANDE PURI
: 1 85037
101  [87028 [HARSH CIT(ITAT) [BANGAL|CIT(CO) |BANGAL
PRAKASH -1 ORE ORE
102  [87065 [POONAM (CIT(CIB) [BANGAL|CIT(CIB) [CHANDI
‘ KHAIRA ORE GARH . |
SIDHU
103  [79010 |ANIL KUMAR |DIRECTO[BANGAL|CIT(INTL, [BANGAL
AGGARWAL [R(RTI) [ORE [TAX) ORE
104 [87055 [MILIND CIT(AUDI [BANGAL|CIT(CIB) |[BANGAL |POONAM
MADHUKAR [T} IORE ORE  [KHAIRA
- HUSARI : SIDHU. 87065
105 [81051 [Y.A. CIT(A) [HUBLI |CIT-2 1PUNE V.D. PARMAR
MABRUKAR 79074
106 80011 [V.K. SEHGAL [UOP CIT [BELGAU[DIT(ITSC) [DELHI [SAMIR IN RELAXATION OF
M MUKHOPAD [T.P. - RETIRING IN
AY 84037 |AUGUST, 2011
KERALA: CCIT(CCA) COCRIN ,
107  |82069 [MANOHAR D. [CIT(A)-1 |COCHIN|CIT(CIB) |[COCHIN [NISHI NAIR
LAHANSKAR 2017
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108 [82018[NARHARI CIT(A)-2 [COCHIN|CIT(C) ERA IN RELAXATION O
) ISWAL . - |BAD TP, ON
: MINISTRATIVE
. ) QUIREMENTS
109 86025 ISUSIE S. CIT(A)-4 [COCHIN|CIT(A)-18 [MUMBAI|ANIL MEHTA
ARGHESE ‘ o 85014
- 110 84045 [RASHMI CIT(A)-5 |COCHIN |[DIT(BPR)- [DELHI
SAXENA : 2 OBEROI
SAHNI ASUDEV
8027
111 [87031 [SUMANT CIT(CO) |[COCHIN|CIT(A)}-2 |COCHIN [NARHARI
SINHA , BISWAL.
82018
112 81041 [SURESH CIT(TDS) |COCHIN |CIT(A)-1 . |COCHIN OHAR D.
- |CHANDRA : _ SKAR
[KABRA 4 82069
113 |83067 {S.C. SONKAR |CIT(AUDI|COCHIN|CIT(A)-4 |COCHIN |SUSIE S.
T) [VARGHESE
86025
114 [78014 [S.K. RAY CIT TRIVAN |CIT(ITAT)- [DELHI
hDRUM 10(INT.TA
X) _
MP & CHHAT.: CCIT(CCA) BHOPAL
115 [81019 [BAJRANG DAS|CIT I[BHOPAL|DIT(INV) |[BHOPAL [VINODANAN
VISHNOI JHA 83033
116 [77026 [B.L. RAZDAN [CIT(A)-1 [BHOPAL|CIT JAMMU [VIRENDRA
: SINGH 85056
117 83033 [VINODANAND [DIT(INV) [BHOPAL|CIT [BHOPAL [BAJRANG
: \THA DAS VISHNOJ
. 81019
118 86010 [PATANJALI  [CIT(TDS) |[BHOPAL|CIT(A)-3 |BANGAL [RAJU
ORE . [TAYENG
, : 7098
119 [77048 |L.R. NAYYAR |CIT-2  JABALP ICIT-1 JABALP
UR
120 78023 [SUBHASH CIT(A}-1 JABALP [CIT-2 JABALP |L.R. NAYYAR
KUMAR . UR 77048
121 [81023 |REKHA GOEL [CIT UJJAIN DIT(VIG) [DELHI |[N.K.SANGWA |IN RELAXATION OF
‘ N 80009 T.P. ON ‘
ADMINISTRATIVE
: REQUIREMENTS
122 |82055 [S.C. AGARWAL|CIT(A) !UJJAIN CIT UJJAIN |REKHA
(DR.) - |cOEL 81023
123" 79079 [NUTAN A. CIT-1  [INDORE|CIT-29  |MUMBAI[DESH
' [WODEYER ' ANDHU
GOEL 82036
124 [77042[T.K. SHAH [CIT-2  [INDORE [CIT-1 INDORE |[NUTAN A.
WODEYER
: 79079
125 |[81016 [NUTAN CIT(A} |GWALIO|CIT EERUT|DEVENDRA
: SHARMA R SWAROOP
SAKSENA
79017
. 4
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. . ~ MHA.: CCIT(CCA) PUNE
126 179074 [V.D. PARMAR [CIT-2 qPUNE CIT(C) PUNE
127 81026 SURENDRA [CIT-4 [PUNE |[DIT(TP) [PUNE [TAJINDER
MAR SINGH 82048
ANDEY , : '
128 [|82028 [AMRESH CIT(A)-1 [PUNE [CIT-4 PUNE [SURENDRA
CHANDER MAR
SHUKLA PANLEY
81026
129 {82048 [TAJINDER DIT(TP) |[PUNE [CIT(A)-1 [PUNE |AMRESH
SINGH ' CHANDER
SHUKLA
82028
130 {83020 [PRADEEP CIT(TDS) [PUNE  |CIT(AUDIT/CHANDI
HARMA ) GARH
131 [84023 "B(JUANOJ ‘ CIT(AUDI{PUNE [CIT(A)-4 |PUNE
MAR SINGH|T)
132 177034 |a. CIT-1  [THANE [DIT(EXEM[BANGAL
: SOORIANARAY P) RE
ANAN :
133 (78019 [D.K. DAS CIT-2  [THANE [CIT(TDS) [BHOPAL [PATANJALI
HARMA 10
134 {81030 [KRISHAN CIT-3  [THANE [CIT-1 THANE [A.
" [KUMAR - SOORIANARA
SHARMA [YANAN
. 77034
135 182072 ANIRUDH RAI (CIT(A)-1 ITHANE [CIT-2  [THANE |D.K. DAS
A SHARMA
78019
136 .[86056 WHA CIT(A)-2 THANE |CIT-3 THANE |KRISHAN
_ KUMAR
SHARMA
{81030
137 78028 K. CIT-1 OLHAPICIT-6 MUMBAI
SATYANARAYA (UR
NA
138~ {79009 [SURESH = [CIT-2  |KOLHAPICIT-3 SURAT
: UJANDHHYALA UR ’
139 013 [SUNJAY CIT(A) OLHAP|CIT(A)-6 |MUMBAI|DHANWANTA
ll_(UMAR PATRA| UR R PRASAD
4 81052
' MHA_: CCIT{CCA) NAGPUR
140 {79025 [T. CIT-2  [NAGPURI[CIT-1 INAGPUR
AYASHANKA
R
141  [82035 S.S. NARAIN [CIT{A)-1 |[NAGPUR|CIT-2 NAGPURIT.
' ) JJAYASHANK
AR 79025 -
8
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(142 [84049][s:S.S. CIT(A)-2 )NAGPUR CIT(A)-1 |NAGPUR|S.S. NARAIN
- SHARAMARBA 82035
R RAY
143 85036 |D.V. REDDY |[CIT(TDS) NAGPURICIT(A)-2 TNAGPUR S.S.S. _
: BHARAMARB
[m RAY
84049
DGIT(TRG), NADT NAGPUR
144 003 |ARUN S. ADDL.D [NAGPUR[CIT(A)-7 |DELHI |GIRISH KR.
BHATNAGAR  [GIT(TRG) MAHESHWA
-1,NADT ' RI 82046
| CCIT(CCA) MUMBAI
145 {78007 H IT-11 [MUMBA [CIT(C)-4 MUMBAIL.C. MISHRA
KUMAR I 77004
146 {78018 [POONAM CIT-12 [MUMBA [DIT(INT.T [MUMBAI
: DUTT - I AX)
147 {77024 [M.N.A. CIT-18 |MUMBA [CIT-4 ‘MUMBAI
CHOWDHARY I
148 (78035 A.K. MEHRISH [CIT-20 |[MUMBA [CIT-7 MUMBAI
_ A B - ‘
149  [79070 JAGTAR CIT-21 WA CIT-20 = [MUMBAIA.X.
SINGH I MEHRISH
~ [78035
150 |[84041 |[SHAFIQUR  [CIT-22 UMBA [CIT(A)-1 |MADUR [REENA JHA
RAHMAN 1 AT TRIPATHI
MALLIK ' : 88009
151 (78037 [DILIP KUMAR [CIT-25 |MUMBA [CIT(DR)IT [MUMBAI|K.C.
: SC-2 IGHUMARIA
82066
152 {83052 S. CIT-28 BA [CIT{(A}-25 [MUMBAI|ASHA
SANKARALING | : ' AGARWAL
___IAM 83029
153 82036 |DESH CIT-29 [MUMBA DIRECTO [MUMBAIISEEMA
: BANDHU I R(RTI) ORANA
GOEL PATRA 83026
154 [81040 |SANJEEV CIT(TDS) LMUMBA CIT-11 . [MUMBAIMUKESH
[KUMAR : ' KUMAR
ABROL - [78007
185 {77004 |J.C. MISHRA |[CIT(C)-4 [MUMBA |CIT-1 IMUMBAI
[
156 83015 |AVINASH ITATAT) MUMBA [CIT(CIB) |[MUMBAI|R. BHAMA
CHANDER -2 [ ‘ - 186018
TEJPAL
157 |82010 NDRA  |CIT(ITAT) MUMBA [CIT-25 MUMBAI|DILIP KUMAR
-7 I © [78037
158 [82044 |s. CIT(ITAT) [MUMBA [CIT CALICUT
UDHAYAKUMA/-8 1
RAN _ '
159 - [77010(S. CIT(ITAT} [MUMBA [CIT-12  |MUMBAI|POONAM
CHELLAPPAN [-9 1 IDUTT 78018
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160 [88026 [YESHWANT U. IT(ITAT) MUMBA [CIT(A)-31 MUMBAIIOM R Oy e ;
ICHAVAN " [-12 I e PRAKASH i PR e
MEENA i -
1 ' 84073 ' '? =3 _pee 2009
161 186040 RAJIV VIJAY [CIT(ITAT) [MUMBA CIT(A)(C)- [MUMBAI [KRISHAN KR. ;%f R i
ABAR . I 1 ) " [KANWAT
13(INT.T 82064 % Guwahati Bench
AX) i '117-3'!“4""?'} ot ')3
162 16 [PRADIP CIT(A)-1 [MUMBA [CIT-22  [MUMBAI|SHAFIQUR S Ty
: KUMAR DAS i RAHMAN ~
MALLIK
- 84041
163  |80024 [SURESH {CIT(A)-2 A [CIT-21 - [MUMBAIJAGTAR
F(UMAR : SINGH 79070
SATAPATHY _
164 81033 |RAKESH CIT(A)-3 EJUMBA CIT(A})-1 |MUMBAI{PRADIP
MOHAN , KUMAR DAS
: ______|so016
165 81052 DHANWANTAR(CIT(A}-6 |MUMBA |CIT(A)-2 BAI [SURESH
: PRASAD I KUMAR
’ _|SATAPATHY
80024
166 {83046 [PRAGATI CIT(A)-7 |MUMBA [CIT(ITAT)- [MUMBAI |AVINASH * UPTO AGT, 2010 -
' MAR 2 " CHANDER  [SON STUDYING IN
LTEJPAL CLASS 10™
: 83015
167 {81059 [SHANTA CIT(A)-9 [MUMBA [CIT(a) VISHAK [PRAFULLA
SUJATA 1 _ APATN [KUMAR
ABROL DASH 81046
168. 182049 SREEKANT  [CIT(A)-11[MUMBA [CIT(TDS) |MUMBAI|SANJEEV
CHATTERJEE 1 KUMAR
ABROL
, : . 81040
169  [83077 LAV CHANDRA|CIT(A)-12 [MUMBA |CIT DIBRUG [DEEPA * UPTO AGT, 2010
JOSHI 1 ARH* [KRISHAN  |ON MEDICAL
- 77032 GROUND
170 84048 IT. SASI CIT(A)-16 BA [CIT(A)(C)- MUMBAIKUNTAL  |* TRANSFER WILL
KUMAR : I G KUMAR SEN [TAKE EFFECT FROM
: 84050 1.9.2009. WILL -
" |FUNCTION AS CIT
(OSD) TILL
, ' 31.8.2009.
171 185014 |ANIL MEHTA |CIT(A)-18MUMBA [CIT(A)}-7 |[MUMBAI|PRAGATI
1 - KUMAR
: 83046
172 - {83029 [ASHA CIT(A)-25 [MUMBA |CIT(AUDITIMUMBAI [VIJAY
AGARWAL it )-2 KUMAR
" . : SINGHAL
_ . : 76039
173 84073 OM PRAKASH [CIT(A)-31|MUMBA |CIT(TTAT)- [MUMBAI [YESHWANT
IMEENA I 12 ' U. CHAVAN
‘ 88026
174 85011 V. CIT(A}-33MUMBA (CIT(A)(C)- [MUMBAI/ANURADHA
MAHALINGAM I 4 . HATIA
84032
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175 [82064 [KRISHAN KR. CIT(A)(C)-LMUMBA CIT(TAT)- [MUMBAI[RAJIV VIJAY . -7 DEC hoog g
KANWAT 1 13(INT.TA NABAR p ;
| R _I86040 I - L
176 {84032 BANURADHAm HA SIT(A)(C)—E\JUMBA CIT(T.P}-2 [MUMBAI gkl‘kgl\é% Guwahati Bbnch
) " lss026 g =g
4177 84050 [KUNTAL CIT(A)(C)-]MUMBA [CIT [ASANSO * W.E.F. 1.9.2000
KUMAR SEN |5 1 : L+ EING RETAINED IN
MUMBAI UPTO
31.8.2009 TO
COMPLETE
TIMPORTANT
SUPREME COURT
CASES
178 [83026 |[SEEMA DIRECTOMUMBA |CIT ELGAUL\BI(.)I((). SEHGAL '
» KHORANA  [R(RTI) [1 11
ATRA
179 18 [R. BHAMA  [CIT(CIB) [MUMBA [CIT(A}-12 |MUMBAI [LAV
[ - HANDRA
OSHI 83077
180 81045 [ANUP CIT(AUDI MUMBA DIT(ITSC) [MUMBAI [RUBY
AGARWAL  [T)-1 SRIVASTAVA
86034
181  [76039 [VIJAY KUMAR CIT(AUDI MBA [CIT-3 MUMBAI
| . |SINGHAL FW
182 |r7018K. A. . 'CIT(JUDLIMUMBA CIT-2 MUMBAI RETAINED IN
GOPINATHAN |) 1 Al - 77
BATCH OFFICER -
NDER
ICONSIDERATION
" |ZONE OF
_ PROMOTION
183 79063 INISHI SINGH [DIT(VIG)-[MUMBA [CIT(VIG.), [DELHI [BHANU IN RELAXATION OF
X 1 I CBDT RATAP T.P. ON
' SINGH BISHT|ADMINISTRATIVE
_ L : 4036 REQUIREMENTS
184 ' [86034 RUBY DIT(ITSC)[MUMBA [CIT(AUDIT]MUMBAI|ANUP ‘ T
. '|SRIVASTAVA Fw )1 GARWAL
' : 1045
185 182066 [K.C. CIT(DR)IT]MUMBA |CIT(ITAT)- MUMBAI|S.
. GHUMARIA  [SC-2 TF’ 3 lk’gAHNAYAKUM
‘ : 82044
186 {85026 |ALPANA CIT(T.F)- MUMBA [CIT(A}-33 [MUMBAI|V. »
, SAKSENA 2 MAHALINGA
, 85011
NER: CCIT(CCA) GUWAHATI
187 [80042 [TRIDIV (CO) |[GUWAH 5DIT(INV) GUWAH
OHAN DAS ATI ATI
188 [84026 lﬁg}xox CIT(TDS) [GUWAH [CIT(A)-1 |GUWAH )
. KUMAR SINHA ATI ATI
189 185067 K. TIMOTHY [CIT(AUDI|GUWAH [CIT(CO) |GUWAH [TRIDIV
ZIMIK T) ATI ATI MOHAN DAS
: ls0042
11 /‘l/"j
~ e OORY



73018 [D.B. RAO

SHILLO

180 . [crreay CIT(A)-1 [KOLKAT
NG A
191 [77032 |]DEEPA CIT DIBRUGCIT-1  |GUWAH IN RELAXATION OF
KRISHAN ARH AT T.P. ON
< ADMINISTRATIVE
REQUIREMENTS
NWR: CCIT(CCA)} CHANDIGARE
192 84017 [RAMAN CIT(A)-1 |[CHANDI [DIT(INV) [;UDHIA JAY
KUMAR GARH A KUMAR
GOYAL L 83054
193 84031 [SUNALI CIT(CO) [CHANDI[CIT-10 |DELHI F&RPRASAD
' ARORA - |GARH : N 79069 :
: ' | Cardeol Agbuiniedimtiva T
194 8;056 glnlgggnm CIT JAMMU EgEIQNT.T IDELHI m Tt wenrins e
OJHA 85055 .
195 86019 [PRAMOD ICIT(A) JAMMU(|CIT(CO)} [CHANDI |SUNALI 5 =7 DAC 2909
KUMAR HQ. . |GARH |ARORA P 1 UjC 200
SRIVASTAVA AMRITS 84031 }
. AR) - (‘--q‘”:l- Y mé"‘ﬂCh
196 80026 [KISHORE CIT-2  [LUDHIA [CIT(A)(C) [LUDHIA ’ A
: iKUMAR SINHA NA NA NaTdg, TS
197 [78044 |B.B. CIT(C) |LUDHIA [CIT-2 LUDHIA [KISHORE
MOHANTY NA NA KUMAR \
‘ _ SINHA 80026
198 {83054 |VIJAY KUMAR [DIT(INV) [LUDHIA [CIT-14 |DELHI [S.K. -
NA SRIVASTAVA
: 78025
CRIESA: CCIT(CCA) BHUBANESEWAR
199 {78078 [MAQBOOL  [CIT(A)-1 |BHUBA |CIT-2 LUCKNO [RAJESH
AHMED ESHW W CHANDRA
' SHARMA
_ 0020,
200 {86005 [RAVINDRA  [CIT CUTTAC|CIT(A}  |CUTTAC MITALl
KUMAR ‘ K MADHUSMIT
88013
201 (88013 [MITALI CIT(A) |CUTTAC|CIT(AUDITIPUNE |MANOJ
MADHUSMITA fx ) KUMAR
: SINGH 84023
RAJASTHAN: CCIT(CCA} JAIFUR
- {202 {79067 IDEVI SAHAl [CIT-2  JAIPUR [CIT(A)-3 [JAIPUR |RAMESH
CHOPRA CHANDRA
GUPTA
. : , 83010
203 [81031 [PAWAN CIT-3  [JAIPUR [CIT(AUDITWJAIPUR [PUSHPLATA
KUMAR ) lgmv.asmwx
__|sHARMA 182057
204 76034 [NARESH CIT(C) |JAIPUR [CIT(TDS} WAIPUR H
IKUMAR' MOHAN
, : GARG 83006
205 (83010 )Rnussﬂ CIT(A)-3 [JAIPUR [CIT(ITAT)- [JAIPUR -
CHANDRA 2
GUPTA
" -
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206 [78064 [J.L. _ |CIT{C)(A) JAIPUR [CIT(C) AIPUR [NARESH ,
" [BASUMATARY. : , KUMAR ; - ‘
N 76034 Poo=7 BEC 7509 ;
207 (83006 |RAKESH CIT(TDS) JAIPUR (CIT(C)(A) PWAIPUR P.L. . ! {
- [MOHAN GARG ’ BASUMATAT
. Y 78064
208 182057 [PUSHPLATA  [CIT(AUDIJAIPUR |CIT-2 KOLHAP [SURESH '] _ J™/%
: SRIVASTAVA (T} - UR JJANDHHYAL N e
| _ A 79009
209 [79060 [SUSHIL CIT ALWAR [CIT-2 JAIPUR* DEVI SAHAI |* UPTO AGT, 2010
KUMAR SAHAI ICHOPRA ON
: 79067 IADMINISTRATIVE
REQUIREMENT
_ THN: CCIT{CCA) CHENRAI .
210  [88024 HARI BANSH [CIT-7  [CHENN [CIT(A)-2 |CHENNA
KR. Al N :
CHAUDHARY
1211 {83042 [YOG RAJ CIT-  [CHENN [CIT-8 CHENNA
SAINI AT i
212 {79066 |L.H. MANNE [CIT-10 CHENN |CIT-6 CHENNA
Al : I
213 |86021 [PRAMOD CIT(A}- CHENN [CIT(C)-2 |CHENNA|[HARAMOHAN|
KUMAR 3/CIT(A)( |1 I BARMAN
LTU) : 182047
214 187085 [E. SANKARAN [CIT(A)-4 |CHENN CI'I‘(ITAT)-‘&WUMBAI K.M. VERMA I W.E.F: 1.8.2009 -
Al 10 . 78068 ON RETIREMENT OF
SHRI K.M. VERMA
215 186024 MAHENDRA [CIT{A)-5 [CHENN [CIT(C)-1 |CHENNA|G.N. PANDEY
SINGH Al [ 78006 -
216 182070 K. RAMESH [CIT(A)-6 |CHENN |CIT(AUDIT|ICHENNA
N ' AT )-1 [
217 86057 [ASHOK CIT(A}-9 |CHENN [CIT(A)-4 * |CHENNA[E. * TRANSFER WILL .
KUMAR AT o SANKARAN (TAKE EFFECT FROM
" 87085 1.8.2009 '
218 {77030 |CHITRA CIT{A}-12|{CHENN [CIT TRICHU
SRINIVASAN - AT R '
219 84010 [VINOD KUMARIDIT(INV) |CHENN [CIT-1  JKOLHAP K.
: PANDEY. AT UR SATYANARAY
, : ANA 78028 |
220 (78006 |G.N. PANDEY [CIT(C)-1 JCHENN |DIT(EXEM|CHENNA
Al P) I
221 182047 HARAMOHAN |[CIT(C)-2 |[CHENN [DIT(INV) |CHENNAVINOD
. BARMAN AT o KUMAR
PANDEY
- _ 84010
222 187032 OMKARESHW (CIT(TAT)|CHENN [CIT(A)  [SALEM [R.
AR CHIDRA |4 . AT RAVICHAND
: RAN 87077
223 82054 |ASHUTOSH  [CIT-2  |COIMBA|CIT-1 COIMBA -
‘ CHANDRA TORE TORE
224 (84027 JASON P. CIT(A)-1 |COIMBA [CIT(ITAT)- [BANGAL [HARSH
' BOAZ TORE |1 ORE  |PRAKASH
' 87028
1 [
Y8l CORY
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225 . [84066 lVlSHWAS IT(A)-2 [COIMBAICIT-2 COIMBA [ASHUTOSH
RATTAR TORE TORE |CHANDRA
A CUra 180054
1226 187077 R. CIT(A} |SALEM |ADDL.DGINAGPUR|ARUN S. IN RELAXATION OF
"|RAVICHANDR | fMTRG)- |- BHATNAGAR (T.P. ON
AN 1,NADT 83003 ADMINISTRATIVE
. REQUIREMENTS
227 [78026 [D. DAS GUPTA[CIT - |[PONDIC[CIT(CO) |BHUBAN
HERRY " [ESHWAR|
UP(E): CCIT{CCA) LUCKKOW
228  |80020 [RAJESH CIT-2  |LUCKN [CIT{A}-1 [LUCKNO[BHAGWAN -
|CHANDRA W DAS GUPTA eniral Adminiiratie Trbon
SHARMA 81049 Fim el rareR
229 (85050 |SATBIR CIT(ITAT) [LUCKN [CIT(A)-1 [CHANDI [RAMAN _
. SINGH -2 GARH |[KUMAR . 'f%e
| GOYAL -7 DRC 700% 3
L . 84017 e
230 181049 [BHAGWAN  [CIT(A}-1 |[LUCKN [CIT(ITAT)- [LUCKNOSATBIR b
IDAS GUPTA 2 W SINGH 85050 e
231 [78042 [DHIRENDRA [CIT{AUDI[LUCKN [CIT{A)-16 [MUMBAI|T. SASI A
~KHARE T) KUMAR
_ 84048
232  [86059 [RAMESH CIT(A) [BAREIL [CIT BAREILL|
: KUMAR ' Y
233  [78046 |S.S. KANNAN [CIT ALLAHA [CIT PONDIC |D. DAS
‘ BAD HERRY |GUPTA
_ : 78026
234 85005 {ASHIM CIT(A) |ALLAHA [CIT(JUDL){DELHI [RAJNISH
KUMAR BAD S KUMAR
182024
UP(W): CCIT{CCA) KEANPUR
235 [78008 [DIGVIJAI CIT-1 [AGRA [CIT-2  |GUWAH
KUMAR ATI ,
236 |79017 [DEVENDRA [CIT IMEERU [CIT-4  |AHMED [RAJIV NAYAN
SWAROOP T ABAD  |[PRASAD
SAKSENA 79033
237 84030 [RAJIV JAIN [CIT(A) [MEERU [CIT(A)  |MUZAFF [PK.
T ' ARNAGA |AMBASTHA
R 85002
238 {79059 |GUNJAN CIT MUZAFFI|CIT(OSD) [MUMBAI IN RELAXATION OF
[MISHRA ARNAGA _ T.P. ON
: ADMINISTRATIVE
: ‘ IREQUIREMENTS
239 185002 [P.X. CIT{A) |MUZAFF|CIT MUZAFF [GUNJAN
AMBASTHA ARNAGA ARNAGA [MISHRA
, . \ R 79059
240 [78054 |AMITABH CIT-1 = [KANPUR|CIT-18  |MUMBAIM.N.A.
SRA CHOWDHAR
‘Ml ' Y 77024
241 [81025 [VINOD KUMARICIT-2  [KANPUR|CIT{A)-1 |AHMED
‘YMLXTHUR ABAD
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242 [80031 JANAND DEEP [DIT(INV) [KANPUR(CIT-1 KANPUR 'ABH
. ' - |MISRA 78054
243 [83035 [KAVITA JHA [CIT(TDS} [KANPURICIT-2  [KARPUR [VINOD R
: oSl R MaR =71 DEQ 7949
MATHUR 4
81025 - P o
WB: CCIT(CCA) KOLEATA Govearan Pench B
44 [83069 [V.J. VINAYA [CIT-5  |[KOLKAT|CIT-28  |[MUMBAI|S. RS B
: MAR A SANKARALIN
. . GAM 83052
245 (77011 (G.S. KURUP [CIT-9 = |[KOLKAT|CIT-4  [KOLKA
| , B A
246  |84007 [VIRENDER  [CIT-10 [KOLKAT[CIT(C)-1 |KOLKAT
. [KUMAR A
SAKSENA
247 81017 [BIJOY KUMAR [CIT-15 P(OLKAT CIT-10  [KOLKAT [VIRENDER
SHRA . A . KUMAR
: SAKSENA -
. _ 84007
248 83055 [T.P. KRISHNA [CIT-20 [KOLKAT [CIT-9 OLKAT [G.S. KURUP
m ' A , 77011
249  [84003 [PRAMOD CIT-21 [KOLKAT|CIT(A) - [MEERUT[RAJIV JAIN
KUMAR A . . {84C30
GUPTA 1 -
250 (87041 [PANKAJ - CIT(FDS) [KOLKAT [CIT(C}{A)- [KOLKAT [K.V. DAVE
A 1 A 80015
~ VIDYARTHI .
251 [87069 [YOGESH CIT{A}-8 |KOLKAT[CIT{C)(A}- [KOLKAT
ANDE _ A 2 A ,
252  |88029 [MOHAN CIT{A)-11[KOLKAT [CIT(TDS} |KOLKAT [PANKAJ
© [KUMAR A : A KUMAR
SINGHANIA , VIDYARTHI
, _ 187041
253 87025 [SHOUVIK ICIT(ITAT) [KOLKAT [CIT(A}-8 |[KOLKAT [YOGESH
GUHA -4 : A - |PANDE
_ . ' 87069
254  [83009 [SUSHIL ICIT(ITAT} [KOLKAT |CIT(A}-9 BAI|SHANTA
JMAR -5 A : SUJATA
ABROL
; _ 181059
255 80015 [K.V. DAVE  (CIT(C)(A)-[KOLKAT CIT JJALPAIG [C.L.
1 A URI . |DENGZONGP
‘ ; 79078
256 87087 1 ITEXE [KOLKAT|CIT-4  [HYDERAH.
GANANA MP) A BAD  [SRINIWASUL
PRAKASH _ S
_ 1001 .
257 82039 [PAUL CIT(AUDI[KOLKAT [CIT(AUDIT|BANGAL [MILIND
- IGEORGE m A ) ORE HUKAR
' HUSARI
A , 7055
258 85064 [VIJAY KUMAR|CIT(JUDLIKOLKAT|CIT-21  [KOLKAT [PRAMOD
A e A MAR
. UPTA
003
15 /™
[ —
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184058

EVA RAM CIT(A)  |ASANSO|CIT(ITAT)- [KOLKAT
SINDHAL L 3 A
260 179078 [C.L. CIT JALPAIG|CIT SILIGUR IN RELAXATION OF
IDENGZONGPA URI 1. T.P. ON
ADMINISTRATIVE
REQUIREMENTS
2. The following officers are retained at their existing Charge for reasons mentioned against each :-
8.NO. NAME & CODE REASONS
1. BALBIR VERMA (80012) RETAINED TILL AGT, 2010 - DAUGHTER IN CLASS
. 10™ ’
2, DR. J. ALBERT (87044) RETAINED TILL AGT, 2010 - SON IN CLASS 12™
3. PROMOD CHANDRA SRIVASTAVA ( RETAINED TILL AGT, 2010 — SON IN CLASS 12
78013) :
4. GOPAL MUKHERJEE ( 80027) RETAINED TILL AGT, 2010 - ON MEDICAL
GROUND OF SPOUSE [/ ADMINISTRATIVE
REQUIREMENT OF DGIT {SYSTEMS)
S PUSHKAR BHATNAGAR ( 86044) ‘RETAINED TILL AGT, 2010 - ON MEDICAL
GROUND
6. SUBIR KUMAR MITRA ( 74039) RETAINED TILL AGT, 2010 - RETIRING IN
NOVEMBER, 2009 '
7. BONANI GHOSH ( 79082) RETAINED TILL AGT, 2010 - ON MEDICAL |
GROUND ‘
8. SURESH KUMAR MITTAL ( 84040) RETAINED TILL AGT, 2010 - ON ADMINISTRATIVE
REQUIREMENTS
9. PRASAN KUMAR DASH ( 82042) RETAINED - FOR COMPLETING TENURE IN CBDT
10. BISWANATH DUTTA { 77014) RETAINED - 77 BATCH OFFICER -~ UNDER
CONSIDERATION ZONE OF PROMOTION
11. VINOD KUMAR PODDAR { 76037) RETAINED - 76 BATCH OFFICER - URDER
: ‘ ' ’ CONSIDERATION ZONE OF PROMOTION _
12. VINOD KUMAR MANGOTRA (77001) RETAINED - 77 BATCH OFFICER - UNDER
__| CONSIDERATION ZONE OF PROMOTION
13. SUDHIR CHANDRA ( 76033) RETAINED - 76 BATCH OFFICER - UNDER
CONSIDERATION ZONE OF PROMOTION
14. BALJEET SONDHI (74007) RETAINED - ON ADMINISTRATIVE
REQUIREMENTS _
15. D. RAVINDRAN (77006} RETAINED - 77 BATCH OFFICER - UNDER
: ' CONSIDERATION ZONE OF PROMOTION
16. JASWANT SINGH (76057) RETAINED - 76 BATCH OFFICER - UNDER
, CONSIDERATION ZONE OF PROMOTION
17. | P.K. RAY (77023) RETAINED - 77 BATCH OFFICER - UNDER

CONSIDERATION ZONE OF PROMOTION

3. All the Officers who are to be relieved should be relieved on or before 22nd July, 2009 positively
under intimation to the Board. The compliance reports regarding relieving/ joining of the above officers
may be forwarded by the concerned CCIT(CCA} to the Database Cell by 31st July, 2009 positively.
However, in the case of Shri E. Sankaran (87085} and’ Shri Kuntal Kumar Sen (84050}, they will be
‘relieved on the dates indicated against each and the intimation of their relieving may be sent to the
Database Cell. Simultaneously. all’ officers transferred vide this Order shall also E.Mail their joining
details to the Database Cell at the E.Mail address — dbe.chdt@incometaxindia.gov.in.
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| P.NO. A-2201 1/ 8/ 2006-A4.VE
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE
CENTRAL BOARD OF DIRECT TAXES
] . * Kk X w &
; New Delhi, the 27 August, 2009
0 ! ‘
| ORDER KO. 123 OF 2009
The following postingg / transfers of officers in the grade of Commissioner of Income
Tax / Director of Income Téx are hereby ordered with immediate effect and until further
oraers:
L
8. [RAME CODE FROM TO _ WICE REMARES
Ra. [POST | [PLACE POST  |[FLACE RAME &
- ; ICODE KO.
| _ ' ‘
1. |S. RAVI . [76048 JON REVERSION FROM |CIT TRIVANDRUM [VACANT UPTO AGT, 2010
{DEPUTATION '
2. JHEMANTA _ [87033 JON REVERSION FROM [CIT-2 GUWAHATI  [DIGVIJAY
BI1JOY DEPb’fl‘ATION HUMAR
| MAHANTA | _ 78008}
3. JABANZEB [8%C111ON PﬁOMOTION & IDIRECTORIBANGALORE  |LAKSHMI UPTO AGT, 2010
AKBTAR RETU’FN FROM KRTY) #+HANDE PURI
. [TRAIRNING  I(85037)
4. [BRATATI 7 G006 ICIT ; DHANBAD CIT-5 KOLKATA VACANT
MUKHERJEE ;
L 5. [NARSIMHA [RO019 ICIT(AJ-1[CALICUT CIT{A) MANGALORE [VACANT
PRASAD B.S. . _{(UOP) _ ' , ‘ _
6. IE. SR e Y CET(IT‘J& MUMBAI ICIT(A)-9 |CHENNAI VACANT ‘ON EDUCATION
: SANKARAN Ti-10' HUOCP) : ‘ GROUND  UPTO
S L ' ___lacT, 2010
7. IDIGVIJAY 78068 C{T-2: GUWAHATI CIT BIKANER NACANT
KUMAR - [(UOP) .
g. [P.C. MODY [$2004 |CIT(TES|CHANDIGARH [CIT(A) IBIKANER VACANT
| :
o
9. |[H.B.S.GILL B7051 ICIT | [BIKANER CIT(OSD} [DELHI A
' uoP) ‘ /
10. ISHANKAR  [88110 [CIT(A} IBIKANER ICITETAT) |RAJKOT
LAL MEENA (UOP)
11. JAYANT 59005 [CIT(A|-5|CHENNAL ICIT (OSD) |DELHI ION  MEDICAL
MISRA ‘GROUND  UPTO
, AGT, 2010
I
: i . e
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8. [NAME ODE [FROM TO ~JvicE - REMAREKS | ]
No. ‘ FOST! PLACE POST  [FLACE gm& CODE
! 0. ,
; )

12. [VINOD 88045 ICIT(AN6/CHENNAI  |CIT{A)}-29 |DELHI VACANT ON EDUCATIO
KUMAR - { {(uoP) GROUND UPTO
GOEL 1 - AGT, 2010

13. |SUDHAKAR [74040 [CIT(IT). ICHENNAI _|CIT GORAKHPUR [VACANT
TIWARI T)-3 l : .

14. [OMKARESH [87032 cmA);T SALEM CITUTAT)- |CHENNAI  |[SUDHAKAR  |ON EDUCATION
WAR CHIDRA( : {UOP) 3 TIWARI GROUND UPTO

| } (74040) AGT, 2010

15. [SHAFIQUR 84041 [CIT(A); 1]MADURAI  [CIT(A)-3  |BARODA VACANT
[RAHMAN | {(UOP)

MALLIK ! :

16. [RAVI 88101 CIT(ITA [KOLKATA _ [CIT-2 AMRITSAR [DEVENDRA  |ON EDUCATION
SARANGAL m)-5 | [(UOP) PRASAD GROUND UPTO

' ; SHARMA AGT, 2010
i , (79014}
17. |DEVENDER -[79C14 [CIT-2| |AMRITSAR _ |CIT-1 AMRITSAR  [G.R. SOFI
PRASAD (77037)
SHARMA .
18. \G.R. SOFT 77037 [CIT-1] [AMRITSAR [CIT (A)  UAMMU~ AMAR VEER |* HQRS OF THIS
, | SINGH POST  SHALL
! (89020) STAND
z’ SHIFTED  TO
: JAMMU FROM
HE AMRITSAR
19.. /AMAR VEER [89(20 [CIT(A)] [JAMMU (HQ |CIT(A) AMRITSAR* * AGAINST POST
- ISINGH - | AT : OF CIT (A)-11,
| |AMRITSAR) KOLKATA
[ TRANSFERRED
i S CIT (A),
N : i , AMRITSAR
20. {P.K. RAY 77025 (CITITA KOLKATA  |CIT-2 KOLKATA .L. LAKRA
, m)-1 ' (78084)
21. M.L.LAKRA [78084 (CIT-2| |KOLKATA  |DIT(EXEM [KOLKATA  IVACANT
~ |pTION)
22. [T.P. KRISHNAS3055 [CIT-9| |KOLKATA  |CIT (C)-1 |KOLKATA  VACANT
KUMAR . - ‘
/\\f"\
7/
2 -
ol £n Q"
4ERTIEIED TO BE YRUE COFY

!
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8. [NAME CODI: [FROM , ro CE TREMARKS
Ko. ti»os'r “JPLACE Fucn [AME & CODE
. . _! o.
23. AK. 55709 [CIT (A)-| [HYDERABAD [CIT (A)-2 |[HYDERABAD ATUL PPRANAY
SATAPATHY : ‘ (86033)
L]
24. |ATUL 56733 [CIT (A)]2 |[HYDERABAD [CIT (A)-4 |HYDERABAD [CHITTA RANJAN
PRANAY | PATI
| , | (85039)
55 A BHASKAR [1206 [CIT (A3 [HYDERABAD [CIT (A)-1 [HYDERABAD @ K. SATAPATHY,
~ |REDDY (85009)
6 GHITTA 185030 [CIT (A)f4 [HYDERABAD [CIT (A)-3 |HYDERABAD | A. BHASKA
RANJAN PATI i R REDDY
| 4 (81006}
7 KAMIDI  B7057 [CIT-4 | |HYDERABAD [CIT-6  [HYDERABAD L
GANANA SRINIWASULU
PRAKASH (81001)
28. H. 81001 [CIT-6 |HYDERABAD [DIT YDERABAD JAYANT KUMAR
SRINIWASUL = (EXEMP.) HOTA .
U | (79013)
29. [FAKIR - ocE6 [CIT (CIB) [HYDERABAD [CIT-4 |HYDERABAD KAMIDI GANANA
MOHAN RAKASH
MOHANTY 87087)
30. JAYANT  [19013 [DIT NDERABAD [CIT (CIB) [HYDERABAD [FAKIR MOHAN
KUMAR (EXEMP.) OHANTY
. [HOTA | (79056)
ST AKSHMI  B3037 |DIRE{ TO|BANGALORE [CIT (ITAT)- [BANGALORE VACANT
HANDE PURI R (RT[! 4 (INTL. '
| TAXATION)
| -
32. [GUNJAN _ [79059 [CIT MUMBAI __[CIT (ITAT)- MUMBAI  [VACANT
MISHRA (os o
33 [PRAFULLA 181046 [CIT |  |CHENNAI  |CIT-7 CHENNAL
KUMAR (JUD]L.) ‘
DASH l
' AR W TGS
15 : o
axTFE TO BE TRUE CC % 7 DEC?T)
3 . * Guwahati Beneh
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8. [nAME [COLE [FROM ViCE
NO. : ‘Fos'r PLACE 8T  |PLACE gmn & CODE
5 | o.
"34. SHOK St':~0.‘:'-7 CIT (A)i |CHENNAI CIT-9 CHENNAI
KUMAR 4 ;
(UOP) !
2. The compliance repo.jgts' regarding relieving/ joining of the above officers may be

forwarded by the concernedl CCIT(CCA) to the Database Cell by 7% September, 2009
positively. Simultan=ously, :all officers transferred vide this Order shall also E.Mail their
joining  details  to che Database Cell at  the E.Mail address—
dbe.chdt@incometaxindia.gov.in. o ’ '

3. Hindi version of this Order will follow. /YA |

i . (P.G. Kaladharan)
O Under Secretary to the Government of India
Copy to: %

Officers concerned. - |

All Chief Comraissioners lof Income Tax / Director Generals of Income Tax

Principal Chief Controller of Accounts, New Delhi.

7Zonal Account Officers, BDT, C/o CCIT, concerned.

PSs to FM / MOS (R) / Secy. (Rev.) / AS(R) / Chairman, CBDT / Members, CBDT / J.S.
(Admn.), CBDT / J.S. (R} '

U.S. (Haqrs./Per) / U.S.(DT-P) / U.S. (Ad.VI (A} / U.S. (ADVI]) / U.S. ITCC /US.OT/

Computer Cell / .

Hindi Section for Hindi x;}rsion of the Ordér.

Secretary General, IRS {ssociation / ITGOA / All India Income Tax SC & ST Employees
Welfare Association. l '

Web Manager for wva.i:L‘;oﬁ‘icersonline.org website.

m

© @N O gRreNE

”,
‘

(P.G. Kaladharan)
Under Secretary to the Government of India

SERTIFED TO B AUE COPY
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GOVERNMENT OF INDIA
MINISTRY OF FINANCE : DEPARTMENT OF REVENUE -
OF‘FICE OF THE CHIEF COMMISSIONER OF INCOME TAX, GUWAHATI
1*" Floor, Aayakar Bhawan, Christian Basti, G.S. Road, Guwahati-781005
Ph. 0361 - 2345116, Fax : 0361 - 2345118, 2345123

F.No. CAT-47/HR/VIG/CC/GHY/ 09-10/ 277 ¢ Dated. 25.11.2009

To

Shri Home Raikhan, , e
Commissioner of Income Tax, C@Eﬁmﬁ Rdminisirs ; |
Shillong, Aayakar Bhawan, . . | B WIavE wrE Q’i

M.G.Road, Shillong. p B
4 7 DECY)

Sir, &

Subs- Hon'ble CAT, Guwahati Bench, Guwahati’s order dafed? Guwahali Bench
29.09.2009 in respect of OA.No.201/2009 -regardingE "f[mﬂ AT

Kindly refer to the above-mentioned subject.

In this connection, 1 am directed to forward herewith a copy of the Order of
the CBDT vide F.No. A-22011/03/2009-Ad. VI dated. 23™ 2009 in response to the Hon’ble

CAT, Guwahati Berich, Guwahati’s order dated 29.09. 2009"'1r;‘respect‘ of OA.No. ’701/7009 for
favour of your kind information and necessary action.

Enclo:- As above Yours faithfully

Q/\,iﬁ\\\o 1
(P. Mukherjee.)

Assistant Commissioner of Income Tax (Vigilance)
O/o the Chief Commissioner of Income Tax, Guwahati

N
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F.No.A-22011/03/2009-AD.VI"

l= 7 DEC 7509

Gavernment of Indig
Ministry of Finance GUWanatz Benc h
Department of Revenue ‘ : Tigrﬁ T
Central Board of Direct Taxes
North Block, New Delhi— 110 001

WVov

New Delhi, the 23™ @ctohar, 2009

ORDER

VIIHEREAS, Shri Home Raikhan, Commissioner of Income Tax, Shillong filed an Q.A.
before tl'e Hon'ble CAT, Guwahati Bench challenging rejection of his representation for
transfer to Delhi and the Hon'ble CAT, Guwahati Bench vide Order dated 29/09/2008 directed
the Resgpondents’, [Secretary(Revenue), Chairman(CBDT) and CCIT(CCA), Guwanhati] to
consider his case by treating his Q.A. as his representation for his transfer / posting at Delhi in
tenms of the Gowvt. of India’s guidelihes / Departmental poliéies‘

2. WHEREAS Shri Home Raikhan, CIT, in his O.A. had represented tllelt_ng_m‘ay,be—w |
transferi ed to Delhi as his daughteris to.join.M.A.(Commerce) at Delhi University and his son
m@“‘i"@“ﬁ'&’ﬁ‘:‘issi’gﬁ"mwool at Delhi and also that before his retirement in May-2012 he
Wéﬁf?tc%enstmm'?house atWHousmg Somety at !ndlrapuz;am,...NCT Ghazianbad).

B NHEREAS . Shri Home Raikhan is fully aware and conscious that transfer and
posting:: are incidental to the service and that he has committed himseif to all-!ndta transfer
liability n terms of Rule 13 of the IRS Recruitment Rules.

4, IWHEREAS, CBDT  has laid dawn a Transfer / Placement Policy for Group-'A’
officers of IRS (lncome-Tax) the objectives of which are, .inter-alia, to provide better |
apport. nities to officers for excellence and a planned approach to cadre planning and for the |
purpos 3, powers have been conferred on the Government to transfer or post any officer to any
station or post in public interest.

S. WHEREAS, the Policy provides for various grounds including educational needs of
childre s, spouse grounds, health grounds, etc. these grounds ipso facto do not confer any
nght t¢ any individual to stay put at a place.

v6. Whereas the Placement Committee had considered the cases of educatlonal arounds
of chil:ren studymg in X / Xl Std. for relaxation of the Transfer Policy for the purpsse of
- retention in the same station only and his case being different, it was not possible to accede to
the request of Sh. Home Raikhan, A T Tm—
7. WHEREAS, Shri Home Raikhan's posting history reveals that in the initial. days of his
semvics he was accommodated at his domiclle State of Manipur at imphal from Dec.'81 to

May'§/ and thereafter Shri Raikhan has been accommodated in the metrapolitan efioa o
BaRTand Kolkata from May-1987 to M

Y=2005 for a penod of 18 years and since June-2005
he ha:; been posted at Shlmzr"g, P e

Coalion

Shiliang 9= 5
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cities.

’9. WIIEREAS, Shri Home Ralkhan has suppre

limit of cotinuous in Class:-

Bench, while highlighting the other provision

WHEREAS, Para 5.3.

continuous stay in ‘A’ Stations in departmental posts
aving been continuously in Glass:

5.4(i) shall not exceed 14 years and as such h :
Delhi and {olka _La for 16 years he is not efigible fof gosting in Class: A" stations an as such .
s Teques for posting in Dethi, Mumbai, Kolkatg/can! Be Boceded to as these are Class-'A’

CCIT GUWAHATI

DIRECTURADE

- 34 ~

AT

‘A’ stations in the O.A. filed

willfully misled the Hon'ble Tribunal.

10. WI'KEREAS, there exists large number of vacancies
needs to '@ manned from the organization point of view an

the WM@ in augmenting colle

M)
)
(o]
0
n
B
w
(o))

@003

7 of the Transfer * Policy provides, inter alia, that a maximum
(including posts exempted as per para
‘A’ stations of

sséd the provisions relating to maximum

before the Hon’ble. CAT, Guwahatl

in the North Eastern

s of the Policy that goes in his favour. thereby

Region which

d wheréas Shri Ralkhan heing from
ction of revenue from the Region.
r—r—

11.  Aud, therefore, in terms of Para 5,3.7 of the Trans;’er Policy In view of his 18 years of

continuoL’s stay in class-‘A’ stations and other

has com¢: to the conclusion

reasons sta{ted above, the Competent Authority

that the representation of Shri Home Raikhan, CIT, Shillong for

{ransfer cannot be acceded to.

Y

Shri Horte Ralkhan (iRS),

Commissioner of Incame-Tax, Shillong

Thirough
CCIT(CC:A), Guwahati

Copy to:

1. 7 ddI.CIT(Hars.), Office of the CCIT (CCA), Guwahati.

2. [¥S(VeL), CBDT.

/
(A.K. Barua)

Deputy Secretary (Ad-Vl), CBDT

et .

5eputy Secretary

Vi i i EE CORY

ritiong Bal Association

Camre Ry oe TPURE
e et vmuTeY

: % 7 DEC 2009

Guwahati FRanch

(AK. Barua)
(Ad-VI), CBDT
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330

331

332

333

334

335
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RESCIE R )

Name
Code No.

Frafm @t arte ot o

Date of Appt. to Group-A

Wﬁg arET
Amalendy Saha
79071

15/11/78

B ey

Hari Krishan
79072
20/12/79

i e
V.D. Parmar
79074
20/12/79

It
Laldinglianj Sailo
79075
22112179

T Ty

Home Raikhan

79076

20112179

T,

C.L. Dengzongpa
79078

12111179

RCE I
Madan Laf
80003
29/12/80

RCiR Jrcr e
Chandra Sekhar Dash
80005

01/01/81

g

Rajender Kumar
80006

29/12/80

( fowg )

Qualification
(Subject)

BE (Food Technology)

B.Sc. (Agricultural
' Economics)

B.Sc.,
- M.Sc {Physics)

BA,
MA (Sociology),
M.Phil

BA,
MA (History),
M.Phi

Not available

Not available

BA {Hons),
MA (Po. Science)

BA (H),
MA (History)

ren YO EE ;
R Y )

Date of Birth/
Domicile

30/05/49

156/09/53
Punjab

15/11/51
Maharashtra

25/09/51
Mizoram

28/05/52
08/11/56
31112156
24/04/54
Orissa

23/02/58
HP

7

AAAAA

Ceritral Adwmitiotries il ]

TSR i

9 70EC) |

v Guwahati Bench
A =i

Rl L

Appointment Date of Appt.
as CIT/DIT to Present
Post

23/06/2001 o7 &

(OOP) Durgapur :‘7
0672001 )
23/06/2001 CiT-n
(DOP) Agra
31/05/2005

23/06/2001 CiT

(DOP) Belgaum K

31/05/2005 g

&

23/06/2001 ¢t

(DOP) Muzaffarnagar.

31/05/2006

23/06/2001 ¢ :

(DOP) Shillong ;
31/05/2005 .

23/06/2001 ¢y

(DOP) Jalpaiguri &

@

23/06/2001  Upger
(DOP) Suspension
06/06/2002
23/06/2001  ¢T (A)-XVI
(DOP) Mumbaij
31/05/2005
23/06/2001 o7 (A)
(DOP) Salem
31/05/2006
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L4, The CCIT(CCA) shall ensure that the officers before being relieved submit their Resume/ Self
/ /"~ Assessment and report/ review the ACRs for the period ending 31.3.2009 of their subordinates and
submit them to the concerned Reviewing Officers, as the case may be.

5. The sta:tus of Vigilance Clearance in respect of the officers being transferred will be indicated by

the CCIT{CCA) concerned when they are relieved.
/

{P.Gi Kaladharan)
. ' . Under Secretary to the Government of India

. 6. Hindi version of this Order will follow.

to:

Officers concerned.

All Chief Commissi‘oneré of Income Tax / Director Generals of Income Tax
Principal Chief Controller of Accounts, New Dethi.
Zonal Account Officers, CBDT, C/o CCIT, concerned.

PSs to FM / MOS (R) / Secy. (Rev.) / AS(R) / Chairman, CBDT / Members, CBDT / J.S. (Admn.),
CBDT / J.S. R). : :

U.S. (Hqrs./Per.) / U.S. (DT-P) / U.S. (Ad.VI () / U.S. (ADVI]) / U.S. ITCC / U.S. OT / Computer
Cell / Hindi Section for hindi version of the Order.

Secretary General, IRS Association / ITGOA / All India Income Tax SC & ST Employces Welfare

. _ -

Web Manager for www.irsofficersonline.org website.
(P.G. RadatiEaran)

Undor Secretary to the Government of India

® N o gReNDe
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OFFICE OF THE COMMISSIONER OF INCOMETAX. 73 |

AAYAKAR BHAWAN, MG. ROAD,
- POST BOX-20, SHILLONG-1

TO WHOM IT MAY CONCERN

Certified that Shri Home Ralkhan Commissioner of Income-tax, Shillong joined Gr. A
Indian Revenue Service on the 20t day of December, 1979. Shri H. Raikhan is posted in the post
of Commissioner of Income-tax, Shillong since 10t day of June’ 2005 till date.

Mﬂﬂ

‘ (M. Massar)
Dy. Commissioner of Income-tax, (qus)
O/O the Commissioner of Income-tax, Shillong.
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F.No.35015/65A/2006-Ad V1

-~ Government of India - DEC 2009

~Ministry of Finance o |

‘Department of Revenue | Guwahati Berch 3t
wAARK

Lsstrative Triaunal
D SR Ty

TR iy |

Al ChiefACoﬁnﬁis‘sioners-of. Income Tax(CCAs), _ A
Director Generals of Income Tax (Admn.)/Systems/ Vigilance HRD, New Delhi,
Director General of Income Tax, NADT, Nagpur. . '

Sub: - Transfer/Placement Policy of IRS Officers, CBDT - 2005 -
Sir,

Iamdxrected 1o refer to the' Transfer/ Placement 'Policy;: 2005 for '_Group “A”
officers of IRS(Income Tax) issued vide letter F.No.A-35015/32/2004-AD.V1 dated
26.4.2005, the - first - arnéndment issued vide letter F.No.A-35015/32/2004-Ad.VI(Pt.)
dated 14.11.2006 arnid the second amendment issued vide letter F.N0.396/ 3/2007-ITCC
dated 23.5.2007. SR _

2. With the approval of the C‘om‘;}etent Authority, it has-been decided to ameiid the
Transfer/Placement Policy s0 as to modify - and clarify its provisions. A final

New Delhi, dated th€ 2n May, 2008 )

consolidated Transfer/Placement Policy is enclosed. The same may be circulated to all .

IRS Officers within your Region. |
| Yours faithfully

('Ra‘u_'hujl Kashyap)

o Under Secretary to the Government of India
PS toFM/MOS(R)

Secretary (Revenue)

Chairmarn/Members, CBDT _

Hindi'Section for Hindi translation. : . |
Secretary General, IRS Association/ ITGOA/All India Income Tax SC&ST EWA.
Web Manager, irsofficersonline.org ‘ C=,

v

(Rahul Kashyap)

. © Under Sécretary to the Government of India

, L e CURY:
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TRANSFER/ PLACEMENT POLICY FOR GROUP ‘A" OFFICERS |
OF INDIAN REVENUE SERVICE (INCOME TAX)

CENTRAL BOARD OF DIRECT TAXES
2005

1 ._erODUcTJ_QN.

The, Ceritral Board of Direct Taxes, Dgpartmcm of Revenue, thstr\ of

Finance, is the Cadre Controlling Authority for IRS (IT) officers. In order to increase

trahsparency, and also to provide better opportunities to officers for excellence and a
more planned approach to cadre planning, a proper placement/transfer policy is a
_ ~ital ingredient. This placement policy has been formulated to address the needs of
“the Department as well as' the Human. Rcmurne Dev elo;wmcnt aspects zmci career
management of Offlc(’r‘i asa whole

.. The Sahent features of the Transfer / Placement- Pohcy for Group ‘A’ Officers
of the service. (heremaf ter referred to as. the Placement Policy).are as follow

2. SALIENT FEATURES

Thie policy shall be deemed to have come into effect from 15 April, 2005 and
the provisions of this Policy shall apply to all transfers of officers. - :

. All annual lrmsfcr arders shall normally be issued by 30m April and, in any
;- case, not-later lh'an 31 May of the year. ‘ -

Al tr;an‘sf,efs- and -postings of group ‘A’ officers shall be effected by the
© Placement Committee or onvits recommendation, as stated hereinafter.

21 A transfer and posting policy has been formulated for officers at different
levels. : : o - -

22 Al stations: have” been categorized in’ three dassm and tenure i dafferent '

classes’ of stations has bedn. prr»scnbed

23 All poéfs have been divided into tworcategories, namely, sensitive and non-
sensitive. :

94 Guidelines for dcalmg with dxfferent types of “compassionate grounds” cases -

have been laid. dm« n,

2 5 The transfer guidelines shall not be applicable to the transfer and pmhngs of
Chlef Commlssmners / Directors General of Income Tax.

26 A correct and complete database is a sine ‘qua non for operahonalmng the
. Policy. The. Board shall ensure that a database containing the profiles of all, group ‘A’
officers is created and regularlv updated.
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3. THEPLACEMENT COMMITTEF . . G

All'transfers / postings of all Grou p "A’officers will be doneby or, as the case
may be, on the reconvmendations of a Placement Committee consisting of the
following: = -

(a) _Chairman of the Board; .
{b) :"Mémber (Pérsonnel.and Vigilance); ‘ o
() One Member of the Board to be nominated, in rotation (every six
. . months), by the Chairman of the Board: and _ '
(d). Joint Secretiry (Admn.) posted in the Board as its Member Secretary.

31 The Placement: Committee will: :
(@) 'Recbmnmndv-prbposa]s for posting of Chief Commissioners, Directors
- General and- Commissioners for approval of the Government .o,
- Finance Minister, through the Minister of State for Finance (Revenue)
and Revenue Secretary; : S
(b) Be the final authority for transfer and allocation to the region of each
Cadre Controlling Chief Comumissioner of Income Tax of officers below
" the rank of Commissioner, provided the cases falls within the purview
“of existing guidelines. After the proposals are drawn up and.approved
by 'the Board, the Chairman shall consuit MOS (R) before giving effect to
- _the transfer propaosals. Approval of the Government. i.e. the Finance
‘Minister, through the Minister of State for Finance ‘(Revenue) and
~Révenue Secrétary will be required in-case a deviation from the existing
~-guidelines has to bé made, B '

32 . Themmutes of the meeting of the Placement Committee should-be drawn up
and approved by al its Members within 24 hours of the meeting (not by circulation),
The ‘minutes-must be approved by the competent authority within one man th.

4 POSTING POLICY FOR OFFICERS AT DIFFERENT LEVELS |
In case of Commiss‘i'oxiers and Chiel Commissioners / Dimc&brsﬁeheral,aL!,w ‘

Placement Committee will recommend both the station of posting and the specific
charge: '

41 For officers below the rank of Commissiomer_; the Placcmechmlmittee will
place the officers at the disposal of the. Ca‘dre-Contfrolling Chief Commissioner for.

further posting. In each ‘region under a Cadre Controlling Chief Commissioner of
Income Tax, there shall be a Local Placement Committee consisting of:
(a)- CadrelConi:i'dlli_ng.‘Ch.ief' Commissioner of Income Tax
" (b) DG(In\"e‘sﬁgation)-concémed : - :
(¢} Two other senior. most Chief Commm"sitme‘rs;whpsg jurisdictions fall
- within the region of the Cadre Controlling CCIT,

- They will consider the intra-region transfers of officers. All postings by the
Local' Placement Committée will be in accordance with the provisions of the
transfer/fp}aceniént-pdlicfy. Deviations,  if any, will \need prior permission of the
‘Board. S ‘ .

{59
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iy actice is transfer on orc o 1o 0 el Tndts
4.2 The normal practice is transfer on prémotion: Iri individualjcases this! maay

give rise ‘to- hardship. Hence, thig may be left to be decided by "the Placement
Committee. For this purpose, the grant of senior scale and NFSG will not be treated
as promotion,

43 Directly recruited/ newly promoted Group ‘A’ officers shall preferably be
posted to ‘B/C’ stations for a minimum of 4 vears after completion of training.

. Officers -promoted from Grou P ‘B’ to Group ‘A’*shall, on promotion, bé transferred . -
out of the Region in which they were previously working, unless the balance service.
is less than 3 years. As far as possible, an officer shall spend the first nine years of his.

- service on field posts. During the first six years, the officer shall not ordinarily be
given.a posting outside the department or sent on a deputation. After six years, an
officer may be posted to the Board to serve as Under Secretary. :

s

44 Asfar as possible, the senior fiost Commissioner may be posted as Executive
v Commissicner. However, once posted. a Commissioner will not be moved out of the
- executive chargq, merely because an officer senior to him has replaced the hitherto

' junior non-executive Commissioner at that station.

5 CLASSIFICATION . OF STATIONS, FIXATIONS OF TENURES AND
ROTATION BETWEEN THEM .

The various stations where Group ‘A’ officers can be Pposted- have been
‘categorized as-Class ‘A’, Class ‘B’ and- Class. ‘C". Such categorization is based. on the _
twin criteria of reveniue collection and the number of Commissioner level posts at a

- station. (AppendixI)

51 _Aﬂ"s'_pburbs_"of metro towns have been clubbed with the iespeclive metro
s town in this.classification, . ‘ ,

52 ' The categorization of stations may be changed by the Board with the
. approval of Government. -

531 The cbuntry will be divided into five Areas, vii., East, Wost, North, South and
Central. o ' '

The region under-the control of a Cadre Controlling Chief Commissioner of

Income Tax; hereinafter referred to as “Region”; will be placed under the five Areas
as under:- ' :

~ 'NORTH - NWR, DELHI, LUCKNOW, KANPUR, JAIPUR
EAST = . KOLKATA, BHUBANESHWAR, GUWAHATI

- WEST - .- PUNE, MUMBAL NAGPUR -
SOUTH - . HYDERABAD, COCHIN, CHENNAL BANGALORE
CENTRAL - PATNA, BHOPAL, AHMEDABAD

532 A fotal -pastin‘gi:-;period- of 16 vears in-a CCﬂ'(CCA‘) '_Régic}n shall be counted as
a “cycle’, However-in " Mumbai and Delh; CCITICCA) Regions, since there are no
Class B’ and Class ‘C’ stations, one cycle will be of 8 vears.

L
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5.3.3  An-officer shall not serve for miore than one cvele in a CCIT(CCA) 'Regio
during his entire service up to and including the rank of Commissioner.

Hlustration 1. An officer shall not serve for more than 16 years in CCTT(CCA) Pune

. : Region. _ _ ' . _
1Hustration 2. "An officer shall not serve for more than & years in. CCIT(CCA)
Mumbai Region., ' -

534 " An ‘6i£icer. -shall be-wpbsted-{m' another CCIT(CCA) region after he -Has
completed-a cycle of posting in'a CCIT( CCA) Region,

‘ 5335 The maximum tenure-at a Class ‘A° station in a “cyele’ will be 8 vears and the
remaining period will be spent in Class ‘B’ and Class *C" stations.

~ Provided that if there is no 'V‘;’:‘czmc'y in a Qvass *B or Class ‘C’ station in that
CCIT(CCA) Region the officer may be posted 'to a Class ‘A’ station in that CCIT
(CCA) Region. . :

53.6  As faras possible, minimum tenure in Class. ‘B’ + Class ‘C’ stations in each
. Cycle shall be 6 years.

3.3.7 = Subject to sub.paragraphs 5.3.2 to 5.3.6, the maximum total tenure in Class ‘A’

“stati IFing service up to and including the issioner -shal ]
stations during service up. to and including the rank of Commissioner shall be 18/
vears.

- ~ Provided that the maximuin continuous stay in “A” stations in Departmenital
v posts (including posts ex mpted-as per para-5:4(i)) shali not exceed 14 vears.
) M . . ; . s v p e .
Provided further that the maximum tenure in the entire career in “A” stations

(combined) shall not exceed 22 years (including exempted posts and all deputation
posts outside and/or within the Department).

538  An officer shall be posted to another *Area’ when he is promoted to-the level
. ~of Commissioner of Inconye Tax, provided he has remained in only one ‘Area’ for 16
years or more till his promotion as Conimissioner.

‘539 The minimum and maximum tenures on a post shall ordinarily be 2 and 3
years respectively. _

53.10 Where an officer on promotion as Commissioner has been transferred out of
an “Area” for the reason of having completed the tenure of 16 years in that “Area”,
he may be transferred back to that “ Area” after having served for at least 5 yearsina
different “ Area”. K

5311 Exceptions on compassionate / administrative grounds may be made by the
Placement Committee.

5312 When a certain number of officers.are due for moving out of a station to a
new statien or to new postings-in the same station for reéason of having completed
their tenure, but cannot be so moved due to inadequate number of vacancies
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available, the officers who have Se.rvéd"for'longer'peric»ds will be moved first as far
. as'possible, : ' '

5.3.13 - The station of the posting will be taken as the actual place where an officer is
posted. and-not.headquarters of Commissionerate / Dj rectorate to'which the officer is
posted. . v
. . oA

5314 A--sf'ay"tsf“mon? than nine months at a station (to be computed as on 31st
December-of the previous véar) will be treated as o complete vear, and the length of
the period of stay shall be counted from the date of joining in that
Station/ Region/ Area. :

5.3.15 For the purpose of the transfer policy, counting of tenure of an officer shall
commence from the date of completion of probationary training at NADT, and
service rendered prior to 1.4.2005 shall also be counted for the purpose of application
of this polity. The length .of the'stay at a particular Station/Region/ Area shall be
counted from the date of joining there. . ‘

" Providéd that any period of unauthorized absence shall not be counted
- towards the length of period of stay at that Station/Region/ Area ‘

54 (i) All-postings in the Board and in'the Directorates of Vigilance, Systems and -
Administration, technical posts in the Departmient of Revenue, deputations/ postings
to Central Economic Intélligence Bureau (CEIB), Enforcement Directorate, Authority
for Advance Riilings (AAR), Competent Authorities (CAs), Appellate Tribunal for
- Forfeited Property (AT FP), Ihcome Tax Appellate Tribunal (ITAT) and-Settlement
Commission shall ordinarily not count towards calculation of ‘stay‘at.a particular
station / ares, subjéct to the maximum limit of six years, but may be so counted at
. the option of thie officer. However, an officer who has been on deputation / posting

‘ to anyone of the aforésaid bodies' shall- not ordinarily be considered for another
. deputation’/ posting ta-any-of the aforesaid organizations without completing the

minimuin prescribed cooling off. ' )

(i) The posts in the Diiectnrafefi?ffal,lix*ig under DGIT {Intemational Taxation),
DGIT (Training - NADT and RTIs), DGIT (Systems) and Commissionerates of
Computer Operations including centralized processing units will be ordinarily fixed ,
tenure posts for a period of ‘threc vears. However, considering the needs of the
organization, the term mav be exténded toa period of five vears. B

55 n order to éncourage ‘officers to seek- postings at "C' category stations, the
‘Government-shall sanction: o ) .
(a) At least .onév.;v'eﬁicle for office use at every 'C' category station
irrespective of the level of the officerheading the office; and
- (b} 100 per cent housing facility for officers,

56  The starting point for computing stay at Class 'A’, 'B' or ‘C' stations shall be
the date of joining at the station.

n
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Officers who complete 3 years of l'enfzré-at'-Na'tiC)x1a'l Academy of Direét-Faxes; - L e
Nagpur, Regional Training Institutes and the Vigilance Dircctorate, and whose
performarice ‘has been excellent, will get preference; as far as possible, in posting to
stations of their choice. Officers who have served in the North Eastern Regions and)ﬂ /
J&K would get preference in, sting.to.stapions. of their choic

‘6. DEPUTATION.OF OFFICERS UNDER CENTRAL STAITING SCHEME
~ AND UNDER_NON-CENTRAL STAFFING SCHEME QUTSIDE THE
DEPARTMENT OF REVENUE -

6.1. - An -6'f'ﬁéer'-may-'be allowed to go on deputation outside the Department for

not more than twao'terms in his entire carrier. However, each term of deputation shall

not exceed 6 years and the total tenure of both the deputations shall not under any
- circumstances exceed 10 years. :

6.2  The period of. deputation outside the Department shall be excluded for

- counting towards stay in the 'station’ and ‘area’ tenure of the'.offrice.r,'so'h'owever‘th'at
the overall stay of the officer in Group “A” stations shall not exceed 22 years as
contained in second proviso of Para 5.3.7. However, the same shall be counted if the
officer so-desires, -

6.3 - There shall be a.cooling off period of 3 veats after completion of ¢ach period of
‘deputat'ion;,-_Duringv-.thc cooling off period, the officer. will be posted to a location

other than the-station in which he had been working while on deputation. Provided,
in casesin which.the officer has not completed his permissible tenure in that station,
‘the Board may consider posting him in any assignment in that location according to
- administrative need. _ ‘ : ' C

64" - After return. from ‘deputation -in Delhi / Murbai stations the officer shall |
ofdinarily be.posted. to a -differenbst_aﬁon«:-{or;'a‘ minimum ‘period of 2 years. If he is

seento-have worked: predominantly'in ‘A’ station, e shall invariably be posted to ‘B

~or ‘C’ stations. Affer2: years of such:posting in "B ar ‘C' stations, the officer could be

considered for posting in Delhi / Mumbai or any other ‘A’ stations in accordance

with the transfer norms and availability of vacancy.

6.5 Requests from State Governments / Central Ministries / Department
Organizations asking for particular afficers by name shall not be ¢ntertained. In all
. such cases, where. there is arequest for an officer of the Department, the Board shall
first: consider- whether. it is administratively feasible to release an officer on
.de’putaﬁqn, If it is found that it is administratively convenient, the offer will be
circulated to all officers and willingness for deputation invited. A panel of short-
listed officers will be forwarded for the approval of the competent d’dthority of the
concerned Department or Organization to select an officer.

7. SENSITIVE/NON SENSITIVE POSTS

Posts in Investiga tion.and Centyal charges are classified as-sensiti Ve,

o Ordih‘a‘fily, the teriure of an officer on a sensitive post shall be two to three
years-atoneé stretch. S :
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In the‘attached Directorates of Vigilance, Systems and Administration, the
respective Director General may propese a panel of names for the consideration of
the Placement Comni‘ittge. Individual: officers - will ‘be selected by the Placement
Committee, which will also indicate their station.of Posting, » '
_ The maximum length of tenure in these Directorates will be three vears,
subject to the condition that no officer ‘shall spend more. than six vears in these

Directorates during his entire career.

9 POSTINGS ON COMPASSIONATE GROUNDS

_ Cases of postings on Medical/Compassionate grounds ‘will be examined by
. the Placement Comimittes which may refer medical ground cases to Medical Board, if
Tequired, : "

In case of working couples, if the spouse-of an officer is working oulside the
Deépartmen t-posting in:the same station as the spouse may be‘allowed subject to the -
instructions issued by the Department of Personnel & Training ‘on this issue. In case
where the spouse is also an officer of thé Depaftment; both the officers should. be
Posted to the same station, if they are otherwise eligible, provided that, jointly, they .

“do not Occupy more than 50 pér cent of the posts in that station.

10, TRANSFER'ON ADMINISTRATIVE GROUNDS / PUBLIC INTEREST

101 - Every officer shall be subject to Rule 13 of RS Recruitment. Rules.
' 'Nol'withsta.nd"iﬁg' anything .contained in- this Policy, the Government may, if
* “necessary to do- so.in public intérest, transfer or post any officer to any station or
- post. No officer has any Tight to any Post-or to be posted to g particular
'Stalion/Region/Area.

102 In between two Annual General Transier exeicises, on administrative -
‘exigencies, the Placement Committee may shift a Commissioner from one. charge to
another charge in the same station. The Placement Committee may also shift officers -

of the rank of Additional Commissioners and below from one region to another:

103, An officer against whom the -CVC has recommended. initiation of vigilance .
proceedings should ‘not normally be posted or remain posted at the station where the-
cause. of ‘the vigilance proceedings originated. This restriction will remain in

operation till siich time as the vigilance matter is not closed. However, such an officer |
shall under no circumstances be. posted to a sensitive charge.

1. PETITIONS AGAINST TRANSFERS.

‘C.rieva.'nce petitions from. Officers against. transfer orders will be considered
- only after the officer joins the new place of posting and applies through proper
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channel. It is clarified that the petitions shall not confer a ny right whatsoever on the
officers to.continue at their previous posts in defiance of Government orders.

12 EARNED/STUDYLEAVE

~ An officer under orders of transfer shall-be granted Earned Leave or Study

- Leave only:after he has'joined his new place of posting. Period under such leave will
not count towards cooliniy off from stay at a station or in an-Area. Officers who

“proceed on leave without completing the minimum tenure at a Station/ Region/ Area
- will be posted to the station from which they had gone on leave, on joining afler
availing leave. Officers who have completed their tenare at.a particular station / area
‘before: proceeding on Study / Long Leave will report to the office of the Cadre

Controlling Chief Commissioner, under intimation to the Board, for further posting

"~ as per the policy applicable in their case.

Le 22 43
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APPENDIX-1

Name of Stations

SL No. e
) 1 New Delhi(including the satellite towns of Noida, Gurgaon, Faridabad,
: . ) Ghvaziabad)
2 Mumbai(including Thane, Kalyan) L
B 3 Abmedabad(ineluding Gandhinagar)
4 Bangalore
5 . Hyderabad
6 Pune
| 7 Chennai
8 , Kolkata’
CLASS ‘B’ STATIONS
Sl No. Name of Stations
' 9 Agra
10 Allahabad
1 Ambala
12 Amritsar
13 Ajmer
14 Baroda
15 Bhopal
16 Bhubaneshwar
17 Chandigarh
18 Coimbatore
19 Dehradun
20, Gwalior
21 Indore .
22 Jaipur
. , 23 ~_Jopdhpur
. ' : 24 . Jullunder
25 Kanpur
. 26 N Kochi
* 27 Lucknow o
28 N Ludhiang — T
29 - _ Mangalore
30 ' Mysore
31 Nagpur
32 Nasik
33 Panaji
H Panchkula
5 Patiala
36 Palna
37 Pondicherry
38 __Ranchi
39 Surat
40 Trivandrum
41 Udaipur
42 Vijayawada
43 VishKhapatanam

CLASS *C’ STATIONS

-All Other Stations
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APPENDIX -9 -

INCENTIVES FOR SERVING IN REMOTE AREAS

(G.1.. M.F., O.M. No. 20014/3/83-E, 1V, dated the 14th December, 1983, read with O.M.
No. 20014/3/83-E. 1V, dzted the 30th March, 1984, 27th July, 1984, G.I., M.F., U.O. No. 3943-E.
1V/84, dated the 17th October, 1984, O M. No. F. 20014 3/83-E. IV, dated the 3ist January,
1985, 25th September, 1985, U.0. No. 824-E. IV/86. dated the Ist Apnl, 1986, O.M. No.
20014/3/83-E. 1V, dated the 29th October, 1986, O.M. No. 20014/3/83-E. IV/E. I (B), dated the
!th May. 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/16/86-E. IV/E. 1] (B),
dated the Ist December, 1988 and O.M. No. 11 (2)/97-E. Il (B), dated the 22nd July, 1998. )

I

Allowances and facilities admissible to various categories of civilian
Central Government employees serving in the North-Eastern Region compris-
ing the States of Assam, Meghalaya, Manipur, Nagaland and Tripura and the
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar
Islands and Lakshadweep Islands. These orders also apply mutatis mutandis
to officers posted to N-E Council, when they are stationed in the N-E Region
and to the civilian Central Government employees including officers of All
India Services posted to Sikkim.

(?) Tenure of posting/deputation:

There will be a fixed tenure of posting 3 years at a time for officers with
service of 10 years or less and of 2 years at a time for officers with more than
10 years of service. Periods of leave, training, etc., in excess of 15 days per

- R . - - 2
year will be excluded in counting the tenure period 5 rd years. Officers, on
completion of the fixed tenure of service mentioned above may be considered

for posting to a station of their choice as far as possible.

The period of deputation of the Central Government employees to the
States/Union Territories of the North-Eastern Region, will generally be for 3
years which can be extended in exceptional cases in exigencies of public ser-
vice as well as when the employee concerned is prepared to stay longer. The
admissible deputation allowance will also continue to be paid during the
period of deputation so extended.

(i) Weightage for Central deputation/training abroad and special
mention in Confidential Reports:

Satisfactory performance of duties for the prescribed tenure in the North-
East shall be given due recognition in the case of eligible officers in the matter
of—

(a) promotion in cadre posts;

(b) deputation to Central tenure posts; and

BE ﬁ%‘\‘f??‘eep’?uainmg abroad.

st o e —————-

. The general requirement of at least three years service in a cadre postb
veen two Centrgl tenure deputations may also be relaxed to two years in d
serving cases of meritorious service in the North-East.

A specific entry shall be made in the CR of al] ¢
Y st mploy
a full tenure of service in the North-Eastern Region to thgt e}f;eegt.wm rendert

Cadre authorities are advised to give due w.
formange of duties for the prescribed tenure in th
promotion in the cadre posts, deputation to Cen
training abroad,

eightage for satisfactory pe:
¢ North-East in the matter ¢
tral tenure post and courses ¢

(#ii) Special (Duty) Allowance:

_ Central Government civilian employees who have All t i
bility will bq granted Special (Duty) Al]gwance at the rate oﬁ"nféallgznggeg;;i
pay on posting to any station in the North-Eastern Region. Spgcial (Du
Allowance will be n addition to any special pay and/or deputation (dutyz
al.lpwance already being drawn without any ceiling on its quantum. The co?xl:
dition that the aggregate of the Special (Duty) Allowance plulv Specia;
Pay/Deputation (Duty) Allowance, if any, will not exceed Rs IOOI()) :
month shall also be dispensed with from 1-8-1997. Special Allowar e

The Central Government civilian empl
: ‘ /il; ployees who are members of -
duled Tribes and are otherwise eligible for the grant of Special (Durrsy)oA]Slf)}ﬁ-
ance under this para, and are exempted from payment of Income Tax under
the Income Tax Act will also draw Special (Duty) Allowance,

NOTE 1.— Special duty allowance w
of leave/trgmm; beyond 15 days at a time
allowance is also not admissible during sus

ill not be admissible during periods
and beyond 30 days in a year. The
pension and joining time.
NOTE 2. —- Centraj Government civilian e ing !
2 ==C ¢ ' mployees, having ‘All Ind
Transfer Liability’ on their posting to Andaman & N{cobar Islan%s and Iilalie-1

(iv) Special Compensatory Allowance:
The recommendations of the Fift

by the Government and Speci
e pecial Compensato '
have been made effective fron. 1-8_191391 ry Allowance at the revised rates

For orders regarding current rates of Special Compensatory

allowance—See Pyt v of this Compilation - HRA and CCA
(v) Travelling Allowance on first appointment:

In relaxation of the present rules (SR 105) that trav

An ¢ elling allowance is not
admissible forjourneys undertaken in connection with s

nitial appointment, in
FR — 35




| AT

IRS Officers Executive Profile - 5/ _— Page 1 of 3 ‘
ANNEXRE

|
| 79076 Profil | \/H,
‘ rofile . . - \ o
Name: HOME RAIKHAN, Civil Code: 79076 i;’
- i
i
Personal Information Profile Status:Approved_
Name: ) HOME RAIKHAN Civil Code: 79076
Gender: - Employee Code:
Date of Birth: 28 May 1952 Retirement Date: 31 May 2012
Telephone (O): 0364-2226709 Domicile State:

Residential Contact Information

Current Address : Permanent Address : c ' I Ammmm-rﬁbu%
Current City : Shillong Permanent City : . . a n _‘m m
Current State: Meghalaya Permanent State: - W ,
Current Postal Code: Permanent Postal Code: )

Phone No.: 0364-2503749 Email: COMMISSIONEROFINCOMETAX@DATAONE.IN Er DE C .

Mobile No.: 09436160849 vg ]

—
Current Posting Details ' ’ reuwalhml ‘MW

n .
Rank : or Grade : oIt .ﬁm =R
Place of Posting: Shiflong Class: C ’ R
Region: Guwahati {CCA NER) Area: Easi
Joining Date{on current post): 1 Jun 2005 Post Description: CiT-1 :
Officer Status: Serving Address: Aayakar Bhawan, Mahatma Gandhi Road, Shillong-793001
Phone No.: 0364-2226709 Fax No.: 0364-2226662

Spouse Details

No Spouse Details Avaitabie

Children Detalis

Name Sex (M/F) Date of Birth (DO/MM/YYYY) Class/Course Remark
No Children Details Available
Education Details
S . R . e e . . O
Name of Course/Degree College/University Year Major Subjects State City
Ne Education Details Available
Training Details
Name of Course Name of Institution Sponsoring Authority Time Period Subjects
No Trainings Available
Achievement Details
Achievements
No Achievements Availabie
Posting Profile
Grade Post Desc Place Type Treat Region Class | Area From To Duration
Value
ITO “{TO,B-WARD" tmphal Regular Reguiar Guwahati Cc East 1 Dec 1981 1 May 1986 4 Year & 5 Months
(CCA NER) X
ITO ITO A-WARD Imphal Regutar Regular Guwahati o} East 1 May 1986 1 May 1987 1 Year & 0 Months i
(CCA NER) :
ITO “TO,CC-vii" Delhi Regular Regular Delhi CCA A North 1 May 1987 1 Apr 1988 0 Year & 11 Months |/
ADIT ADIT(SPL.INV.) Delhi Exempted Exempted Dethi CCA A North 1 Apr 1988 1 Apr 1989 1 Year & 0 Months
DEPUTY CIT "DCIT,SR-15" Delhi Regular Regular Delhi CCA A North 1 Apr 1988 1 Apr 1990 1Yeer& 0 Months |
DEPUTY CIT | OCIT(VIG.) Delhi Reguiar Regular -Delhi CCA A North 1 Apr 1980 1 Dec 1990 0Year & 8 Months |
DEPUTY CiT OCIT(INQ.AUT) Delhi Exempted Exempled Dethi CCA A North 1 Dec 1990 1 Aug 1992 1 Year & 8 Months
NZ
DEPUTY CIT SRAR.ITAT Dethi Exempted Exempted Dethi CCA A North 1 Aug 1992 1 Apr 1894 1 Year & 8 Months
DEPUTY DT DDIT(INV) Delhi Regutar Regular Oelhi CCA A North 1 May 1994 1 May 1995 1 Year & 0 Months |
SURVEY UNIT i
DEPUTY DIT DOIT(INV)U-VII Dethi Regular Regular Deihi CCA A North 1 May 1995 1 May 1998 1 Year & 0 Months X
DEPUTY CIT "DCIT.R-2" Kolkata Regular Regular Kolkata A East 1 May 1996 1 Dec 1997 1 Yeur & 7 Months 5
— e 4 |
|

http://cms.irsofﬁcersonl'me.org/cadre/force-download.php?ﬁle=singleproﬁles/79076.htm 1/9/2009

'Y
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(CCA WE)
JCir JCIT(HQRSO-11 Kolkata Regular Regular Kolkata A East 1 Dec 1997 1 Jun 1998 0 Year & 6 Months
*| ccawm
ADDL CIT "ADDL.CIT,R-1" Kolkata Regular Reguiar Kolkata A East 1 Jun 1998 1 Aug 2000 2 Year & 2 Months
) {CCA WB)
ADDL CIT ADDL.CIT Kolkata Regular Regular Kolkata A East 1 Aug 2000 1 Jun 2001 0 Year & 10 Months E
{AUDIT)R-1 (CCA WB)
CiT CIT(A)-XL Kolkata Regular Regular Kolkata * A East 1 Jun 2001 1 Apr 2004 2 Year & 10 Months .
! (CCA WB) '
l () “CIT(A), I Kotkata Regular Regutar Kolkata A East 1 Sep 2004 1 May 2005 0 Year & 8 Months
! (CCA WB)
ar CIT-1 Shillong Regular Regular Guwahati [o] East % Till Date 4 Year & 3 Months
(CCA NER)
\/ Posting Calculations
: B o -
Total service derived from Posting History (As per actual duration. Calculated as on date.) -..—.W"’“E‘} ifﬂhﬁ@iqf{ﬁga?ﬁ}&m
Probatlon: Regular: 22 Years & 10 okm@ﬁtrg ) W ml‘\:‘ﬁ?{{:
Exempted: 4 Years & 4 Months Deputation: ﬁf@ﬁ ;I i
Foreign Deputation: Dies Non:
'
(Catcul 85 per sy togic. Calculated as on: 21/12/2008.) ! - ', DEC 2009
i} i
’ !
Central 1
' f h
East Guwaha i Bene
CCA Region Class Reguiar{R) Exempted(E) Stay on R&E taken together Deputation Total ﬁm'm(/\ m i 8
Kolkata {CCA WB) A 8 Years (BYTM) O Years 8 Years O Years Years . 1=
v AL !
Y stayin Region 8 Years 0Years 8 Years 0Years 8 Years :
CCA Region Class  Regular(R} Exempted(E) Stay on R&E taken together Deputation Total
Guwahati (CCA NER) [of 8 Years (3YTM+5Y5M) 0 Years 8 Years O Years 8 Years
Stay in Region 8 Years 0 Years 8 Years 0 Years 8 Years ;
Stay in Area 17 Yesrs 0 Years 17 Years
North
CCA Region Class Regulan(R) Exempted(E) Stay on R&E taken together Deputation Total
Delhi CCA A 4 Years (2Y+1Y8M+11M) 4 Years (3Y4M+1Y) 9 Years(8Y11M) 0 Years 9 Years(8Y11M)
-/
\ Stayin Region 4 Years 4 Years 9 Years(8Y11M) 0Years 9 Years(BY11M) |
- [ . ame s im o4 e emsiee a - m - -e- . e tma - P - - . .- . Lt
i
Stay in Area 8 Years 0 Years 9 Years '
)
South l
west I
: I
Class wise summary |
I
, Class Regular(R) Exempted(E) Stay on R&E taken together Deputation Total '
1 i
;A 12 Years 4 Yeas 17 Years 0 Yeers 17 Years !
1
[ 0 Years 0Years 0 Years 0 Years 0 Years !
i C 8 Years 0Years 8 Years 0 Years 8 Years ’
Conti Stay S v (Regutar & Exempted postings taken together) i
Continous Stay Current :
CiT-1, Shillong, Guwahati (CCA
Post 3 Years & 7 Months . t flong. Guwahat (
NER) )
Region 3 Years & 7 Months Guwsahati (CCA NER)
t
Class 3 Years & 7 Months (B+C) (B+C) i
Area 12 Years & 2 Months East
Remarks on calculations
1
Remarks i
» [ Continuing on the CIT-1, Shiflong, [NER] for 3 Years & 7Months. **Due for transfer from CIT-1, Shillong, [NER]. [Cl. 5.3.9 of TP} l
4 .
\/ Transfer Options
1
EC- Education of Child; MG- Medical Ground; WS- Working Spouse; OT- Others :
Post Reaq. -
Place CCA Option 1 Option 2 Option 3 Option Reason Specifications
Desc. trns.?

' http://cms.irsofﬁcersonline.org/cadre/force-download.php?ﬁle=singleproﬁles/79076.htm

1/9/2009
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M
<y CIT-1 Shitiong  Guwahati REP * Deihl Mumbai Kolkata £C-Other o 1. Daugher Ms. Mirrin Ralkhaw requires to go to MA(Com) at
! {CCA NER) o1 Delhi University. 2. Son Mast. M. Raikahn requires schooling at

" Delhi.

.
o

house at IRS Group Housing Soclety at Indrapuram, NCT,
. Ghaziabad, New Delhi. Posting in New Dethi will enable me to

{
i
1
%
Before retirement i 2012, 1 would like Eo set and buitd my H
|
|
achieve this task. i

€

| =7 DEC 2009
{

2 e "

Guwahati Bench

el =S
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By Advocate Ms U. Das, AddL. C.GS.C. | .~

ANNEXVRE ~ X

& \ /
‘.
CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
. ' " Central Admmwn'aﬁmi'ﬁbsgﬂ
Original Application No.201. of 2009 WW*“E v
. " A 4 V , ) .- rﬁ[}
Date of Order: This the 29" day of September 2000 . % =1 BEC 23
L | | | : ¥ hati Bench

The Hon’ble Shri M.R. Mobanty, Vice-Chairman GUW? =
Shri Home Raikhan .
Commissioner of Income Tax, :
Ofo the Chief Comnnssroner of Income Tax,
Aaykar Bhawan, ‘
Shillong-733001, , ¥
Megalaya o . © sssereeeee Applicant
By Advocates Mr 8.P. Sharma, Mr 8. Bar ua,
Mr SJ. Mandal, Mr L.N. Shaz ma
and Mr Mangj Sharma.

- Versus -

1. Umon of India, represented by its

Secretary, Revenue, Ministry of Finance,

Department of Revenue,

. New Delhi-110001.

2. The Chairman,

Central Board of Dlrect Taxes,

Ministry of Finance,

- Department of Revenue,

North Block,

New Delhi-110001.
3., The Chief Commissioner of Income Tax (CCA)

AAYAKAR BHAWAN,

G.S. ROAD, :

Guwahati-,?&l 005, eevrrevaere Respondents

D (
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O.ANo.201/2000 - Coe CRARRAL T ‘

DR DER(ORAL)
- 29.09.2000

o~

1 .3 DEC

PUPEIES

Guwahati Bench

| o | | e Eis
MR, MOHANTY, VICE-CHAIRMAN =~ |

Applicant, who joined Group A Ind.ia_n Reven Lie Service on
20.12.1979  with batch-year Code No.79076, came to Join  as
Commissioner of Income Tax at Shillong (Meghalaya) on 10.068.2005.
He made a representation, on 13.02.2009, expressing his desire to be
transferred to Dethi for (a) providing higher (Post Graduate)

education in Commerce for his daughter and (h) a befter schoo}

- education for his son and {c} to build a house at Gaziabad, before his

#

ensuing retirement on 31.05.2012. By way of fiting this Original
Application under Section 190f the Administrative Tribunals Act,
1985, the Applicant has alleged that withoyt considering bis option to

be transferred to Delh i, orders have been issued, on 11.07.2000 and

on 27.08.2009, tx.‘ansférring several other officers to Dethi.

2. It is the case of the Applicant that, for the reason of the
provision in Transfer/Placement Policy for Group A Officers of Indian

Revenue Service issued (by CHDT) during 2005 and Office

Memorandum dated 14121983 of Government of India in the Q

Ministry of Home' Affairs (Department  of Personnel and

Administrative Reform s} pertaining to Covern meat of India Officers
_ Ve g

posted in North Eastern Region {comprising the State of Meghalaya
etc.) the Applicant, upon his long posting in N.E. Region, is to get a

posting {on transfer) at a place of his choice and that, accordingly, he

./'b-\,';-"

represented. to get a posting (on transfer) at Delhi. Despite tha!

,; Ayl e
4 G
gnitons B
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3 | Guwanhati Bench

'sevgi'ai other Ofﬁcers.(even an relaxation of transfer policy) have been
posted (on transfer) at Delhi (durm g July and August 2000} ignoring

the grievances of the Apphranl and being aggrieved, the Applicant

has ap )roached this Tribunal with the resent cage,
pI _ ,

3. Heard Mr S.P. Sharma, learned Counsel for the Applicant:

| and Ms U. Das, learned Addi. Standing Counsel for the Government of
o India (to whom a copy of this Original Application} has already been

» supplied) and perused the materials placed on record.

| 4. Govej.‘n'ment‘Poiiéies are made to he followed by the
4 Government/Department and any deviation there from ieads te poor
personnei management. if a person, post,ed in N.E. Regmn {of India),
has exercised his option to be posted at Delhj {after completion Of a
partmu}ar perxod) then his case should have received positive
~ consideration; unless very compelling/impossible reasons are shown

‘ . for not ';posting him at I)eihi; It appears from copies of both.transf@r‘ -
orders (Annexureé I & 11} that several other officers have been posted
at Delhi. Tt is the case of the Applicant that, while doing so, the

Applicant ought to have been posted at Delhi.

In the above premises, this case is hereby disposed of by

remitting the matter to the Respondents; wha should consider t}w' e
. —ry
y

case of the Applicant (by treating the copy of this Ongmai Application

to be a representation of the Applicant) for his trans,mer/{mshng at
Dethi in terms of the Government of [ndia guidelines/Departinental

Policies. Since the Applicant is going to attain the age of

Superannuation/retirement on 31.05.2012 (within 24, years) and
desirous to settie down {on retirement} near Delhi, his prayer for
) .‘-‘r“”\, .

posting at Delhi appears to be genuine; for which all POSM".&?{,{«--”
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Guwa‘haﬁ Bench
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consideration should be given to his prayer. Orders, on consideration,

be passed by the Respondents within one month from the date of

receipt of a copy of this order.

6. : Registry to send copies of this order by Speed Post to the

Respondent Nos.l and 2 (alongwitli copies of this 0.A) and %ol

Respondent No? (alongwith a copy of this 0.A) by Special

Messenger.

f . .
‘ 7. Free copies of this order be sent to the Applicant by
Registered Post and be also supplied to the Jearned Advocates of- borh
| | ' i\-/ e --—---'*—""\‘i
. parties. i o ‘
| Sd/ ANTY
| . | | MAR R CHATRMAN - |
‘ L
| |
! S
CNE &S B |
| SN Guwe 7 o, @ 7
. ' sate of Application ¢ . 7 /O:"Cy 3
’ | : | ~ Oateon which copv is *Mdy 7 c.)..o 7
| V 4 . Date On whict copv i v ed 3 ceove
k Gertifieo to be tru copy .
i . | ‘ .
f . Sectity CHficer (Judl) '. {
| €. A.T. Guv.ahati Bencb : | |
. Guwahati-5, o | -
‘ 57
alel o |
’ y
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IN THE GAUHATY HIGR COURT 1T guwahdal ;
: ERRIE:

S (High Court of Assam. Nagaland, Megholays. NMunipur, Tripur /"“ :

Mizoram & Arunachal Pradesh)

CIVIL APPELLATE SIDE 1
' ' |

i

1

. ' i . ' , ] . . P - a
Appwit),.ﬁ?erm . O« ,O CC‘. ) Nofsj'/of -
Cr‘\?ﬂ fule . C. . . o .

( '

N
R
3
N

L RS Aploeton _;
Petitionee? i
Fer ‘IU5
St Frodip K wros R w‘{’ |

. Rcspondsm
- Opypromsiie-dars: o, ;
Mer. L 2 ‘uxp‘—é’\n‘k -~ W ™ 4 |

o . Appeliant My . I35 (IL/\-M BN / . -
“or. ' ' ;
petirioner €47 2 K&x  fr i /Oﬁ%ﬁ/ ‘WJJZ* < i

‘y“/y O\/U V-.d\ )

AT
Respondent M” /‘?

For. :
Opposite Party i
‘r
~ - . B
£ - . .
oy . - = e R . :
1/ . Noting by Qft¥iger oy Serin! Date Oftice pates, raporty urders or procecdings - i
' - ' Advacaté ' No, . . whib slgnature .
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-And-

in the matter of i-
¢, Unjon of india, '
‘Through the Secretary to the
Government of india,
Mintstry. of Finance,
gy Dep;artment of Revenue,

North Block, ‘
Mew Daihi - 116 goi.

5. Central Board of Dirgct Taxes,

Through {ts Chairman,
Rarth Block,

s SR A E R £ 3 L ¥

S
v 3. Chiei Commissionef of Ingome Tax,

Guwahati,

saikia Commercial Comp._i_;g?c,,

ay

REE

R LA

Sree Nagah
G.5. Road,
S Guwahati - 781 ©03.

b e ' - Pegiiiongss

LT ‘ “fHaving common
S - cause of action)

- T - Versus -

Z\'/.‘ ! \_;‘

\

43
L

ST

T Ty e G
3N
AN
‘\
N
k)

&
: shet Pradip Kumar Ray, IRS . o
" : =,
§ son of shri Saitesh Chandra Ray, %
d i
Commissianer of income Tax({TAT)-1, é
: i
: income Tax Appeliate Tribunatl, %
Calcutta Bench, 3
{ 225/C, ’
4 .I
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T .
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Guwahati Bench

) Nziongy by Ofticer oF
,, Advecaic

. Scrui
No.

[Date Ofice noies, repons, ordery U privedstions
with slgneture

s v

AN
[S]

T3 4

T SR TR T AR S I TR AR

RTREIIET
N,

X\
f

l",

ccrnslderec
'HFw‘ever

consigerayy
served in
guidelines
ir{ the NE

i

as per| Office Memorandum of 1983.

e | CBOT quicelines ltseif provides “Sr

on of thg cases of the officers who have

the NE Reglon. Clause 5.7 of the C8OT
P e}

specifies that the officers who have served

Reglon Bnd Jammu & Kashmir will get

pr%eferenc-.e

e

“1/.
31
[asiy)

1 5/ak

the

£0

e
e e e e

e

Haiteg considered the above materlgls *the
Tdibuna! while Interfering with the order of transfe: of

B

. posting to Ko.
'{- the Bopicant

in place of posting of thelr choice. |

tHe applidant transferring him from Guwanhatl to
Varansi, hds issued the foliowing direction :- '

[3king a# ene racts and the legal positIens
clitatlons, given sbove, I am of the
Jdered  View that the OM dated 14"

%‘ ember, 1983, granting chofice posting artar
Sompletionn of tenure In the NER gannoi o€ v

ined and| the new transfer policy cinnot

Fave gregidipg-efact ol ihe. sajd QN L a/se find
that provision Yias beer given for giving & cholce
pasting. to
rmedical grounds. Keeping ail lm mind, I am of

an employag on coimpasslonate/

bonsidersd view .that the second respondent

is ppt justified In transterring the soplicatit to
Varanasl and for the sald reasorn

the impwaned
5= nnsxure-£] /s set . side

T N o o) .. . - .
Foplicane /s concernad and Hhé

B aated 3

far as the

sacond respondent  forthwith  for choice

gsw, who il ver/Bz LIg,

- gpplicant is g/ésen Hberty to fle repressaldtipn o .

vith_the abovew.ohserations and

tha

Y/

cﬁsmﬁbed from Gauwahatl.”

FoF the gadlsions cléed Suprs, within a perlod

of three months from the date of recelpt of
Capy of this orger. It Is also mede clear that the
aspoficant’s casg 3/s0 could be consiaered rim hig
cholge: |
BB redical) compassionate grounds &8 wall on

stinolet Kolkato on mets 3rd &/20 on

roisxed standards, il then he will not be

—————————————
e va————

g5
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AGP. High Cour-4/01-80.000 21-8-2031
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As per the aforesald direction, the dase of the
agplicant 1§ required|to be considered afresh. Till his '
case Is confsidered Il that manner the direction of the i
Trbunal 18[not to disfurb him from his prasent place of
pdsting at Guwahati, { =~ - ‘ o
' We |are of the consldered , opinion that no
interference Is celled} for to the aforesaid direction of
he Tribungl. The appellants may consider the case of-

the applicat in terms of the aforessid direction of the
T

_,
o
I
3
<X
o

13 expeditipusly as possible and whatever
may be the outcom® of the sald consideration the
-s8ame shall pbe communicated to him.

At this stage Mr Bhuyan, tearned counsel for the

peritioners pubrolts.that in the meantime the applicant

has been given posting at Kolkata.:
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OFFICE OF THE COMMISSIONER OF INCOME TAX

o praexe X

-7 BEC 9009

Guwahati Berch
TR ArEds

Central Adiminisirattva Tribanel
avhte wwrra e SraTeRy

AAYAKAR BHAWAN, MG. ROAD,
POST BOX-20, SHILLONG-1

TO WHOM IT MAY CONCERN

Certified that Shri D. B. Rao, Commiissioner of lncomé-tax joined the charge of
Commissioner of Income-tax{Appeals), Shillong on the 21st day of February, 2005.

On transfer to Kolkata vide Order No. 96 of 2009 of CBDT dated 11-07-2009, he was
relieved of his charge w.e.f 23 July, 2009.

S ———————

M%Nl?)

" (M. Massar)
Dy. Commissioner of Income-tax, (Hqrs.)
0/0 the Commissioner of Income-tax, Shillong.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, —_Sj(
' GUWAHATI BENCH : GUWAHATI ranl
IN THE MATTER OF:
Original Application No-257/09
Sri Home Raikhan, _
| ...Applicant
_Vs_
Union of India and ors. |
...Respondents

IN THE MATTER OF

Written Statement submitted by the
Respondent No.

On behalf of all the respondent

WRITTEN STATEMENT

 Joint Commissioner of Income Tax (Hgrs.) _
0lo. Chief Commissioner of Income Tax, Guwahati

The humble answering respondents

Submit their written statement as follows:-

o ‘ o
1.(a) That I, Imokaba Jamir aged about 38 years S/o- Imkongmeren

Jamir working as the Joint Commissioner of Income Tax (Vig.), Office of
the Chief Commissioner of Income Tax, Guwahati and Respondent
No.......... in the above case and I have gone through a copy of the
application served on me and have understood the contents thereof.
Save and except whateVer is specifica!ly admitted in the written

' staten"lent, the contentions and statements made in the application may‘
be deemed to have been denied. I am competent and authorized to file
the statement on behalf of all the respondents.

'J_, .
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(b)

(©)

General comments

L6

That the application is filed unjust and unsustainable both in facts in law.

That any action taken by the respondents was not stigmatic and some
were for the sake of public interest and it cannot be said that the decision
taken by the respondents }against the applicants has suffered from vice of

illegality.

That the answering respondents before giving the parawise reply would
like to give general comments, which may be treated as part of the

written statement.

Wsmm@mwemmm&
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G hati Bench
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The applicant has no case. His representation for choice posting was
considered by this Hon'ble Tribunal and an order was passed by the
Hon'ble Tribunal vide order dated 29.09.2009 and in compliance the

’ Respondents had issued a speaking order, Annexure-III of the Applicaht’s

O.A. As no fresh case has been made out, the mater stands settled and
cannot be opened by filing fresh O.A. The applicant is engaging in

frivolous Iitigatibn to thwart the attempts of the Respondent to

implement the Transfer policy in the interests of IRS Officers and CBDT.

The app'licant has tried to misrepresent facts and misquoted guidelines to
further his interests. The applicant has h'ighiighted those provisions of the

- Transfer Policy, which suit his interests and suppress the other provisions

that do not support his viewpoints. His main contention is that as per

- Para 5.7 of the Transfer Policy Ahe is entitled to choice posting, whereas

this is total misrepresentation of facts. Para 5.7 of the Transfer Policy is
guoted belbw:

Iwb\‘—ﬂj' Lo J/MA

) _ Joint Commissioner of Income Tax {Hgrs.)
Ofo. Chief Commissioner of income Tax, Guwahati

W ST I ()
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“Officers who complete three years of tenure at National Academy of

Direct Taxes, Nagpur, Regional Training Institutes and the vigilance
Directorate and whose performance has been excellent, will get
preference as far as possiblé, in postihg to stations ‘_of their choice,
Officers who ha\}é served in the North Eastern Regions and J&K would get
preference in posting to stations of their choice."' | '

r

As may be seen from above, Officers who have sérved in the North
Fastern Region can only getf"“Preferehce”. He cannot lay daim. Furthé'r,
the applicant' has suppressed Para 5.3.7 of the Policy which puts a cap of
14 years continuous stay in class “"A” station. Para 5.3.7 provides that the
maximum continuous stay in “A” stations in Departmental posts
(including posts exempted) shall not exceed 14 years. Shri Home
Raikhan’s posting history' reveals that in the initial days of his service he
was accommodated at his domicile state of Manipur at Imphal from
December 1981> to May 1987 and there after Shri Raikhan has been
accommodated in the} metropolitan cities of Delhi and Kolkata from May
1987 to May 2005 for a period of 18 years and since June 2005 he has
been_ posted at Shillong. It is on account of this provision that hé -could
not be considered for posting in Delhi. All thése aspects were outlined in
detail in the .speaking Order, which has been annexed by the applic’ant as
Annexure-III. ' |

The transfer policy is not a piece of technical legislation and is only in the
nature of guidelines for the internal use of the administration for the
purpose of maintaining transparency and to provide better opportunities
to its offices. It is not statutory in nature. The pfo'visions.of the said
transfer guidelines are 'not'mandatory. The said provisions are to be
followed by CBDT as far as possible in public interest and in the interest

of administrative exigencies of service.

3 Tuolohn | Jonsn
Joi|_1t Commissioner of Income Tax (H;;;s)ﬂﬁﬁ
Olo. Chief Commissioner of Income Tax, Guwahati
W G TS ()
T SR A Hraferd, Jarerct
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The fransfer poIiCy is in the nature of internal departmental guidewl'ines |
and is not mandatory. Théy have to 'be kept in mind as far as possible
while issuing transfer orders. However, all the provisf%ns are subject‘ to -
administrative conveniénce, which is of paramount importance to CBDT

and clearly overrides all other provisions of the said transfer p,olicy‘.

The law is well settled on transfer as held by the Hon’ble Supreme Court
time and again, that the order of transfer can be challenged only on two
counts i.e., violation of statutory rules or maladies. In the instant case,

none of the counts are raised or met.

The Apex Court in case of V. Ramanna Vé. APSRTC & Ors. 2006 SCC
(LNS) 69 has held that “7. Lord Greene in the famous Wednesbury case
said that when a statute gave discretion to an administrator to take a
decision, the scope of judicial review would remain limited. He said that
_interference was not permissible unless one or the other of the following
conditions was satisfied, namely, the order was contrary to law or
relevant factors were not considered or irrelevant factors were. considered
or the decision was one which no reasonable» person could arrive at.
These principles were consistently followed in UK and in India to judge
the validity of administrative action. In the council of civil service Union
V. Minister of civil Sérvices (called CCSU case) in 1983, Lord Diplock
summarized the principles of judicial review of the administrative action
as based upon one or the other of following viz, illegality, irregularity of

procedure of irrationality”

That, in Om Kumar v.union of India, it has been held that if
administrative action is challenged as arbitrary under Article 14, the

question wi!lA be whether the administrative order is rationale or
r_easona‘ble and the test then is Wednesbury test.The court would then be
confined only to a secondary role and will only have to see whether the
administrator has done well in his primary role, whether he had illegally
or has omitted relevant factors from consideration or has taken irrelevant

factors under consideration or whether his

- — .
J/leo wolsa Jar—n
Joint Commissioner of Income Tax (Hars,)
4 Olo. Chief .Commissioner of income Taxf G(‘uw';hati
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view is one whfch no reasonable person could havve tak e.ngama Tir{ o
Ma‘hajan v.  Jalgaon - Municipal Corporation, Justice Venkatachelliah

pointed out that reasonableness of the administrator under Article 14, in

the context of administrative law, has to be judged from the stand point

of the Wednesbury rule. In Tata cellular v. UOI, Indian Express v. UOI,‘
Supreme Court Employees Welfare Association v. UOI, UP Financial
Corporation v. Gencap India Pvt. Ltd., while judging whether the
administrative action is “arbitrary” under Article 14, the Apex Court has

confined itself to Wednesbury review always.

In UOI Vs. G. Ganayutham, the Apex Court has held that "31. The
current position of proportlonahty in administrative law in England and

India can be summarized as below:-

1) to judge the vaﬁdity on any administrative order or statutory
discretion, n'ormally, the Wednésbury test is applied....the court would
not, however, go into the correctness of the choice made by the
administrator among the various alternatives open to him. Nor could the
Courts substitute its decision to that of the administrator- This is the .
Wednesbury Test.

2) The court would not interfere with the administrator’s decision unless
it is illegal or suffer from procedural impropriety or was irrational-These
-~ are the CCSU Principles.

4(a);the position in.a country, in administrative» law, where no
fundamental freedom as aforesaid are involved, is that thé court/tribunal
will only play a secondary role while the primary judgment as to
reasonableness will remain with the executive or “administrative
authority. The secondary judgment of the court is to be based on
Wednesbury and CCSU principles as stated by Lord Green and Llord
‘Diplock, respectively to find if the executive or administrative authonty

has reasonably arrived at its decision as the pnmary authonty "

5 : ~ JM Lﬁw Q)a""‘" a

Joint Commissioner of Income Tax (qus )
Olo. Chief Commissioner of Income Tax, Guwahatl
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In the case of Shilpi Bose Vs. State of Bihar (1991) Supp (2) SCC 659,
Hon’ble Supreme Court has clearly held that the Court should not
interfere with the transfer order which are made in public interest and for
administrative reasons unless the transfer order are made in violation of

any mandatory or statutory provisions or on the ground of malafides.

The Hon'ble Supreme Court in the cése of State of Punjab Vs. Jogender
Singh Dutt - AIR 93 SC p-2486 has expressed its disapproval of the
courts inteffering» with the order of transfer of public servant from one
place to another. It is entirely for the employer to decide when, where
and what point of time a public is to be transferred from: his Vpresent
posting. Ordinarily the Courts have no jurisdiction to inferfere with the

order of transfer.

The Hon’bl.e Supreme Court has gone to the extent of hoding that it is not
within the scope of permissible judicial review to look at such maters
relating to mere transfer made by the competent authority for
administrative reasons, UOI Vs. Ganesh Das Singh -95 Supp 3 SCC 214.

The Hon’ble Supreme Court in the case of Verdha Rao AIR 86 SC 1955
has held that the norms enunciated by the Government for the guidance
of its officers in the mater of regulating transfers are more in the nature
of guidelines to the officers who order transfers in the exigencies of '
administration than vesting of any imhwunity from transfer in the -
Government servants.

6 . ’CMLO-VQ"" I":"""':""

. Joit Commisione ofircome Tax s~
Ofo. Chief Commissioner of Income Taxf chﬁiﬁhau
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The guidelines for regﬁlating transfers - or containing transfer=p Io'.oE.ik;.iyl fgf e

best afford an opportunity for redress but cannot have the consequence
of depriving or denying the competent authority to transfer a particular
officer/servant to any pléce in public interest and as if found necessitated
by exigency of servnce as long as the ofﬁcaal status is not affected
adversely and there is no infraction of any career prospect such as
seniority, scale of pay and secured emoluments. Further, order of
transfer made even in transgression of administrative guidelines cannot
be interfered with as these do not confer any legally enforceable right
unless any fnalafide ore violation of any statutory provision is
proved.[UOI Vs."S L Abbas (1993) 4 SCC 357].

The Apex Court in its various decisions rela'ting. to tfansfer of a
government erhployee has time and again held that the transfer orders
issued in violation executive instructions or orders issued by the
competent authority do not violate any legal rights, no goVernment
servant or employee hes a legal right to be posted forever at any one
particular plaee and a challenge to order of transfer should normally be
eschewed and should not be eountenanced by the courts or tribunals as
the administrative authorities are the best authorities who could assess
the niceties of the administrative needs and requirement of the situation
concerned. [State of UP and Anr. Vs. Siya Ram and Anr, (2004) 7 SCC
405 and State of UP and Ors Vs. Gobardhan Lal, (2004) 11 SCC 402].

The Apex Court in case of State of MP Vs. Kourev (1995) 3 SCC 270 has
already decided that the Court or Tribunals are not appellate forum to
decide transfers of officers on administrative grounds. The wheels of
admihistration should be allowed te run smoothly and the court or
tribunals are not 'expected to interdict the working of the administrative
system by transferring the officers to proper places. It is for the
administration to take appropriate decision and such decisions shall sand
unless they adder vitiated either by malafides or by extraneous

consideration without any factual background or foundation.

—/
Joinfgnyﬁ;ioner of lncome Tax (H rs )

7 ' O/o. Chief Commissioner of Income Tax, Guwahatl
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The Apex Court in case of Guja'rat Electricity Board Vs. Atma Ram
Sungoméi Poshani, 1989 2 SCC 602, Union of India Vs.S.L.Abbas (1993)
4 SCC 357 and Kendriya Vidyalaya Sangathan Vs. Damodar Prasad
Pandey (2004) 12 SCC 299, has held that transfer of a government
servant appointed to a particular cadre of transferable post from one
plaée to the other is an incid'ent and a condition of service. It is necessary
in public interest _and efficiency in public administrationv and no
government .serva_nt or emplbyee has any legal right for bei_ng posted at
any particular place. Further, it is for the appropriate authority to decide
transfer of an officer unless the order of transfer is vitiated by malafide or -
is made in violation of any statutory provisions. While ordering transfer,
the authority has to keep in mind the guidelines issued' by the
government on the subject. The representations made against such
tfansfers to the 4'a‘ppropriate authorities have to be considered, having

regard to the exigencies of administration.

The Hon'ble Andhra Hi’gh Court in case of R.Rama Rao Vs. FCI & Others
1992(6) SLR followed the decision of the Apex Court in UOI Vs,
H.N.Kirtania, the Apex Court has categorically held that transfef of a
public servant made on administrative grounds or in public interest
should not be interfered with unless there are strong or pressing grounds
rendering the transfer order illegal on the ground of statutory rules or on

‘grounds of malafides. It has also been held that when a person accepts a

job, which is transferable and transfer is incidental to the service, the
order of transfer should not be interfered within the normal
circumstances. '

Fundamental Rule 11 clearly lays down that the whole time of a
Government Servant is at the disposal of the Government which pays
him and he may be employed in any manner required by the appropriate
authority. | |

Joint Commissioner of Income Tax (qus )

Olo. Chief Commissioner of Income Tax, Guwahati :
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is liable to be transferred any where in India. He/she he Mga?rrgﬁ’t to be

An officer of the Indian Revenue Service, with All Indsa tran@fe il
posted to a particular place and personal hardship is no ground for
avoiding transfer. Any decision to the contrary would severe!y restrict the
ability of the executive to affect transfers. As the Apex Court has held in
several cases, this would only lead to administrative chaos.

PARA WISE REPLY

. That with regard to the statement made in paragraph 1 & 2 of the O.A
the answering respondent denied the statement. The applicant should

argue-and prdve instead of merely making a statement.

The law is well settled on transfer as held by the Hon’blé'Sup_reme Court
time and again, that the order of transfer can be challenged only on two
counfs i.e. violation of statutory rules or malaﬁdes.. In the instant case,
none of the counts are raised or met. The guidelines for regulating
transfers or containing trans_fég-v policy at best afford an opportunity for
redress but cannot have the consequence of depriving or denying the
competent authority to transfer a particular officer/servant to any place
in public interest and as is found necessitated by exigency_ of service as
long as the official status is not affected adversely and there is no
infraction of any career prospect such as seniority, scale of pay and
secured emolumenfs. Further, order of transfer' made evén in
transgression of ‘administrative guidelines cannot be interfered with as
these do not confer any legally enforceable right unless any malafide or
violation of any statutory provision is proved. [UOI Vs. SL Abbas (1993)
4 SCC 357]

i\ﬂ-’, lesba- Jan

Joint Commissioner of Income Tax {Hars.)
Olo. Chief Commissioner of Income Tax, Guwahatn
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The transfer policy iS not a piece of technical legislatio 32593- Eﬁbﬁ?;ﬂiw
in the nature of guidelines for the internal use of the administraﬁon for
the purpose of maintaining transparency and to provide better
opportunities to its officers. It is not statutory in nature. The pro'visions of
the said transfer guidelines are not mandatory. The said provisions are to
" be followed 'by CBDT as far as possible in public interest and in the

interest of administrative exigencies of service.

The applicant has no, case. His representation for choice posting
was considered by this Hon'ble Tribunal and an ofder was. passed by the
Hon’ble Tribunal vide Order dated 29.9.2009 and in compliance the
Respondents had issued a Speaking Order, Annexure-III of the
Applicaht's O.A. As no fresh case has been made out the matter stands
closed and cannot be opened by filing fresh O.A. The applicant is
engaging in frivolous !itigatioh to thwart the attempts of the Respondent
to implement the Transfer Policy in the ih‘ter_ests of IRS Officers and
CBDT.

The applicant has tried to misrepresent facts and miSquoted
guidelines to further his interests. The applicant has highlighted those
provisions of the Transfer Policy which suit his interests and suppress the
other provisions that do not support his viewpoints. His main contention
is that as per Para 5.7 if the Transfer Policy ‘he is entitled to posting in
Delhi, whereas this is total misrepresentation ofvfacts. Pér 5.7 of the

Transfer Policy is quoted below:

“Officers who complete 3 years of tenure at National Academy of
Direct Taxes, Nagpur, Regional Training Institutes and the vigilance.
Directorate and whose performance has been excellent, will get
preference as far as possible, in posting to stations of their choice,
Officers who have served in the North Eastern Regions and J&K would get
preference in posting to stations of their choice.” '

10
— ‘/\

Joir)t Commisgidnér of Income fa;(—qus—)——_
-Olo. Chief Commissioner of Income Tax, Guwahati
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As may be seen from above, officers who have ser%/e‘d i%EQ%@Q@hnch

Eastern Region can only get “preferen‘ce”. He cannot iay! mfgﬁﬁr,j ~
the applicant has suppressed Para 5.3.7 of the Policy which puts a cap Qf
14 ye'a‘rs’ continuous stay in Class”A” station. Para 5.3.7 provides that
the maximum continuous stay in “A" stations in Departm‘entai posts
(including posts exempted) shall not exceed 14 years. Shri Home
Raikhan’s posting history reveals that in the initial days of his service he
was accommodated at his domicile State of Manipur at Imphal from
December-1981 to May-1987 and thereafter Shri Raikhan has been
accommodated in the metropolitan cities of Delhi and Koikata from May-
1987 to May-2005 for a period of 18 years and since June-2005 he has
been pdsted at Shillong. It is on the account of this provision that he
could not be considered for posting in Deihi. All these aspects 'we‘re
outlined in detail in the Speaking Order which has been annexed by the

applicant as Annexure-III.

. That with regard to the statement made in paragraph 3 of the O.A. the

answering Respondent do not offer any comment.

. That with regard' to the statement made in paragraphs 4(i) to (iv), 4(vi)
of the O.A the answering Respondent begs to stage that those are matter

of record. Hence Respondent do not offer any comment.

. That with regard to the statement made in paragraph 4(v) of the O.A.
the answering Respondent begs to state that the applicant has no case.
His representation for choice posting in Delhi was considered by this
Hon’ble Tribunal and an order was passed by the Hon'ble Tribunal vide
Order dated 29.9.2009 and in compliance the Respondents had issued a
Speaking Order, Annexure-III of the Applicant’s OA. As no fresh case has
been made out the matter stands closed and cannot be opened by filing
fresh OA. The appiicant is engaging in frivolous litigation to thwart the
attempts of the Respondent to impiement the ‘Transfer Poiity in the
interest of IRS Officers and CBDT.

11 - Tslebe Ta—n

i - J—

Joint Commissioner of Income Tax (Hqrs.)
Olo. Chief Commisgioner of Income Tax, Guwahati
VY HIAHY Y ()



16"

.....

i ' A
The applicant has tried to misrepresent facts and misquoted ‘guidelines to

further his interests. The applicant has highlighted those {wovié{fgﬁgﬂé’f’iﬁé“”‘

| R
Transfer Policy which suit his interests and suppresses the other

provisions that do not support his viewpoints. His main contention is that

as per Pars 5.7 of the Transfer Policy he is entitled to choice posting,

whereas this is total misrepresentation of facts. Para 5.7 of the Transfer

Policy is quoted below:

“Officers who complete 3 years of tenure at National Academy of Direct
.Taxés, Nagpur, Regional Training Institutes and the vigilance Directorate
and whose performance has been excellent, will get preference as far as
possible, in posting to stations of their choice, Officers who have served
in the North Eastern Regions and J&K would get preference in posting to
stations of their choice.” | |

As may be seen from above, Officers who have served in the North
Eastern Region can dnly'get “preference”. He cannot lay claim. Further,
the applicant has supbressed Para 5.3.7 of the Policy which puts a cap of
14 Years’' continuous stay in Class ‘A’ station. Para 5.3.7 provides that
the maximum continuous stay in “A” stations in Departmental posts
(including posts exémpted) shall not exceed 14 vyears. It is on the
account Qf this provision that he could not be considered for posting in
Dethi. All these z;spects were outlined in detail in the Speaki‘ngOrder

which has beén e annexed by the applicant as Annexure-III

. That with regard to the statement made in paragraph 4(VII) of the O.A
the answering respondent begs to state that the case of the applicant

and Shri Rao, are not the same. Shri Rao was eligible for posting to

kolkata whereas the Applicant is not eligible as per Para 5.3.7.

. That with fegard to the statement made in paragraphs 4(VIII) to IX of
the O.A the answering respondent begs to state that the applicant has
mis-interpreted the transfer policy to suit his personal interests
overlooking the objectives of the policy and the needs of the

organization.

Joint Commissionef of income Tax Hars)
12 Ofo. Chief Commissioner of Income Taxf unwz)zhati '
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The Hon’blle Supreme Court in the case of Ve.rdha Rao @IR gfg é B12)}55 '
has held that the norms enunciated by the Government fofithetguidance

of its officers in the matter of regulating tfansfers are mﬂﬁ%,%& '
of guidelines to the Officers who order transfers in the exigencies of

administration than vesting of any immunity from transfer in the

Government servants.

The guidelines for regulating transfers or containing transfer policy at
best afford an opportunity for redress but cannot have the consequence
of depriving or denying the competent authority to transfer a 'part'icular
officer/servant to any place in public interest and as is found necessitated
by exigency of service as long as the official status is not affected
adversely and there is no infraction of any career prospect such as
seniority, scale of pay and secured emoluments. Further, order of
transfer made even in transgression of administrative guidelines cannot
be interfered with as these do not confer any Iegallyl enforceable right
unless any malafide or violation of any statutory provision is proved.
[UOI Vs. S L Abbas (1993) 4 SCC 357]

The Apex Court in its various decisions relating to transfer of a
government employee has time and again held that the transfer orders
_issued in violation of executive instructions or orders issued by the
competent authority do not violate any legal rights, no government
servant or employee has a legal right to be posted forever at a'ny one
particular place and a challenge to order of transfer should normally be
eschewed and should not be countenanced by the courts. or tribunals as
the administrative authorities are d the best authorities who could assess
the nicetiés of the administrative needs and requirements of the situation
concerned. [State of UP and Anr. Vs. Siya Ram'and Anr, (2004) 7 SCC
405 and the State of UP and Ors Vs. Gobardhan Lal, (2004) 11 SCC 402]

The Officer is undoubtedly covered under para 5.3.7 which clearly states
that the sub-paragraphs 5.3.2 to 5.3.6 would apply provided the
maximum continuous stay in class ‘A’ stations does not exceed 14 years
which has been conveniently overlooked by the applicant to hoodwink the

Hon’ble Tribunal to stake his claim for posting in Delhi.

. ‘A
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Joint Commissioner of Income Tax (qu—s)_ﬁ
Olo. Chief Commissioner of Income Tax, Guwahati
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O.A the answering respondent begs to start that the guidelines for
regulating transfers or containiﬁg transfer policy at best afford an
opportunity for redress but cannot have the consequence of depriving or
denying the competent authority to transfer é particular officer/servant
to any place in public interest and as-is found necessitated by exigency of
service as long as the official status is not affected adversely and there is
no infraction of any career prospect such as seniority, scale of pay and
Further,
transgression of administrative guidelines cannot be interfered with as

secured emoluments. order of transfer made even in
these do not confer any legally enforceable right uniess any malafide or
violation of any statutory provision is proved.[UOI Vs. S L Abbas (1993)

4SCC 357].

The Apex Court in its various decisions relating to transfer of a
government employee has time and again held that the transfer orders
issued in violation of executive instructions or orders issued by the
competent authority do not violate any legal rights, no government
servant or employee has legal right to be posted forever at any one
particular placé and a challenge to order of transfer should normally be
eschewed and should not be countenanced by the courts or tribunals as
the administrative authorities are the best authorities who could assess
“the niceties of the administrative needs and requirements of the situation
concerned.[State of UP and Anr. Vs. Siya Ram and Anr, (2004) 7 SCC
405 and State of UP and Ors Vs. Gobardhan Lal, (2004) 11 SCC 402].

The Apex Court in case of State of MP Vs. S. Kourev (1995) 3 SCC 270

has already decided that the Court or Tribunals are not appellate forum
‘to decide transfers of officers on administrative grounds. The wheels of
administration should be allowed to run smoothly and the court or
tribunals are not expected to interdict the working of the administrative
system by transferring the officers to proper places. It is for the
administration to take appropriate decision and such decisions shall stand
unless they are vitiated either by malafides or by extraneous

consideration without any factual background or foundation.

Tnolesbe-

Joint Commissioner of Income Tax (qus)
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The applicant has no case. His representation for ichoice posting in
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Delhi was considered by this Hon'ble Tribunal and an order mggrf:ﬁ%fsgé’id%g
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by the Hon'ble Tribunal vide Order dated 29.9.2009 and in compliance "
the Respondents had issued a Speaking Order, Annexure-III of the

Applicant’s 0.A. As no fresh case has been made out the matter stands
closed and cannot be opened by filing fresh O.A. The applicant is
engaging in frivolous litigation to thwart the attempts of the Respondent
to implement the Transfer Policy in the interests of IRS Officers and
CBDT.

The applicant has tried to misrepresent facts and misquoted guidelines to
further his interests. The applicant has highlighted those provisions of the
Transfer Policy which suit his interests and suppresses the other
provisions that do not support his viewpoints. His main contention is that .
as per Para 5.7 of the Transfer Policy he is entitled to choice posting,
whereas this is total misrepresentation of facts. Para 5.7 -of the Transfer

Policy is quoted below:

“Officers 'who complete 3 years of tenure at National Academy of Direct
Taxes, Nagpur; Regional Training Institutes and the vigilance Directorate
and whose performance has been excellent, will get preference as far as
possible, in posting to stations of their choice, Officers who have served
in the North Eastérn Regions and J&K would get preference in posting to
stations of their choice.” '

As may be seen from above, officers who have served in the North
Eastern Region can only get “preference”. He cannot lay claim. Further,
the applicant hés suppressed Para 5.3.7 of the Policy which puts a éap of
14 years’ continuous stéy in Class ‘A’ station. Para 5.3.7 provides that
the maximum continuous stay in “A” stations in Departmental posts
(including posts exempted) shall not exceed 14 years. It is on the
account of this provisi»on that he could not be considered for posting in
Delhi. All these éspects were outlined in detail in the Speaking Order
which has been annexed by the applicant as Annexure-III. |

15 EW\W wa\-
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An officer of the India revenue Service, with All India transferdhabmtyi,g;smun ¥

hable to be transferred any where in India. Even if the guu_del:n"ie"%{ﬁ"f%\7|’&%'ﬁ3
for a particular period, the transfer can be effected before that period and
he/she has no right to continue at a particular place and personal
hardship is no ground for avoiding transfer. Any decision to the contrary
would severely restrict the ability of the executive to effect transfers. As
the Apex Court has held in several cases, this would ohly lead to
administrative chaos. ” |

The applicant has no case. His representation for choice posting
was considered by this Hon’ble Tribunal and an order was passed by the
Hon’ble Tribunal vide Order dated 29.9.2009 and incompliance the
Respondents had issued a Speaking Order, Annexure-III of the
Applicant’s O.A. As no fresh case has been made out the matter stands
closed and cannot be opened by filing fresh O.A. The applicant is
engaging in frivolous litigation to thwart the attempts of the Respondent
to implement the Transfer Policy in the interests of IRS officers and
CBDT.

The applicant has tried to misrepresent facts and misquoted
guidelines to further his interests. The applicant has. highlighted those
provisions of the Transfer Policy which suit his interests and suppresses
the other provisions that do not support his viewpoints. His main
contention is that as per Para 5.7 of the Transfer Policy he is entitled to
choice posting, whereas this is total misrepresentation of facts. Para 5.7
of the Transfer Policy is Quoted below:

“Officers: who complete 3 years of tenure at National Academy of
Direct Taxes, Nagpur, Regional Training Instittjtes and the vigilance
Directorate and whose performance has been excellent, will get
preference as far as possible, in posting to stations of their choice,
Officers who have served in the North Eastern Regions and J&K Would get
preference in posting to stations of their choice.”

~ As may be seen from above, officers who have served in the North
Eastern Region can only get “preference”. He cannot lay claim. Further,
the applicant has suppressed Para 5.3.7 of the Policy which puts a cap of

16 IM\,,A»W
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14 yéars’ ‘continuous stay in Class ‘A’ station. Shri Home Raikhan’s
postingl history reveals that in the 'initia! days of his sefvice he was
accommodated at his domicile Statev of Manipur ét Imphal from
December-1981 to May-1987 and thereafter Shri Raikhan haé been
accommodated in the metropolitan cities of Delhi and Kolkata from May- .
1987 to May-2005 for period of 18 years and since June-2005 he has
been posted at Shillong. Para 5.3.7 provides that ‘the maximum
continuous stay in “A” stations in Depai’tmental posts (ind_uding posts.

exempted) shall not exceed 14 years. It is on the account of this

'provision that_ he could not be considered for choice posting. All these

aspects were outlined in detail in the Speaking Order which has been
annexed by the a’ppl'icant as Annexure-III. |

That the application is devoid of any merit and deserved to be dismissed.

That this written statement has been made bona fide and for the endé of
Justice and equity. ’

¢ It is‘ therefore humbly prayed.before
\ this Hon’ble Tribunal that the present
~ application filed by the a[')fplicant' may
be dismissed with cost. |

17
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VERIFICATION

I, Imokaba Jamir aged about 38 years S/o Imkongmeren
Jamir working as the Joint Commissioner of Income Tax (Vig.), Office of the
Chief Commissioner of Income Tax, Guwahati duly authorized and competent

Officer of the answermg respondents to sign this verifi catlon and hereby
~ & ‘ﬂ ylouu

24,8

’ solemnly affirm and verify that the statements made in paras ............. are true

to my knowledge, behef and information and those made in paras .3...7..?.:..being
matters of record are true to my knowledge as per the legal advice and I have

not suppressed any material facts.

And I sign this verification on this ...22:277°°. day of February,
2010 at Guwahati.

LuofL-& .j:""‘"*:-/\ .

Deponent.............—.

- qus)
Joint Commissioner of lncome Tax ( '
0Olo. Chief Commlssmner of Income Tax, Guwahati
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI
ORIGINAL APPLICATION NO: 257/09

IN THE MATTER OF:

Shri Home Raikhan ....Applicant
VERSUS
Union of India and ors l-....}.Respondents
| AND

IN THE MATTER OF :

A rejoinder filed on behalf of the Applicant in
reply to the written statement filed by the

Respondents.

The humble applicant above named,

Most respectfully sheweth:-

1) That | Shri HOME’RACKHAN Son of Late Arim Raikhan aged
about 57 years working as Commissioner of Income Tax, Shillong
-793001, resident of Lachumiere Shilloﬁg -793001 in the District
of East Khasi Hills Meghalaya, have received the written
statement filed by the Respondents and | have gone through the

said written statement and | have understood the contents

.

C‘P/,,M

\A

it

- written statement may be deemed to be denied. .

thereof.

That save and except wherever specifically has been admitted in

the instance rejoinder the contention and statement made in the

.
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3) That in reply to paragraph 1 (a), (b) (c) & 2 of the written

statement | say that | have filed the instant application bonafide
and the action taken by the respondents is most arbitrary in
nature and not for the sake of any public interest as alleged and

my representation was disposed of illegally by the Respondents.

That in reply to the General Comments made by the Respondents
in sub Paragraph A to D of Paragraph 2 of the Written Statement |

say the following:-

I s'ay that | have never misrepresented the facts as alleged nor
have misquoted the guidelines for my own benefits as alleged by

the Respondents.

(i) It is humbly submitted that the Respondents have admitted
that the officers posted in the NE Region will get
“Preference” over other officers, but | was not given any
“Preference” over the other odd 19 officers who were postéd
to Delhi by its order No. 96 of 2009 dated 11-07-2009. My
request posted in the IRS Officers’ Executive Profile seeking
transfer, as my transfer was due as per rules, by giving three
options cannot be regarded as a “claim” because all officers
are required to submit their preferences. The request of the
applicant and the transfer guidelines had in fact been
ignored for reasons other than the policy of the DOPT/GOI
and the IRS transfer guideline. This illustrates the violation of
statutory rules and the malafide nature of the transfer Order
96 of 2009 dated 11-07-2009 of the CBDT in respect to the

applicant.
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(i) It is further submitted that there-is” -d'llspﬁfe to this clause,

but this Para is to be read with the Transfer/PIacement :
Policy of group “A” officers of IRS (Income-Tax), 2003 dated
09-09-2003. Vide this order Kolkata is classified as Class “B"
station and accordingly, the applicant had worked in “A’
station for only 9 years (5 years after excluding exempted
posting). This fact illustrates the .illegal action and malafide

intention of the respondents.

(iii) 1 'say that | had never applied for being posted to Imphal,
Delhi and Kolkata ahd no point of time | was accommodated
by the Respondents as per my representation or Application,
therefore, t:he asserion that the - Applicant 'was
“accommodated” in these places is a clear misrepresentation

of facts by the respondents and a clear case of malafide.

(iv)Moreover, the applicant has not completed 18 years in “A’
stations as Kolkata was never an “A” station till 2005 when
Kolkata was finally declared A station  vide
Transfer/Placement policy, 2005 for Group “A” Officers of
IRS (Income Tax), dated 26-4-2005. Accordingly, the

- statement of the Respondents that the applicant had:
completed 18 years of posting in “A” class station is a Lie
and a misrepresentation of facts, bfinging out 'clearly the
violation of Rules and the malafide intention of the

respondents.

B. It is humbly submitted that respondents has asserted that the
transfer policy is only a guideline; it is not mandatory and is to be
followed only in public interest. In its wisdom, the GOI/DOPT and

the respondents has framed rules governing transfer guidelines
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for better governance and administration as well as for public
interest..When respondent’s fails to follow its own rules can it be
said to be following the principles. of good administration and for
general public interest? The assertion of the respondents is a
cover up move, to cover up the violation of rules cpmmitted
intentionally, as well as to hide the malafide aétipn by

misrepresenting facts.

C. That the respondents have stated that “administrative
convenience” overrides all the provisions of the transfer policy. | |
say that this contention of the Responden{s is totally incorrect as
transfer guidelines were framed by the Government in its wisdom
to bring into fruition the policy of equity, better .managen-\en't.of
personnel, to remove and address incorrectness, tb reward those
who had uncertaken hard posting in difficult aréas, etc. Violation
of such stétutory guidelines or malafide can be corrected by this

Honorable Tfibunal.

D. The respondents have stated that there was no violation of
statutory rules or maladies in the applicant's case, but the facts in
Para A, B, & C above clearly indicates that there is violation of

rules, malafide and maladies in the action of the respondents.

5) In reply to the various rulings of the Honorable High Courts aﬁd Supreme
Courts as cited by the Respondents vide Sub-Paragraph E to P of.Pf«_ragraph
2 under the head General Comments made in their written statement | say
that the same are not applicable in my case because the cited rulings have
also clearly held that the courts can'interfere with transfers that are illega;,

irregular, irrational, arbitrary, malafide or violative of any statutory provisions.

l



! humbly beg to say that Respondents transferred 19 officers of CIT
level to Delhi Vide order No.96 of 2009 dated 11-07-2009 in which
8 cases were on account of cyhildrens’ education, superannuation
and administrative reasons and 11 cases in Sl No.
6,44,87,110,114,121, 141,193,194,198 & 234 of the order dated

11-07-2009 have no reasons assigned against them. As stated in

para A(i) above, officers posted to NE Region who are due for

transfer out of the region as per the IRS transfer guideline and as
per DOPT transfer policy should get “preference” and should have
been transferred out. No such action was taken by the
respondents. It is not clear nor explained how the 11 cases without

reasons assigned to them and posted in Delhi have precedence

_ over the officers who are posted in NE Region and who are due for

transfer and had mentioned Delhi as choice station. Even if the first
choice stations given by the applicant? Such action is clearly
irrégular, irrational, arbitrary and malafide. As the order suffers from

the above maladies, the Honorable Tribunal can dispense justice

to the applicant.

It is stated further that if the first choice of the applicant Delhi
cannot be granted for whatever reasons, why cannot he be allowed
his second choice Kolkata or third choice Mumbai? As seen above
in A (ii) (C) and (e), the applicant had completed only 9 years in “A”
station (including exempted posting of 4 years) and is therefore
eligible for posting ih “A” stations. The action or inaction .of the
respondenté therefore clearly reflects the irregular, irrational,
arbitrary, illegal and malafide action of the respondents. As the
action of the respondents suffers from the above maladies and

violence, the applicant prays for Honorable Court’s indulgence.
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Kolkata was a “B” station till 2005 as seen above in para A (ii) (c)

&(e). Therefore the posting of the applicant in “A” station was only
for 9 years. The CAT, principle Bench, Deihi vide its OA
No.1567/2008 dated 23-12-2008 in the case of S.K. Dash vs. UOI
& others had held that posting in Kolkata prior to March, 2005 is a
posting in “B” station and cannot be counted as posting in “A”
station. The respondents had made Kolkata to be “B” station
through an order and had also acceptedl the above cited Honorable
CAT ruling. The respondents order dated 23-11-2009 at para 8
stating that the applicant had been continuously staying in “A”
statioh for 18 years is therefore incorrect and clearly a black lie;
This clearly reflects the illegal, irregular, irrational, and arbitrary and
maladies and' violence on the applicant and his character, the
applicant seeks justice which only the Honorable Courts can now

enforce.

It is hurﬁbly submitted that the humblé applicant had never made
any representation to the respondents to be “accommodated” in
Imphal, Delhi or Kolkata as alleged by the respondents as per
statement in Para 7 of its order dated 23-11-2009 that the applicant
was “accommodated” repeatedly, is an insinuation that.attempts to
character assassinate the good name of the Applicant and the
Respondents should be directed to prove this allegation. Such
action of the respondents in telling the untruth clearly reflects the
malafide intention and the violence it has caused to the applicant,
simply for demanding due justice on the basis of rules framed by
the DOPT and CBDT. As the malafide and the devious violence of
the respondent has been exposed, it only the Honorable Court that

can now dispense due justice.
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v. The statements of the respondents in Para 9 of its order dated 23-
11-09 that the applicant suppressed the provision relating to
maximum limit of continuous stay in “A” station has been shown to
be a lie as stated in the above paragraphs (b) & (c). Such selective
statements and untruth reflects the arbitrary and ma‘laﬁde intention
of the respondents against the appliqant. As no justice can be
expected from respondents whose actions are based on the
foundation of arbitrary despotic action with malafide intent, the

applicant prays for justice.

vi. The statements of the respondents in Para 11 of its order dated 23-
11-2009 that in view of the applicant’s continuous stay of 18 years
in class “A” stations and other reasons, the Competent Authority
cannot accede to the representafion of the applicant is incorrect, a
lie, a statement of falsehood made with malafide intention against
the applicant, who the respondent had in fact grudgingly
acknowledged to be an asset to the Government, as state_d in Para
11 of the above dated order. In view of the respondents’ lie and
malafide intent, the applicant prays that the Honorablé Tribunal
may grant justice to the applicant directing the respondent to
transfer me to my station of choice or any of the three options the

applicant as had submitted earlier in the O A No: 257/09.

6) That as per the latest Transfer/Placement Guidelines for officers of the Indian
Revenue Service, 4CBDT--2010, dated 16-02-2010, the total period of stay in a
Region shall not exceed 24 years as per Para 4.2. In Delhi Region the
applicant spent 9 years. In Kolkata Region, the applicant spent 9 years. The
applicant is therefore entitled to be posted in Delhi, Koikata or any other “A” |
station. The difficulties expressed by the respondents in its order dated 23-11-

2009 vide F. No. A-22011/03/2009- AD.VI at Paras 8 and 11 in the applicant’s
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case (which is disputed as to the number of continuous stay in “A” stations)
now ceases to exist and therefore if the respondent is fair and just, it has no
case to detain the applicant in Shillong or should have no difficulties to post
the applicant to a station of his choice‘ be it Delhi, Kolkata, Mumbai or any
other “A” stations.

Copy of the Guide Lines -2010 is enclosed herewith and marked

as Annexure- XIi

That in reply to the statement made in paragraph 3 of the Written Statement
filed by the Respondents | say that the respondents have relied on the ruling
of the Supreme Court in UOI vs S.L. Abbas (1993) 4 SCC 357 to state that
the order of transfer can be challenged on two grounds, i.e. malafide or
violation of statutory provision. The respondent’s order No. 96 of 2009 dated
11-07-2009 and its order F.No A-22011/03/2009-AD-V! dated 23-11-2009
have been shown to be irregular, irrational, arbitrary, malafide, etc. in my
reply to Sub-para A to P of para 2 of the written statement above for reasons
of the fact that the respondents had wrongly and falsely taken the period of .
the applicants posting iri “A” stations to be a continuous period of 18 years,
when in fact he had stayed continuously for only 9 years (including exempted
period of 4 years). By this mistake and falsehood, the respondent illegally
denied the preference of the applicant. As the mistake, falsehood and illegal
action of the respondent has been exposed; the Honorable Court has every
right to give justice to the applicant. In respect to violation of statutory rules,
the incentives given to officers posted in the North Eastern Region by the
DOPT< GOl in the form of (a) retention of Government Quarters in the last
station from where transferred, (b) retention of Telephones in the last station
from where transferred, (c) allowance of HRA in the last station as also in the
NE Region, (d) Free trip once in a year for the family and the Government
servant to and from the last station to the station in NE Region, (e) Choice

station as far as possible after completion of three years posting in NE
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Region, etc. are all statutory in nature. There is no principle of administrativ

convenience that one of the incentive can be given and the others can be
denied to the government servant. The incentive is a whole package and it is
mandatory, based on the choice and claim of the government servant. If the
government servant carnot be adjusted in his choice station, he should still
be given preference for his second or third station of his choice which the
respondent had deliberately avoided. The respondent has clearly missed the
point, by equating general transfers with reward transfer specifically meant for
those who had made sacrifices and served in hard postings like the NE
Region. The respondent having indulged in malafide and illegal action, the

ruling cited and depended upon by it, fails.

8) That as regards the statement made in paragraph 4, 5 & 6 of the Written
Statement | say that the application made by the applicant to the Honorable
Tribunal is not frivolous as alleged by the respondents. Infact the action of the
respondents in rejecting the transfer of the applicant is irregular, irrational,
arbitrary, malafide and :i,llegal, and the instant application has exposed the
respondents to be indulging in all the above maladies and | stand by my

statement made in the O.A.

9) That in reply to the statement made in para 7 of the Written Statement filed by
the Respondents | say that | had served continuously for 9 years only in “A”
stations and | am eligible for posting to “A” stations as also kolkata , as in the '
case of Shri D. B. Rao who was transferred and posted to Kolkata from
Shillong after a stay of four years in Shillong and in view of what had been

stated by me in Sub para (i) to (vi) of Para 5 and in para 6 & 7 above.

10)That as regards the stateiment made in para 8 of the written statement; | say
that | have not misinterpreted the transfer policy to suit my own interest as
alleged. Infact, it has become clear that the respondents 'have misinterpreted

the transfer policy and misrepresented the facts before the Honorable
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Tribunal. Further | beg to submit that the rulings cited and relied by~the/

respondents have no force as the illegality and malafide intentions of the

respondents had been brought out in the foregoing paragraphs.

11) That in reply to the averment made in paragraph 9 of the Written Statement

filed by the Respondents | say that the same are duplication of their averment
made in earlier paragraphs of the written statement and the same were duly
replied by the humble Applicant. | say further that through vthe inaction,
ac_:tions and orders of the respondents, which are highly irregular, irrational,
arbitrary, malafide énd illegal, the applicant has suffered great mental turmoil,
humiliation, victimization, character ruination and has suffered great injustice.
The applicant deserves ju'stice. from the Honorable Tribunal as the
respondents had decided to close their eyes on the correct facts, the plain
truth and fair justice which they are supposed to uphold and in reply to the
allegations that | have suppressed para 5.3.7 of the Policy which puts a cap
of 14 years of cdntiriuous stay in class A City | say that | did not stay
continuously 14 years in class “A” City as alleged by the Respondents. Infact

the humble Applicant in Delhi Region had spent 9 years and in Kolkata

‘Region, the applicant spent 9 years and therefore the a.ppiicant is entitled to

be posted in Delhi, Kolkata or any other “A” station. The difficulties expressed
by the respondents in their order dated 23-11-2009 vide F. No. A-22011/03/
2009- AD.VI at Paras 8 and 11 in the applicant’s case (which is disputed as to
the number of continuous stay in “A" stations) now ceases to exist and
therefore if the reépondents are fair and just, they have no c';ase to detain the
applicant in Shillong or should have no difficulties to post the applicant to a
station of his choice be it Delhi, Kolkata, Mumbai or any other “A” stations and

| reiterate that | never made any application to accommodate me to my

“domicile State of Manipur at Imphal, and at no point of time | was

accommodated by the Respondents as per my representation or Application

to Delhi or Kolkata, therefore, the contention of the Respondents that the
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Applicant was “accommodated” in metropolitan cites is a clear

misrepresentation of facts by the respondents and a clear case of malafide.

| say that Respondents Vide order No.96 of 2009 dated 11-07-2009
transferred 19 officers of CIT level to Delhi in which 8 cases were on account
of chilarens’ education, superannuation and administrative reésons and in
respeét of the 11 cases at SI. No. 6, 44, 87, 110, 114, 121,141,193,194,198 &
234 of the said order dated 11-07-2009 they have not assignéd any reasons
against them. As | have stated that officers posted to NE RegiAon who are due
for. transfer out of the region as per the IRS transfer guideline and as per
DOPT transfer policy should get “preference” and should have been
transferred out. No such action was taken by the fespondents. It is not clear
nor explained how the aforementioned 11 cases without reasons assigned to
them and posted in Delhi have precedence over the officers who are posted
in NE Region and ’who are due for transfer and had mentioned Delhi as

choice station alongwith 2 other Choice stations.

12) That in reply to paragraph 10 & 11 of the Written Statement filed by the

Respondents | say that my Application and the instant rejoinder have brought

forth the correct and whole truth which was attempted to be hidden by the
respondents, Department of Revenue, Ministry of Finance and the instant

rejoinder has been filed honafide for the ends of justice.

In the premises it is therefore prayed before this Hon'ble
Tribunal that your lordships would be pleased to admit the
O. A. filed by the humble Appligant and may further be
pleased to allow the prayer made in O A No: 257/2009 in
full and the Respondents may be difected to transfer the
humble Applicant to station of his choice i.e. New Delhi,
Kolkata or Mumbai and for which act of your kindne‘ss I

shall remain ever grateful.
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VERIFICATION

| Shri HOME RAIKHAN S/O, Late Arim Raikhan aged abomhar_s
‘working as Commissioner of Income Tax Shillong-793001, resident of
Lachumiere Shillong -793001 in the District of East Khasi Hills Meghalaya do

hereby verify that the contents of the instant rejoinder made in paras

have not suppressed any material fact.

And | sign this verification on this the [2thday of March 2010 at Shillong

Signature of the applicant



 GOVERNME
CENTRAL BOARD OF DIRECT TAXES
DIRECTORATE OF INCOME TAX
(HUMAN RESOURCE DEVELOPMENT)

JCADR Building, Plot No. 6, Vasant Kunj instirutional Area Phase-1J, Ty
"7 New Delhi ~ 110070. Ph, 26125213, Fax 26130594 e
F. No. HRD/PM/444/2/2008-09/1515 C Dated 16® February, 2610
To.
All CCSIT/DGSIT (CCA)

Madam/Sir,”

The Competent Authority has approved revisions to the existing . Transfer/Placement
guidelines for IRS officers in the Department, in order to align the operational
requirements of the Department with the placement needs of the officers. The enclised
Transfer/Placement Guidelines will come into efiect jmmediately, and may kindly be

circulated to all IRS Officers in your Region.

Yours
" 0
Lo g
[ oo
‘ DDIT{ HRD)

'PS to FM/MoS(R) - :

Secretary Revenue

Chairman/Members CBDT

Joint Secretary (Admin), CBDT

All]. S:s and GsIT, CBDT

Hindi Section for Hindi Translation

7. Secretary General IRS'Association/ITGOA

8. Web Manager, irsofficersontine.org for uploading on the website.
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_ Dated: 16" February, 2010
1. INTRODUCTION. :

1.1 The Central Board of Direct Taxes (the Board), Depariment of Revenue, Ministry of
Finance, is the Cadre Controlling Authority for the Indian Revenue Service (IRS)
officers. In order to bring greater efficiency, effectiveness and transparency, and also

to provide better opportunities to officers for excellence and proper-career planning,
appropriate placement / transfer guidelines are a vital ingredient. These placement
guidelines-have been fonmulated with the primary objective to align human resource
management in the IRS with the overall organizational goals of the Income Tax
Department (ITD), and more particularly better career management of the officer
cadre as a whole. :

12 All transfers and postings of Group-*A’ officers shall be effected by the Placement
Committee of the Board, or on its recommendation, or by a local Placement

. Committee, as the case may be, as far as practicable in accordance with the
Howing guidelines. ~

1.3 These guidelines shall not be applicable to the transfer and posting of Chief
Commissioners / Directors General.

1.4 These guidelines shall come into effect from the date of issue.

! 3. THE PLACEMENT COMMITTEE

2.1 (i) The Placement Committee of the Board shall consist of the following:
i (a) Chairman of the Board; '
: (b) Member (Personnel and Vigilance); and
(c) The senior-most Member of the Board.
The Joint Secretary (Admn.) in the Board will act as its Secretary. The Zonal
Members shall be consuited by the Placement, Committec before finalizing the
transfers/postings. '
(i) The Placement Commitice of the Board will:
(a) Recommend proposals for posting of Chief Commisstoners/Directors General
and Commissioners/Directors for approval of the Finarice Minister, through
A the Revenue Secretary and Minister of State for Finance (Revemue), and
v (b) Be the final authority for gansfer and allocation to the region of each Cadre
s Controlting Chief Commissioner of Income Tax of officers below the rank of
Commissioner. After the proposals are drawn up and approved by the Board,
the Chairman shall consult MOS(R) before giving effect to transfer proposals.
In case of deviations from these guidelines, approval of Finance Minister,
. through the Revenue Secretary and Minister of State. for Finance (Revenue)
, shall be obtained. '
2.2 (i) In each region under a cadre Controlling Chief ‘Commissioner of Income Tax,
_ there shall be a Local Placement Committee consisting of:
(&) Cadre Controlling Chief Commissioner of Income Tax;
(b) DGIT (Investigation); and
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(¢) The senior most Chief Commissioner whose: jurisdiction falls within the
region of the Cadre Controlling CCIT in: respest of - CCIT Regions at stations
listed in 4.3.0) (@)% and afl the other Chief Commissioners in case of other

Regions.

. (ii) The Local Piacement Comumittee will consider the intra-region transfers of

/ ; officers below the rank of Commissionet.. Al postings by the Local Placement

Committee will be in accordance with the provisions of these guidelines.
2:3  The minutes of each mieeting. of the Placement Committee shall be drawn up and
approved by all Members within 24 hours of the meeting (not by circulation).

31  For officers of the rank of Chief Commissioners/Directors General and
Commissioners/Directors the Placement Commitiee of the Board  will
, recorumend the Region and Station for approval.
32  For officers below the rank of Commissioper, the Placement Commitiee of the
~ Board will place the officers &t the disposal of the cadre controlling Chief
Commissioner for further posting.

33  On promotion, Group-'A’ officers wiil normally be transfemed out-of the Region,
except where they have come to that Region less than two years-easlier. However,
they may be retained for the batance period of tepure at the-place of their posting,
subject to the availability of vacancies. , :

- 34 Group-* B’ Officers on promotion to the grade of ACTT shall be transferred out of
the Region except inthose cases where the officer has less than three years of

service left at the time of promotion. S

35 Officers who have 3 years o less service left shall be posted to the station/Region
of their choice to the extent possible.

3.6  Asfar fﬁ)’ssiblc, the senior-most Commissioner(s) at any station mey be posted

as Adfninistrative Commissioner(s).

For the purpose of these Transfer Guidelines. the jurisdiction of each Cadre
Controlting Chief Commissioner of income Tax shall be trested s 8 separsie
Region.

42 * The total stay of 20 gﬁcgm&n@gghﬂgﬂgg_grse of his eatire _
‘// Group ‘A’ Service), including and up to the grade of Commissioner o1 inCome

. . W e - :ﬁﬂﬂ"’l b G RS
Tax, in a particular REgIGH shat TIOt excec Gightecn Jears il Held postines,

career, in all grades (in_

@ tweny-Tour_years i all includiog, ods Spenit 6n exempt.po, sts/deputation,
43 () Toup (A’ officers Tsubject 1o 4.4) below, shall be liabie for transfer at

the commencement of the Financial Year, if they have as on 3 *
Deceniber of the preceeding year completed in field posting -
(a) 8 years of continuous stay in ficld postings in the following eight
metropolitan stations:
New Delhi, Mumbai. Ahmedabad, Bangalore, Hyderabad, Pune,
Chennai, Kolkata. ’
(b) 3 years of continuous stay in field postings in respect of the
following stations:

(\WVBW@-—“
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Amritsar, Baroda, Bhopal, Bhubaneshwar, Chandigarh,
Coimbatore, Indare, Jaipur, Kanpur, Kochi, Luckniow, Ludhiana,
Nagpur, Patna, Surat, Visakhapatnam.
() 3 years of continuous stay in field postings in respect of other
' stations. - .

(ii) The-officers may, however, be transferred out before the completion of their .

temires on their own request or on administrative grounds/in public interest.

44 (i) Explonation: F or the purpose of counting continuous stay at a station:

' (a) Any period of less than two years spent outside that station shall be
ignored.

(b) I an officer proceeds on Deputation for five years after spending four
years in field posts at a station listed in 4.3.(1) (&) above, on return from
deputation he may be posted at that station for only for the balance
period of tenure i.e. four years more subject to Para 4.5. below.

(i) Inthe case of Dethi and Mumbai, continuous stay as stated in 4.3.(i) (a) above
shall be 14 years including exempt posts but excluding Deputations and
postings in the Board.

45 In case the pumber of officers opting for posting to a particuler Region / station
exceeds the number of vacancies available in that Region / station, the posting will
be decided in the following manner:

(i)  Officers who have never worked in that particular Region / station will be
given first preference for posting there; and

(ii) Officers who have worked for lesser duration in that Region / station will be
considered thereafier. ‘

4.6 All postings in the Board and the attached Directorates of the Board (including

earlier Directorates like Directorate of Special Investigation, lnspection Division
etc.), as well as posts in the Department of Revenue, deputations / postings to

Central Economie Intelligence Bureau (CEIB),Financial Intelligence Unit (FIU),

NADT (including RTI), Enforcement Directorate, Authority of Advance Ruling
(AAR), Competent Authorities (C.A.s), Appellate Tribunal for Forfeited Property
(ATFP), -Income Tax Appeltate Tribunal, Central Processing Centre (CPC) and
Seitlement Commission shall be treated as exempt and shall not count towards
caleulation of stay at a particular station / Region, subject to Para 4.2 sbove, but
may be so counted at the option of the officer. '
47 (i) Deputation of officers under Central Staffing Scheme and other deputations
shall be regulated as per the guidelines issued by the Department of
Personnel and Training from time to time.

(i) The period of deputation outside the Department shall be excluded for
counting towards stay in the ‘station’ and ‘Region’ tenures of the officer,
subject to Para 4.2 above. However, the same shall be counted, if the officer
50 desires.

(iii) On return from deputation ¢very officer shall report to the Bosard, and shal
immediately be posted as OSD in the office of the local Chief Commissiener
of Income Tax under whose jurisdiction s/he was serving while on deputation
till her/his regular posting. This interim period shali not count as stay at that
station. .

48 The minimum cooling off period for being posted again to the same station /

Region will be 24 months reckoned from the date of joining at the new station.




(

49

410 Exceptions on compassionate / administrative grounds may be made by the

\ﬂ.ll Officers who complete 3

[\ § preference DoSUng 10 : RegIOns O
413 TRETERTERT RNy post Tl ordinarily be two to three years.

* Perieds spent on training and Study- leave af the same station or in the same Region

g7 9
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(including similar assignment abroat) will not be counted as period of stay at that
station or Region. ‘

Placement Committee.

agpur, Regiona S, ang Colll,
oA g $OSBIe, In_posting 10 2 station/Region, .. of their choice.

el
AR

pre =a-ta
OffCET WIS Ve Seived 1. he

ved_in the.ox h Eastern Region 2nd. J & K would pet
one of the stations/Regions of c} &,

A ~ert

413 Direct posting within the Department from Delhi to Mumbai and vice-versa shall

not be permitted. Movement between these two regions shail be permitted only

after the concerned officer has had a break of two years in some other region. I is

clarified that this reswriction shall not apply in case of an officer going on

deputation from Delhi and Mumbai; or being posied to the Board or the
. Directorate of Systems from Mumbai.

4.14 Similarly, direct posting from Delhi to Gurgaon, Noida, Faridabad or Ghaziabad;

or from Mumbai to Thane shall not be permitted. Such movement shall be
permitted only after the officer has spent at least two years al 50me other station.

" 4.15 1n case of shortage of officers ina particular Region, the Board may relax the stay

6"1

/ tenure limits prescribed in respect.of transfer in a particular year.

DG (HRD) will asssss and determihe job re@uimmcﬁts, job profiles and skills

aeeded for verious posts in the attached Directorates of CBDT and provide the
Board list of suitable officers having the requisite skill-sets so as 10 ensble the
Placement Committee to select suitable officers for these posts.

Cases of postings on medical / compassionate / educational growmds will be
sympathetically considered by the Placement Commitiee. '

6.2 Husband and wife may be posted at the same station subject to availability of posts,

6.3

i1 accordance with the extant instructions of the Government of India.

Grievance petitions from Officers against transfer orders should be sent to the
Placement Committee Wwithin seven days of the communication of the transfer
orders on the official website. The Placement Commitiee shall, as far as feasible,
dispose the concerned petition within 15 days of receipt of the said petition.

ISFER ON ABMINISTRATIVE GROUNDS/PUBLIC HUIL, REST

71 Notwithstanding enything contained in these Guidelines the Plecement Commitics
may, if it considers necessary 10 do so in public interest and in furtherance of
organizational objectives, transfer, retain or post any officer to any station / Region

B

or a specific post.

Training Institutes, Vigi DT, will.geb

|
é
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72 In hetween two Annual General Transfer exercises, o administrative exigeneies,

the Placement Committee may SB ift any officer from one place { post to another. W\ 2 ‘ E:
73 Notwithstanding anything contained in these Guidelines, the Placement Commitice i, . | %\ \
' Commissionen/Chief "\ % & X

place of posting. Period under such leave will not count towards cooling off from

 stay &t & station or ina Region. Officers whe proceed oa teave without completing

the prescribed tenure at a sigtion / Region will be posted to the station from which

they had gone on leave, on joining after availing leave. Officers ‘who have

completed their tenure at & particular station / Region before proceeding on Smdy
Leave will report to the office of the Cadre Conwolling Chief Commissioner from ‘
where they had proceeded on Study Leave, under intimation to the Board, for ’ ;
further posting as per the guidelines applicable in their case. ﬁ
o , !

may transfer any officer in respect of whom the concemed Y
Commissioner or Director/Director General under whom the .officer is working, \ el S ™, %
and the concerned Zonal Member, have made recommendations in writing that the N ”\9%% [ 5
continuance of @ particuler officer ai 2 particular postistation/region is not in the NAE ; /
public interest. g \ | ,
\ 1
8. STUBY LEAVE ' ' - k
An officer under orders of sransfer may be granted Study Leave from the new «‘
i

Subject to the availability of - vacancies, Principal Office Bearer {President or
Secretary) of the recognized Associations/ Federations may be atlowed to continue

[ VY
T T

at the national headguarters till the next annual general transfers. o N o
o
£P.Singh - - ';
DDIT (HRD) |
sus |
G
q |
- L |
5
o B ’




